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LOK SABHA

Monday, August 23, 1865/Bhadra, 1,
1887 (Saka)

The Lok Sabha m2t at Eleven of the
Clock.

[Mg. SPeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Situation in Vietnam

+

{ Shri Hari Vishnu Kamath;
Shri Warkor:
Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Hem Barua:
Shri H. N. Mukerjee:
Shri Shree Narayan Das:
Shri P. R, Chakraverti:
Shri P. C. Borooah:
Shri Rameshwar Tantia;
Shri Bibhutl Mishra:
Shri K. N. Tiwary:

é Shri D. C. Sharma:
*121.< Shri Surendra Pal Singh:
| Shri Yashpal Singh:
| Shri R. S. Pandey:
Shrimati Tarkeshwari

Sinha:

Shri D. D, Puri:
Shri C. K, Bhattacharyys-
Shri Raghunath Singh:
Shri Bagri:
Shri R. Barua:
Shri Kajrolkar:
Shri Madhu Limaye:
Shri D. D. Mantri:
| Shri Basumatari:

Will the Minister of External
Affairs be pleased to refer to the
reply given to Starred Question No.

1134

1250 on the 10th May, 1965 regarding
situation in Vietnam and state:

(a) the nameg of countries with
whom Government are in touch on
the issue; and

(b} what further progress has been
achieved towards ending the hosti-
lities?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Government of India
are in continuous touch with all
friendly countries who are concerned
with the situation in Vietnam.

(b) It is a matter of regrei that in
spite of efforts made by the Govern-
ment of India and other peace-loving
countries, there has been little prog-
ress towards finding a solution to the
problem,

Shri Harl Vishnu Kamath: Ij it
not a fact that every peace proposal
mooted or formulated whether by
India, Russia, Britain, France, United
States or the Secretary-General of
the United Nations, has been accepted
by the South Vietnam Government
but contemptuously spurned by China
anr her satellite North Vietnam and,
if su, will it not be correct to infer
that as far as peace-making in Viet-
nam is concerned,—China is the hig-
gest stumbling-block or, so to say, the
villain of the peace, and was the
Prime Minister—he hag just come in,
I am glad to say—able to convince
the Soviet Premier, Mr. Kosygin, of
this stark reality when he talked to
him in summer in Moscow?

Mr. Bpeaker: Not inferences; he
may ask whether it was a fact etc.

Shri Harl Vishnu Kamath: “Will it
not be correct to state” I said.
Mr. Speaker: Only facts.

Shrl Hari Vishnu Eamath: 1 am
usking for the facts,
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Mr. Speaker: No, no. | cannot
allow,

Shri Dinesh Singh: It would not be
correct to say, as categorically as the
hon. Member has put, that all pro-
posals have been accepted by South
Vietnam and rejected by North Viet-
nam.

Shri Hari Vishnu Kamath: The
secongd part of my question was not
answered, Sir. Waos the Prime Minis-
ter able to convince the Soviet Pre-
mier of these realities when he talked
to him in summer in Moscow, that
China .

Mr. Speaker: Order, order. These
“realities” also cannot form part of
the question. (Interruption).

Shri Harl Vishnu Kamath: He has
not answered that part of the ques-
tion; it is his fault, He said only
"South Vietnam". About China, 1
wanted to know. How do you rule
it gut, Sir, As a matter of fact if 1
may be permitted to read out the
afswer to the question given on the
last occaslon in this House, the Gov-
crnment itself said thai China, un-
fortunately, has not been helpful in
this matter.

Mr. Speaker: Hec might
second part of the question.

Shri Harl Vishnu Kamath: This
wus the other part, Sir, How can you
rule out this? 1 asked, whether this
House would not be correct, rather,
would it not be correct to state that
China is the biggest stumbling-block
in Vietnam; if that is sp or not.

put the

ghri Dinesh Singh: The House is
fully aware that China is against any
peaceful gettlement anywhere

Shri Harl Vishnu Kamath: Is it a
fact that China is secretly infiltrating
<oldiers, euphemistically called volun-
teers —like our frontier guards in the
Himnalayan frontier who are jawans—
infiitrating these volunteers as well
#s equipment and arms and technl-
cians into South Vietnam and, if so.

23, 1965 Oral Answers

1136
how is it that while Govermment is
criticising, and rightly so, some
American actions in Vietnam, it is so
reluctant—why is the Government so
reluctant or so timid as not to criti-

cise the China intervention in
Vietnam?

Mr. Speaker: He is arguing the
matter,

Shrl Hari Vishnu Kamath: The
reasons, May [ knoWw tHe reasons,
Sir?

Mr, Speaker: Arguments cannol be
allowed now.

Shrl Harl Vishou Kamath: | shall
put another question in that case, il
vou do not Ih your wisdom allow that
question; I am sorry I cannot agree
with that.

Mr. Speaker: Whatever that be, the
ultimate decision is the one given by
me.

Shrli Hari Vishnu Kamath: Yes,
then I will put another question,

Mr. Speaker: Three have been put.

Shri Hari Vishnu Kamath: 1 will
put the same question differently.

Shri Raghunath Singh: The limit to
a question is filve minutes ang he is
ullowed four questions, Sir,

Shri Harl Vishnu Kamath: You do
not know how to count; you should
£0 1o school. (Interruption),

Mr, Speaker: Shri Warior,
Shri Harl Vishnu Kamath: The first
pert of my question hus not been

answered whether China is  <ending
volunteers.

Mr. Speaker: Please sit down, 1
will gee if 1 can call him agan.

Shri Hari Vishnu Kamath: The
first part of my guestion has not been
answered.

Mr. Speaker: 1 will sec if T can
call him again. Shri Warior.

Shri Warier: May I know whether
Government’s attenfioh is drawn to
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the fact that is reported in the press
that American bomberg have bombed
a North Vietnam dam and is fooding
the country? I want to know whethey
the Government has noted ilNat, and
whay i: the reaction of the Govern-
ment to this expedition.

Shri Dinesh Singh: We have seen
the newspaper reports, We ware not
officially aware of this fact, but if it
is so, it is o most regrettable situation.

Shri Prabhat Kar; The Prime
Minister earlier has asked for the
stoppage of bombing and withdrawal
of the US forces. In view of this
news that bombing is taking place in
North Vietnam, may I know the reac-
tion of the Government and whether
they stick to the stand taken by them
carlier calling for withdrawal of the
forces and asking them to stop bom-
bing?

Shri Dinesh Singh: The Govern-
ment of India have already made It
clear that they have requested the
United States Government agein and
again to stop the bombing of North
Vietnam.

Shri S. M Banerjee: What s the

response?

Mr. Speaker;
knows.

Response everybody

Shri Hem Barua: May I know if it
is a fact that the attitude on the
Vietnam issup as adumbrated in the
joint communique that was issued
after our Prime Minister's visit to
Moscow is different in tone and tem-
per from the one that was issued
after our Prime Minister visited Bel-
srade; if so, what are the reasons on
nccount of which there hag been a
perceptible  softening of attitude so
far ag Vietnam is concerned? Is it
because of the realisation by our
Prime Minister of Chinese intransi-
gence?

Shri Dinesh Bingh: The joint com-
muniques reflect the results of dis-
cussions between two people when
these visits take place, I would not
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say there is any contradiction bet-
ween these joint communiques either
in Moscow or in Yugoshavia. It de-
pends on the discussions that take
place between the leaders of the twn
countries.

Shri Hem Barua: Sir, my question
has not been answered,

Mr, Speaker: It would be a matter
of opinion whether there has been
any softening in the attitude or not.

Shri Hem Barua: There is a soft-
ening of attitude. If you compare
the two communiques you will come
across the softening of  attitude. 1
wanted to know the reasons, whether
our Prime Minister has realised the
Chinese intransigence in Vietnam and
therefore we have softened down our
atitude.

Shrl Ranga: Would it not be more
proper, Sir, for the Prime Minister
himself to comment upon his own
statement instead of his Depuly to
interpret it as a Tika Tatparya?

Mr. Speaker: When the question is
addressed to a particular Minister
normally it is for that Minister to
answer. If the Prime Minister s
there and he wantis to answer it, 1
will certainly give him an opportu-
nity.

Shri Ranga: It is his duty.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, that is our positive
stand on Vietnam and there ls abso-
lutely no change in that stand, whe-
ther it was in Moscow where 1 went
some time ago or in Yugoslavia. But
it is true that we find at the present
moment a good deal of rigidity on both
sides and therefore we felt in Yugo-
slavia that there was not much point
in pressing the same thing when the
atmosphere is not at all satisfactory.

Shri Shree Narayan Das: May ]
know whether it is a fact that North-
Vietnam has relaxed one of the condi-
tiong put forward, to withdraw Ame-
rican forces from South Vietnam?
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Shri Dinesh Singh: We are not
aware of the conditions that have
been laid down for the talks, but
North Vietnam has asked for with-
drawal of American troops.

Shri P. R. Chakravertl: Is it not a
fact thai the Government of India
preferred to withdraw itself from the
Commonwealth Team that was set up
to discuss Vietnam affairs in the Far
East b of the intransigent atti-
tude of China,; if so, may I know how
far it has eased tension and Chinese
feelings so far as this question is con-
cerned? .

Shri Dinesh Singh: As I mentioned
earlier, China remains opposed to
any peaceful solution.

Shri P. C. Borooah: May I know
whether the Prime Minister in his
television interview on 2Tth June this
year stated that it would not be im-
possible to bring the Communist
countries to the negotiating table; if
80, whether he has got any definite
assurance from the Communist coun-
tries to this effect?

Shri Dinesh Bingh: That is our as-
sessment,

Shri D. C. Sharma: May I know if
the Ministry of External Affairs has
studied the terms and conditions for
peace in Vietnam which were offered
by President Lyndopn Joh i if so,
what is the reaction of the Govern-
ment thereto and what are the things
that stand in the way of the Govern-
ment so far as those conditions are
concerned?

Shri Dinesh Singh: It is for the
North Vietnam Government to look at
these conditions and to accept or re-
ject them. We have certainly had a
look at them and we have even dis-
cussed them. It would not be desir-
able for me here to go into the details.
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Shri D. D. Puri: Has Government's
attention been drawn to the recent
statement made by a British Peer,
Lord Brockway, that after his  dis-
cussion in Moscow he does see hope
of common ground being found bet-
ween the two parties; if so, has the
Government taken any action on it?

Shri Dinesh Singh: Reports apprar-
ed in the newspapers. We have not
taken any action.

Dr. Swell: 1 want to refer to the
same question which was put by Shri
Puri. Lord Brockway has said that
the North Vietnam Government is
prepared 1o agree to a token Ame-
rican force in South Vietnam and
ulso prepared to the continuance of
South Vietnamese Government pro-
videq it would not align itself with
any power bloc. I wish to know from
the Government whether it ha: sought
confirmation of that either from the
North Viet Gover t  di-
rectly or from their representative
here?

Shri Dinesh Singh: Some of these
points have already been indicated
in the four-point proposal which the
North Viet Prime Minister has
made.

Dr. Swell: 1 want to know whether
they have sought confirmation of this
either from the North Vietnamese
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Government or from their represen-
tative here in Delhi?

Shri Dinesh Singh: No, it is not
for us to do so.
Shri Kapur Singh: May I know

whether in the light of any new in-
sights that might have been gained
by this Government through the new
developments in Kashmir, they are
wtill persisting that USA should with-
draw from Vietnam and Vietcong
should be permitted to settle with
South Vietnam directly?

Shri Dinesh Singh: The policy of
the Government remains unchanged.

Shri Kapur Singh: Have they gained
any new insights . . .

Mr. Speaker: The policy
the same.

Shri Kapur Singh: Have they gained

any new insights in view of the new
developments in Kashmir?

remains

Mr. Speaker: Everybody does no!

get new insights.

Shri Harl Vishnu Kamath: Have
Government received reports to the
effect that China is secretly infiltra-
ting its soldiers, euphemistically
called volunteers ang also technicians
and arms ang equipments into South
Vietnam in aid of Vietcong, and are
there reasons to believe that Pakistan
under Chinese tutelage is trying out
a similar pattern in Kashmir?

Shri Dinesh Singh: As regards the
first part of the question, we are not
aware of Chinese infiltrators in South
Vietnam.

Shri Hari Vishnu Kamath: No?
What about arms and equipment at
least?

Shri Dinesh Singh: Whatever s
brought to our notice by the South
Vietnamese Government, the Com-
mission gives a report on it.

Shri Harl Vishnu Kamath: He has
not answered the point. Sir, this is
the way the Government functions.
Either they do not make any note of
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the question or they deliberately say
that they do not know. If you are
not able to help us, I do not know
how the House can function. You
are helpful normally, and I would re-
qicest you to be so always. He has
not answered the second part of the
question. Whether there are the
reasons to believe etc.? Ife he does
not wish to answer, let him say so.
The Prime Minister and the senior
Minister are quite silent, tongue-
tied. Why should they be so?

Shri Dinesh Singh: Sir, if the ques-
tion is read back and you kindly tell
me which portion 1 have not replied,
I will do so.

Mr. Speaker: Are there any reasons
to believe that what Pakistan is doing
in Kashmir is under the tutelage of
the Chinese?

Shri Dinesh Singh: May I request
for a clarification as to whether this
arises out of the main question? (In-
terruptions) .

Mr. Speaker: Order, order. There
ought to be some limit to this.

Shri Hari Vishnu Kamath: Sir, On
a point of order. There is a limit for
them also. You are not pulling them
up as you are pulling us up.

Mr. Speaker: That is not fair.

Shri Hari Vishou Kamath: May 1
request you to say what is not fair?

Mr. Speaker: I was going to ask
the Minister to answer that question.

Shri Ranga: But you see the tenor
of the answers... (Interruptions).

Shri Lal Bahadur Shastri: We have
no such information. If 1 have under-
stood him aright, doe: the hon. Mem-
ber mean to suggest that Pakistanis
are pursuing that kind of tactics . .

Shri Hari Vishnu Kamath: .
under their master or ally, China.

Shri Lal Bahadur Shastri: ] would
not use those words, but it seems that
the technique is more or less the
same.
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Mr. Speaker: Nex! gquestion. Shri
Hem Barua,
sft ammY | gt wEET, T W
% fad sr v ot an, w0 B o owa
AL WA FTX W wawe fawar # arfen
qr

WS WE . wg wsar, Afwy
TTEH AN W Ay o F
Removal of Boundary Pillars by

Pakistan
+

Shri Hem Barua:
Shrimati Tarkeshwari Sinha:

Shrl Rameshwar Tantia:

Shri S. C. Samanta:

Shri Subodh Hansda:
Shri R. S. Pandey:

Shri Yashpal Singh:
Shri Bagri:

Shri D. C. Bharma:
Shri C. K. Bhattacharyya:
Shri Hukam Chand
Kachhavalya:

Shri Bade:

Shri Brij Raj Singh:
Shri Sarjoo Pandey:
Shri Eapur Singh:

Shri Guishan:

Shri Solanki:

Shri Narasimha Reddy:
Shri P. K. Deo:

Shri Madhu Limaye:

L Shri Ram Sewak Yadav:

=

*122. ‘1

Will the Minister of External Af-
fairs be pleased to state;

(a) whether it is a fact that Pakis-
tan had removed all the pucca boun-
dary pillars between India and Pakis-
tan in Meghans and Nasirapara vil-
‘uges in Nadia district of West Ben-
gal;

(b) whether Government have also
any other information of Pakistan
removing or trying to remove boun-
dary pillars between the two coun-
tries, particularly in the Assam-East
Pakistan sector of our frontier; and
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(e) if so, the steps Government have

laken to ensure securily  of these
border pillars?
The Minister of External Affairs

(Shri Swaran Singh): (a) to (c). A
statement is placed on the Table of
the House,

STATEMENT

On the uight of the 12th May, 1965,
u large number of Pakistanis remnved
I international boundary pillare bet-
ween East Pakistan and West Bengal
along the Mouzas Sheikpara Meghana
(JL. No. 112) and Andharkota
(J.L. No. 111) under P.5. Karimpur,
District Nadia, On the 26th May,
'9¢5, the Government of West Ben-
ral lodged a protest with the Govern-
ment of East Pakistan,

Tripura-East Pakistan Border:

46 boundary pillars were removed
and 58 boundary pillars were dam-
aged on different dates.

Assam-East Pakistan Border:

Occasional reports of damage and
destruction of boundary pillars have
been received by the State Govern-
ment. But there has been no large-
scale destruction in this border ex-
cept by river action in the Braham-
putra sector.

Wegt Bengal-East Pakistan Border:

A few cases of removal of bound-
ary pillars from some other parts of
West Bengal border have also been
received, Border Forces have been
instructed to intensify patrolling to
preven! removal or damage of pillars.
In the case of the West Bengal-East
Pakistan border, Directors of Land
Records and Surveys, West Bengal
and East Pakistap have taken certain
agreed decisions for the care -nd
maintenance of boundary pillars.

Shrl Hem Barua: May I know if
our Government have notified UNO
of this Pakistani vandalism and, of
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g0, what is the reaction of the UN
Secretary-General to this incident? Is
he excited over this incident as he
was excited over our occupation of
two posts in Kargil last time?

Shri Swaran Singh: The removal
of certain pillars in the East Pakistan
border has got nothing to do with
the United Nations.

Shri Hem Barua: May 1 draw the
altention of the Government to a re-
cent broadcast by Radio Pakistan
which says:

“Every young brave wan of
Pakistan is Mahmood the idol-
breaker. He is ¢ver-prepared to
jump into the battle ground, Aght
the invader and crush him to the
gronnd ™

I av not know who this Mahmood
is. Possibly, this is the Mahmood of
Gazni who caused devastation in India
during the 10th or 11th century.

Mr. Speaker: No comments on
history or historical facts. That is
why the trouble arises and 1 am
forced tu interfere. Then arguments
are entered into and much of the time
is wasted.

Shri Hem Barua: In the context of
that, may I know whether our Gov-
ernment propose to deal with these
Mahmoods as sternly as possible, or
are they proposing or contemplating
1o negotiate with these Mahmoods
for a so-called peacefy] seltlement?

Shri Swaran Singh: The Govern-
ment js aware, and 1 am sure the
country is aware, that broadcasta of
Radio Pakistan have been couched in
very offensive and very aggressive
langusage, and that is not at ell con-
sistent with the outward expressions
that have been made by the Pakistani
leaders when they talk of peaceful
settlement  ‘Their actions and their
statements belie their professions.

st ad - A ¥ Sz # faar mn
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Shri Swaran Singh: 46 boundury
pillars were removed and 5 boundary
pillars were damaged on different
dates—] have not got these dates—
and out of the removed pillars, 11
pillars have been re-fixed. The ques-
tion of re-fixing all the removed pillars
and the repairing of the damaged
pillars is being taken up by the Dis-
trict Magistrate, Tripura with his
Pakistani counter-part,

sy w¥ : ag ama @ d e g e
fewiz #2q qv 345 o | & WY
Al g e 7 fea difrge & are wd
oE WA 7, & A q 9T e u ?

WSW WET 1T §3 AT, TR
FATT AT AT §
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BT O & T OR F ATV H TR AR
F aifesar a7 %) frar & 7 afz
21, A1 w7 qrfesr grer & AT
fear & gawt 370 a1 3% wrefagi &
gy 2 7

Shri Swaran Singh: The pillars
were fixed 85 » result of the
joint consultation and agreement bet-
ween the representatives of the two
Governments. The act of damaging
the pillars is not accepted by the
Pakistan Government. They always
say that some miscreanis may have
done it and some of them, as 1 have
already indicated, have already been
re-fixed. The local authorities on
either side, aoccording to the proce-
dure, are trying to restore the other
pillars also

off w§ : ueW AEEE, AW
amiz W Wit § 1
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Shri P. C. Borooah: May I know
whether the demarcation of the boun-
dary between East Pakistan and West
BengallAssam border has been com-
pleted and whether the new  posts
which have been removed are those
that were put recently?

Shri Swarap Singh: The demarca-
tion over the entire area is not yet
complete. The places from where the
pillars huve been removed are the
places where the pillars had been put
up as a result of joint demarcation.

Mr. Speaker: Mr. Bade is insisting
again and again as to how long was
it that the Pakistani: took to remove
or interfere with those pillars. The
dates might not be known but the
period, if it can be given, might be
given to him.

Shri Swaran Singh: These are not
recent things. They were not all des-
troyed as a result of one action. Over
a period of one year and a half, there
have been occasional removals of one
pillar or the other.
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Mr. Speaker:
crnment doing?
wants to know.

Shri Swaran Singh: As I have men-
tioned already, this action is not
claimed or admitteq to have been
done by the Pakistan Government.
Sometimes, when there are semovals,
there are counter-claims also that some
miscreants, either Pakistanis or maybe
others, may have caused damage
lo these pillars. Then, we get to-
gether and restore these pillars,

What was the Gov-
That is what he

by o= Fa¥ : wa & qg WA qwA
i & ol fmdt ang oet & @7 2w Y
I qETEE qeE # e fame Aoy
IF §, AT ¥ A% o7 w7 FwETAI
g1 wgay ¢

W W 4% A IR §E
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Shri U. M. Trivedi: In view of the
:tatement that has been made by the
hon. Minister that these pillars are re-
moved and then re-fixed, has the
Government not considered it proper
to have these pillars constructed of
concrete with foundations?

Shri Swaran Singh: These are con-

crete pillars with foundations,  But
even those can be damaged.
Shri Basumatari: In view of the

fact that there is constamt mass infil-
tration into Assam and also aggres-
sive activity, may 1 know whether the
Government of Assam has put in a
suggestion to make a de-populated
belt or to construct a wall slong the
border? 1¢ so, what is the reaction of
the Government?

Shri Swaran Singh. This does not
arise out of that.
Mr. Speaker: Yes, it does not.
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Shri Swaran Singh: There is no
area as such because generally the
pillars are fixed on straightline; then
the distance between the two pillars
can be quite considerable. When
there gre bunds, then the larger num-
ber of pillars are generally found in
smaller areas, [ have galready given
the number of pillars. Therefore, on
this point, the action that has 10 be
taken is this: this is generally handled
by the two District Magistrates of
the adjoining districts in India and
Pakistan. Where these pillars are re-
moved, if there is any dispute, then
the two Surveyors-General helr
them., There is no dispute as such.
He should not take it in that light.

ot PR W WHETT : T AEIET,
% ¥ qor fw feadr sd= &, Avwe
wodT weltA A wraET AR 2

ooy ARG - IR Fg e oew
1 THET TE T A

w) gww Wy SEWT N1 T FT @
boLoww AR AW W

oW Wi : 97 WA I
gz ¥ faar &

Shri Ranga: In view of the fact
that there must be some ground rules
tp guide the District Magistrates of
both sides to decide these matters
whenever there is any dispute, may
I know how often they meet and whe-
ther they have met during the last
one year and six months, and why is il
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that it has not been possible for them
to replace these posts there?

Shri Swaran Singh: In these
matters, unless there is goudwill and
there is also their agreement to meet,
we cannot do much unilaterally. It
is a fact thap the co-operation that
is normally expected from the officers
from Pakistan side has not unfortu-
nately beep forthcoming. Notwith-
standing our efforts, there have been
delays. But in a matter like this, it is
very difficult for us to take action uni-
laterally. All this boundary at the
places is fully admitted and agreed to
by both the sides and the removal
of pillars is no doubt a malter of irri-
tation and we do not like it, but it
does not vitally affect our interests in
any matter,

Bhri Ranga: My question was how
often these District Magistrates
have met.

Shri Swaran Singh: [ could not
give that information straighiway.

ot armhl ;T TE o AW H R
gerg o &, AY way AT Oy WA
w74 ¢ fF o7 & ged & wreo ofeena
HYH|T I B T4 71 (% waT @ drw
¥ fawmm faz oo A1 ag wrem € a9
gfaar & 7 war o7 WA ¥ AEEw TN
gu wvwr fywwr & fau w1 s
g7 faqe &7 b7

ot wi fay : A A7 frmam W\
qur sfAwm &
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Minorities in Border Districts of East
Pakistan

+
J Shri D, C. Sharma:
*123. 7\ 8hri Rameshwar Tantia:
Will  the Minister of Externsl
Affairs be pleased to state:

(a) whether Government are aware
that Pakistan is planning to drive the
minorities out of the burder disiricts
of East Pakistan,

{b) if se, whether those mincrities
have been driven ovut of East Pukis-

tan or have been sellied in  other
parts of Pakistan;
{¢) whether it is also a fact that

those minorities have appruached the
Indian High Commission f6: permits
to come over to India; and

id) if so, Government's ruuchion
thereto?

The Minisier of External Aflairs
(Shri Swarap Singh): (a) Guvern-

ment have received some reports to
thls effect.

tb) 1t is & fact that a large nam-
ber of persons of the minorny -oin-
munities have come over tu India
from the border districts of East
Pakistan,

(e} The minorities in border areas
have applied for migration cuortifi-
cates in numbers broadly propurtion-
ate to the minorities in East Pukistan
us a whole.

(d) Migration certificaies are
granted to all members of the minu-
rity community in East Pakistan ia
cases of hardship,

Shri D. C. Sharma: May 1 knuv
how many members of the minocity
community who had been displacen
in this way from the borde. of Puk-
istan had applied for permits and how
many of them were given rermits?
May I also know the definition of
‘hardship’ given by Governmen'?
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Shri Swaran Singh: I have notl
zot the flgures arce-wise in the sense
that so many are from the border
districts and so many are lremi the
other districts, but ag I have indicst-
cd already, their number .z practi-
cally the same as from olher ureas.

‘Shri D, C. Sharma: By -riving
these minorities out  of the border
areas of East Pakistan, evidua'ly the
Pakistan Government have settled
their retired military office:s, muja-
hids, razakars and other para-ircop
people there. May 1 know w hat effec-
tive action our Governmeont nave
taken on our side of the buruer to
rounteract this concentration of mil-
tary and puara-military force. o the
border of East Pakistan?

Shri Swaran Singh: It is u lact that
the movement of minoritics paiticu-
larly from the areas near Lhe inter-
nationa] border is g matter of grave
concern, and this is constantly kept
in view by the authorities, bath eivil
and defence, whose respons:bility it
is to ensure the integrity of ¢ur bor-
ders,

Dr. L. M, Singhvi: May | know
whether Government consider that
the calculated move on the part of
East Pakistan io drive out the inino-
rities from their territory is or
amounts to an act of genocidc en their
part, and if so, what action thc Gov-
ernment of India propose tu taoke n
order to bring them to book helore
international opinion and interna-
tional conscience,

Shrl Swaran Singh: Il is unfortu-
nate that for several years now ihe
minorities in East Pakistan have been
subjected to constant pressu..; and
there has been a migration ui mino-
rities into India. That is 4 matter
which is of grave concern t, us, ano
1 think that the internationa! jurists’
body also went into it and they nave
produced also a report on that, and
the hon. Member might have seen
that.

Dr. L. M. Singhvi: My question was
whether the Government of India
viewed this as an act of genucide cn
the part of East Pakistan authorities,
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and if so, what action was propused
10 be taken. I am aware of the re-
port of the international commission
of jurists,

Shri Swaran Singh: It is a very re-
prehensible thing that this constant
pressure ond the sense of insecurily
amongst the minorities should pre-
vail. I do not exactly know whut the
exact implication of that exgression
is.

Dr. L. M. Singhvi: The hon. Minis-
ler must be knowing it.

Shri Hari Vishnu Kamalh: He can
look up the dictionary and tnd it
out,

Shrimati Renu  Chakravartty: In
answer lo some questions, ithg hon.
Minister has said that he 1s not very
clear as to the number of applications
which have come to the High Com-
mission from people who have been
asked to move away from thg border
districts. Further, he has said that in
case of hardships, passports or visas
ele. are given. May I know whether
the High Commission has any nfui-
mation with regard to the specific
number of people Who have been
asked to move out from the vorder
districts, and if so, whether in view
of the rather heartless attitude of
the Rchabilitotion Minister, in  rcasc
they are permitted to come here, they
will also be given all the benefits
which are now being given to lhose
who are in Kashmir as refugees?

Shri Swaran Singh: With regard to
the first part of the question, 11 &
separate question is tabled 1 shall be
uble to eolleet the information in re-
zard to the numbers, With regard to
the second part of the question, I do
not think that the Rehabiiitation
Minister has at all been heariless, I
think he has been very kind ind he
has been doing his best to help the
refugees.

Shri 8. M. Banerjee: May 1 know
whether it is a fact that ufter the
firm action by the Governmen. of
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India in the matter of driving out L
Pakistani infiltrators from Kashmu
there is a reign of terror in Easl [uk-
istan, and repressive measures hive
been adopwed by the Pakistan Gov-
ernment o, the minorities, and as 7
result of that many members of the
minority communities are trying to
come over lo India but they arz be.ng
refused or nol granted migrotion
certificate, and if so, whether suitable
instructions have been issued to our
High Commussion there to granl mi-
gration certificates and  whether
every facility wi]] be given to them
when they tume over to India.

Shri Swaran Singh: It is a fact—
reports have come to our notice—
that there 13 a greater sense of in-
security, and the attitude of the mu-
jority community in East Paxistan
has become In certain arens mooe
aggressive. There is no need of issu-
ing any { ingtructions to oy s
sion in veu because  the exwsling
instructions cover all these ca:zes. 1
have no doubt that in all desar.o
cases th2 rvguisite certificates aad
the formalities are complied with.

Shri 5. M. Banerjee: Whai
answer to we last part?

is the

Mr. Speaker: It would be done.

Shri 5. M. Banerjee: | asked wlie-
ther thuse wht migrate and zom~
will be givin facilities to settle down
here. Reply has not come to whel.

Shri Swaran Singh: Such rehabili-
tation benefit; as are available in suen
cases will ctrininly be availablc,

Shrl §. M. Banerjee: He is evading.

Mr. Speaker: He cannot list all e
benefits Ihot weould be given,

Shri 8. M Banerjee: [ rise 10
point of order. This particular gues-
tion has been tabled to the Externa!
Affairg Ministry for two reusons. One
is because they have information
about Pakistan's attitude towards the
minorities. Secondly, it was thougnt
that in connectjon with cerlain sup-
plementaries arising out of the
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rehabilitation of those who have cross-
ed over or are likely to cross over to
India, he will consult the Reancili-
tation Mirustry and give the proper
reply, According to the Cabinet, they
function collectively. But here we
find that none cf the gquestion: per-
taining to rehabilitation facilities to
persons w19 ¢ross over is bein; ans-
wered. 1 seck your protectior.

Mr. Speaker; Dr. Sarojini Mahizhi

Dr, Sarojinl Mahishi: The hon. Mi-
nister was plvascd to state thal niiu-
rities in East Pakistan are being per-
mitted by the Indian High Comuai
sion to come over here in case, of
hardship. Mzu: 1 know the delin.in
of ‘hardship’ as applied to them?

Shri Swaran Bingh: This matter has
been dealt with here before  also.
Certain calegories are there, ‘Thew
position 1s very insecure or there aoe
relatives who have been separated.
For the information of the House, |
would like to sty that the number of
Application; already there runt :ntd
thousands, 1 think about 5,000 or
9000. A fairly large number of them
have alreacdyr bLeen granted migra-
tion certiirates. We have already ..t
from Eas: Pakistan lakhs and iunhs
of refugees. Everyday they are com-
ing in. 5y 11 will not be correcl o
suggest tha! we are not trying to he
helpful o theze who stand in need
of this help,

Shri 8. M. Banerjee: What help a.c
you giving them when they cune
here?

Shrimatl Renu Chakravartty: Noth-
ing,

Shri P. R. Chakraverti: Is it u iact
that Chinese puckets are spring.g
up in Khulna and Jessore in the bor-
der districls oi E. Pakistan? 1f so, iy
it a fact tha! the minorities are !oe-
ling scared op that score?

Shrl Swaran Singh: 1 have aiready
taid that minorities jn differenl pais
there are feeling insecure. .

Shrl P. R. Chakravertl: 1 am
ferring tu Caoncse pockets thero.

T

AUGUST 23, 1065

Oral Answers 1156

Shri Swarsn Singh: Even witheul
the Chinese pockets, T think the; are
sufficiently harassed, unfortunately,
both by the sdn:/nistration as aiso by
the local population,

Chinese Intimidation of Indian Patrol
Near Mana Pass

+
f Shri Yashpal Singh:

Shri Surendra Pal Singh:
Shri Shree Narayan Dass:
| Shri Vishwa Nath Pandey:

*124. { Bhrl D. D. Purl:
| Shrimati Savitrl Nigam:
| Shri Rameshwar Tantia:
| Shri Onkar Lal Berwa:
| Shri Guishan:
 Shrimati Jyotsna Chanda:

Will the Minister
pleased to state:

of Defence be

(a) whether it is a fact that the
Chinese tried and are trying to inti-
midate Indian patrols near the Mana
Pass which is one of the border pass-
es between Uttar Pradesh and Tibet:

and

(b) if so, the action taken in the
matter?
The Deputy Minister in the Min-

istry of Defence (Dr. D. 5. Raju):
(a) On the 8th May 1065, a Chinese
military party intruded approxima-
tely half a mile into Indian territory
from across the Mana Pass in the
middle sector of the India-Tibet
border. On seeing an Indian Police
patrol at a distance on the Indian
side of the border, the Chinese intru-
ders fired three shots and withdrew
into Tibet through the Mana Pass.
There has been no other incident or
intrusion in this area.

(b) A protest was lodged with the
Chines= Government against this
deliberate violation of our territory.
Precautionary measures for the secu-
rity of our border have been taken.

oft qurare oy 0 w1 & A= AwA
# s T ¥ faee ww feadt o
i F oW g7
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The Minister of Defence (Shri
Y. B. Chavan): On the other side of
the Mana Pass, Lhere are some troops
of the Chinese, in small numbers, but
certainly their troops come on their
side to the Mana Pass.

ot amare fag ;¥ ogvE wid
Tar g7 g wdT § F9 IT E0 AT
18 7=a ¥ faq &1 wram W7 v
7 91 afY g&r, A1 A0 w1 FavE AT
¥ fegr wrem 7

Y g W™ EEE AE
w1 Famy T ¥ frmn Fdm

Shri Surendra Pal Singh: In view
of the fact that road communications
to the Mana Pass sector are still not
what they should be, may I know if
any fresh attempts have been made
to make improvements in that re-
gard, particularly in view of the
fact that the threat of a Chincse
Intrusion through the Mana Pass is
b ing more i i t every day?

Shri Y. B. Chavan: As | have
said, our patrols go up to the Mana
Pass. After that, there have been
no incidents of that type.

Shri Sureadra Pal Singh: My
question is in regard to road com-
munications.

Shri Y B. Chavan: About road
communications, certainly therc are
other considerations also. It is not
good in some difficult areas to deve-
lop communications, which possibly
may be useful to the other side.

Shri Shree Narayan Das: May |
know whether all alonz our border
with China there have been occasigns
in the last three months in which
Indian patrols have come into contac!
with Chinese patrols, and if so, what
happened on such occasions?

Shri Y. B. Chavan: There are no
contacts. There have been no inci-
dents after that.

Shri D. D, Purl: May I know if.
according to the so-called unilateral
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csase-fire arrangement of China, the
Chinese are entitled to maintain their
troops right up to the Mana Pass?

Shri Y. B. Chavan: On our
there are our troops; on their
they have their own troops.

Shrimati Savitrli Nigam: In view
of the action taken by the Chinese
patrols, may I know what particular
steps have been taken 1o see that
they do not repeat such incidents,
and whether enough reinforeements

side,
side,

have been sent there lo avoid any
such happening in future?
Shri Y. B, Chavan: Yes. I should

reply in the affirmative to the latter

part of the question, but the eonly
way of preventing them is for our
patrols to go to that point con-

tinuously and persistently.

ff wiwre ore wear: oA, & 7z

AT wEAr § 6 w@ miwEa 7
¥=g 77 ZwAT fear, A1 I F A &
stfadi #t avw & femdt 7w G467 gIz
Fraafear w1 % ?

Shri ¥. B, Chavan: In the last
few weeks when Pakistan has be-
come active, we have not seen any
difficully on our side of the border.

oY neg oW & FA AR
fr mar AT & AFAT 73 AR wrvAEY

#t grer & fan v oAverT 3 oW
o mm femm & 7

it qerwercie weEre - & o 8 fw
9 M fear &
Shrimati Jyotsna Chanda: Has
the Government received any reply to

the protest note, if not, what strpe
do they want to take?

Shri Y. B. Chavan: No
that protest no'e has come.
ol gwerw fa¥ : wawm wEE
% qg wm wigmr g & e e R
w71 nfrm wwiy w1 iy wfew 2, A7
AT T OO wATa A A

reply 19
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Shri ¥. B, Chavan: Last time the

hon. Member raised the same ques-
tion. Certain  plans for developing
the communications to the border
areas have been undertaken. He

hagq mentioned some particular roads,

and 1 have sent some replies about
that  also. Some steps have been
taken.

Shri Hem Barua: In a recent pro-

test note, the Chinese have alleged
thal our boys crossed into their terri-
tory and picked up two young Chinesc
women.

Shri U. M. Trivedi: Why
Chinese women brought there?

are

Shri Hem Barua: 1 want to know
how far it is a fact. Has he tried to
tracz them and hand them back?

Shri Y B. Chavan: What ha+
happened is this. Nobody has gone
and pizked up any Chinese women.
Two Tibetan girls, because their
families were persecuted, left Tibet
and entered those areas, and they
sought the protection of our patrols
who went that side.

Shri Sham Lal Saraf: With refer-
enee to the intimidation of our pat-
rols by the Chincse may 1 know
whether our intelligence has  been
asked to go into the matter to find
out what actually is happening on
the othey side of the border?

Shri Y. B. Chavan: Probably there
is some sort of a misconception
wbout the intelligence in this matter.
Patrols really speaking go lo that
arca; that is part of the intelligence
work.

New Ordnance Factories

v125, Shri 8. M. Banerjee: Will the
Minister of Def be pl d to
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refer 1o the reply given to Starred

Question No, 157 on the 23rd
November, 1964 and state:
(a) the progress made regarding

the establishment of the new Ord-
nunce Factories; and

(b) the number of factorics
which have starteq production?

The Minister of Defence Produc-
tion in the Minisiry of Defence
(Shri A. M. Thomas): (a) and (b).
A statement giving the information
is laid on the Table of the House.

STATEMENT

The progress made in establishing
the New Ordnance Factories is indi-
cated below:—

Ordnance Factory, Varangaon,

Batch  production of 762 mm
ammunition is in progress. Full shift
production iz dependent upon com-
pletion of certain buildings and
services as well as residential quar-
ters for housing the employees. [t
is expecteq that full capacity pro-
duction will be attained by the
middle of 1866.

Engineering Factory, Ambajhari.

The Engineering Study of this pro-
ject by a team of US consultants
which commenced early in 1885 15
expected to be completed by the end
of this month. Construction of resi-
dential quarters and civil works to
the extent cleared by the consultants
is in progress according to schedule.
The scheme for supply of 2 million

gallons filtered water per day ha:
been completed. The factory is ex-
pected to go into production in

phases from June 1987 to the end of
1968.

Filling Factory, Chundu,

The construction of industrial and
residential buildings is in  progress
according to schedule, A team of
officers of DGOF's  Organisation s
in UK to finalise with the UK
authorities the specific plant and
machinery coming under UK aid and
the balancing plant for the complete
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complex. According to the present
indications, the factory is expecied
to commence production in about 2
years,

Small Arms Faoctory, Tiruchirapalli

The construction of industrial and
residential buildings and services is
progressing according to schedule and
part of the plant and machinery has
arrived on site, According to the
present indications production in the
factory will commence by the middie
of 1966,

Shri 5. M. Banerjee: Is it a fact that
the expansion of certain faclories is
being delayed for want of foreign
exchange because new machinery
could not be imported and if so, how
do the Government propose to over-
come this difficulty that has come in
the way of production?

Shri A. M. Thomas: The question
refers to new ordnance factories; the
hon. Member has now put a ques-
tion regarding the existing factories.
I may assure the House that the ex-
pansion schemes go according to the
plan; they are not being delayed.

Shri 5. M. Banerjee: It was stated
in this House that one of the new
ordnance factorics proposed to be
established was being dropped be-
cause of certain reasons. I want to
know whether all these ordnance
factories which were promised are
going to be established or one or two
of them may be dropped?

Shri A, M. Thomas: It has often
been informed that out of the six new
ordnance factories planned, we are
going ahead with four. Ome has al-
ready gone into production and the
others arc in various stages of con-
struction; they will go into produc-
tion as scheduled. I have already
stated in reply to the hon. Member
that what would have been produ-
ced in Panvel ard Burla {factories
which had been dropped would he
imported and stockpiled.

924(Ai) LSD—2.
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Mr. Bpeaker: It is a suggestion for
action.

Shri Hard Vishau Kamath: The
statement laid on the Table refers to
four new ordnance factories three in
Maharashtra and one in Madras
State. The statement says that pro-
duciion in one factory will start from
1866, in another from 1867, in a
third from 1968 and so on. May 1
ask if the Government is fully con-
scious of the Emergency that is still
on and, if so, what are the reasons
for not expediting production?

Shrli A, M. Thomas: In fuct pro-
duction is being expedited; construe-
tion is being expudited. There is
constant chasing also. We are taking
it on an emergency basis.

Bhrl Iqgbal Singh: Some factories
had been a bandoned and some had
been delayed. What is the position
of allotment of foreign exchange to
the ordnance factories? Is it given
the first, second or the third place?

Shri A. M. Thomas: There is no
difficulty with regard to the alloca-
tion of foreign exchange; For
Varangaon, Ambajhari and Chanda
factories, foreign exchange had been
arranged and with regard to the
Trichy factory, we have free foreign
exchange and thal will go into produc-
tion by the middle of 1868,

Shri Daji: What would be the
employment potential of this factory,
and would the surplus labour in the
existing factories be transferred fo
this factory?

Shri A M. Thomas: At present
there is no surplus. We are rationa-
lising the existing labour in the
various ordnance factories and some
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are being transferred to new ord-
nance factories. The varangoan fac-
tory now employ about a thousand
people, As the factories pass through
the varioug stages, the employment
potentia] in each factory will go up to
3.000, or 4,000 or 5,00.

AUGUST
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Shri A. M, Thomas: With regard to
arms and ammunition, we are on the
road to self-sufficiency; we import
very little,

Vehicles Factory, Jabalpur

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
| Shri Yashpal Singh:
Shri Bibhutl Mishra:
Shri K. N. Tiwary:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Kappen:
Shri Ram Harkh Yadav:
Shri D, N, Tiwary:
Shrimati Sharda
Mukerjee:
Shri D. C. Sharma:
Shri Kapur Singh:
Shri Solanki:
Shri Gulshan:
| Shri Bagri:

e |

Will the Minister of
pleased to state:

() whether Government have
decided to set up a new Vehicle
Factory in Jabalpur for manufac-
turing Shaktiman trucks and Nishan
motor vehicles;

Defence  be

(b) whether the new factory will
absorb the vehicle department of the
Gun Carriage Factory;

(e} whether the
schemes for the factory
sanclioned and the project
scrutinised; and

(d) the estimated production
vehicles by the proposed factory?

civil  works
have becn
report

of
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The Minister of Defence Produc-

tion in the Minlstry of Defence

(Shri A, M. Thomas): (a) Yes, Sir.

(b) The plant and machinery and
personnel at present engaged in the
production of Shaktiman and Nishan
vehicles at the Gun Carriage Factory,
Jabalpur will be transferred to the
new Vehicle Factory,

(e} A small portion of civil works
relating to preliminary works has
been sanctioned and the estimates in
respect of the remaining items of
civil works and the Project Report
are under scrutiny.

{d) it is estimated that the
duction capacity would be
vehicles annually in two eight
shifts out of which 6,000 would be
Shaktiman 3 Ton Trucks and the
balance 7,200 Nissan Vehicles. A
proposal to increase the capacity for
production of Nishan Vehicles from
7,200 to 12,000 annually is under
consideration.

pro-
13,200
hour

Shri P. R. Chakravertl: May we
know what will be the total financial
involvement and whether there will be
any foreign collaboration also?

Shri A. M. Thomas: With regard to
the manufacture of Shaktiman trucks
the collaboration would be with MAN,
Germany; with regard to the Nishan,
the collaboration would be with
Japan. With regard to the expendi-
ture, the total expenditure would be
about Rs, 32 crores, and the foreign
exchange element would be about
Rs. 9 crores.

Shri P .R. Chakravarti: May I know
whether, in the light of our earlier
experiences in the manufacture of
these trucks, the Government has
assured itself that the strangtp and
efficiency of these trucks will be co-
mmensurate with the valiant name
of “Shaktiman"?

Shri A. M. Thomas: Shakiiman hns
proved its mettle and its name hat
been justified by the performance also.



ax6s Oral Answers

ot faryfr o it Wl
A ammar & 5 32,200 wimww 7%
Wz At g9 & w87 faomm g ad
[t « & s A § i gmre Aw
# W wravAEAd § IA AT EEATRT
w @ s A e qoo @ o ?
& 7z o wrAn =iz g fF wEre
W w9 qF @1 w7 A0 & A o

Shri A, M. Thomas: With regard to
‘Bhaktiman truck, the present rate
«of our production is about 1200;
Nishan would be 3,600 in resprct of
1-lon vehicles and 1,200 Nishan petrol
‘wehicles per annum. That is our pre-
sent capacity. Our assessed require-
ments of three-ton vehicles would
‘be round about 44,000.

Bhri Kapur Singh: What steps, if
any, have been taken by the Gov-
ernment to ensure that this factory as
well ag other defence workshops are
mever in future switched over to the
manufacture of coffee percolators?

Shri A. M. Thomas: There is no
-question of switching over to civil
production. Perhaps it may be neces-
mary in certain sectors; it would be
welcome to switch over to civil pro-
-duction in certain sectors when the
manufacture is surplus, but that can
be easi.y switched over to army pro-
Aduction. (!nterruption).

Mr, Speaker: He only wants to be
assured thal it will not be switched
over to coffee percolators.

8hri A. M. Thomas: It is not neces-
‘sary; it is an old story,

Shrimati Savitrli Nigam: What will
be the approximate cost of these two
wehicles and I want to know whether
they would be available for the use
«of civilians besides the military use.

Shri A. M, Thomas: In fact, several
wehicles are now given to civilian
use. Even Members of Parliament are
liberally taking advantage of that,
A Interruption).
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Mr. Speaker: Order, order. They
are gsking whether Parliament Mem-
bers would be given Shaktiman!

Shri A. M. Thomas: With regard to
the cost of production, per vehicle, in
the new factory, it would be
Rs. 37,000 for Shaktiman and
Rs. 18,000 for 1-ton Nishan. The ex-
isting cost is about Rs. 44,000 for
Shaktiman and Rs. 20,000 for Nishan,
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Posts

A P ts to Dipl H

+
127 { Shri Vidya Charan Shukla:
"q_Shri R. 8. Pandey:

Will the Minister of External
Affairs be pleased to refer to the
reply given to Starred Question No.
325 on the 8th March, 1865 and state:

(a) whether Government have
completed consideration of the re-
presentation of the Indian Foreign
Service Association regarding  the
appointment of politicians and retired
military personnel etc. to the diplo-
matic posts; and

{b) if so,
thereon?

Government's decision

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Simgh): (a) and (b). No, Sir, This
question as well as other matters re-
lating to service conditions raised by
the Association are under consideration
by the Committee appointed recently
by the Government headed by Shri N.
R. Pillai (formerly Secretary Gener-
al in the Ministry of External Affairs)
to examine the working and organis-
ation of the Indian Foreign Service.

Shri Vidya Charan Shukla: Have
Government considered the appropri-
ateness of entrusting this examination
to a committee composed mostly of
civilians, about the appointment of
non-civilians tp diplomatic posts?
Do they expect any fair recommend-
ation from this committee about the
question which relates to their own
benefits?

Shri Dinesh Singh: The question of
having people from public life has
never been questioned by the Associa-
tion,

Shri Vidya Charan Shukla: May
I know if the Government have fixed
any criteria or percentage upto which
Ppeople in public life would be appoin-
ted to diplomatic posts?
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Shrl Dinesh Singh: The criteriom
is the suitability. So far as percem-
tage iz concerned, I do not think i8
would be desirable 1o fix any percen-
tage. We have generally in i
that a number should be there.

Shri R 8. Pandey: Taking into
consideration the performance of
these people in the Foreign Service,
may 1 know whether Government is
thinking of taking into the Foreigm
Service more and more people frory
public life?

Shri Dinesh Singh:
quite a number already.

There are:

Shri Harish Chandra Mathur:
During the last session in answer to
questions on the floor of the House
and also in the course of debates
the Foreign Minister told us that they
do not propose to go into this ‘matter
of the reorganisation of the Foreigm
Service. May I know what has happ-
ened since then tg persuade them to
have this committee, and whem
appointing this committee why is it
that they have not thought it fit to.
baroadbase it?

The Minister of External
(Shri Swaran Singh): The questiom
about service conditions, length of
training, sources of recruitment elc
had been raised by the Association
ang also on the floor of the House
S0, it was considered necessary that
the whole question should be exa-
mined on g more or less expert basis
and Government can take a decisiom
after having the report of that com-
mittee, they will only report to Gow-
ernment and we will take the deci-
sion after examining the report.

Affairs

Shri Harish Chandra Mathur; My
question was this it was categorica'ly
stated on the floor of the THotise,
spite of the ecriticism mdde in this
House, and the representation from
the Association being in the hands
of Government. Is it that Parliament
was laken so lightly that It was stated
by the Minister that they do not
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propose to examine this question of
reorganisation of the Foreign Service?
M, afterwards certain further facts
bave come to jheir notice, which
made them appoint this committee,
why did they ignore the criticism on
‘the floor of the House and did not
broad-base this committee, but made
it so exclusive?

Shri Swaran SIngh: In one sense,
® is not exclusive, because alfhough
Mr. Pillai was once in service, he is
no longer In service; he isa retired
person. The other people on the com-
+mittee are the Commerce Secretary,
the Home Secretary and two Secre-
taries from the External Affairs Mini-
‘stry. The types of matters about
which they are asked to report are
mratters which are more or less of a
service nature—their scales, period of
training, ete. So, it was considered
necessary that there should be an ex-
amination at the export level. It was
‘mentioned, 1 remgember, by some hon.
members that something like the Plo-
wden Commission must be there. We
thought it was not neessary to Rave
a commissthn of that type, but if was
necessary 10 examine certain aspects
by an expert committee,

WRITTEN ANSWERS TO QUES-
TIONS
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Atomic Power Station at Kalpakkam
(Madras)

[ Shri 8. C. Samanta:
Shri Rameshwar Tantia:
Sbri Harish Chandra
Mathur:
Shrimati Tarkeshwari
Sinha:
8hri P. C. Borooah:
*129 < Shri Basappa:
Shri D. C. Sharma:
Shri M. N. Bwamy:
Shri Laxm! Das:
Dr. Mahadeva Prasad:
Shri Raghunath Singh:
| 8hri P. Venkatasubbalah:
| Shri Ram Harkh Yadav:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No, 1600 on the 28th
March, 1885 and state:

(a) whether the proposal to set up
an atomic power station at Kalpak-
kam near Madras has since been con-
sidered; and

(b) if so, when it is likely to be set
up?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) The proposal to set up
an atomic power station at Kalpak-
kam near Madras has been approved
by Government subject to foreign ex-
change being arranged for the project
to cover the cost of equipment which
has to be imported.
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(b} The Station is expected to be
put into operation by the end of the
Fourth Plan period.

Construction of Frigates in Mazagaon
Docks
Shri Surendra Pal Singh:
130 Shri Madhu Limaye:
) Bhri Ram Sewak Yadav:
Shri Sidheshwar Prasad:
Will the Minister of Defence
pleased to state:

be

(a} whether the construction of
Frigates in the Mazagaon Docks is
proceeding according to the schedule;
and

(b) when the keel of the first Fri-
gate will be laid?

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): (a) Yes, Sir.

(b) The keel of the first Frigate is

expected to be laid about the middle of
1066,

Price Index

o131 f Shrimati Savitri Nigam:
" Shrl Naval Prabhakar:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether there has been a steep
rise in the price index during the
months of April, May and June, 1965;
and

(b) it so, the steps taken to pro-
vide interim relief to the labourers?

The Minister of Labour ang Emp-
loyment (Shri D. Sanjivayya): (a)
The All-India (Interim) Working
Class Consumer Price Index Num-
bers with base 1949--100 for the
months of April, May and June, 1865
are as underi—

April, 1965=160
May, 1965=161
June, 1965=163
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The rise of one point in May over
April and two points in June over

May cannot be considered a steep.
rise,
(b) Wherever dearness allowance

is linked to the Consumer Price Index
Number, the workers get increased
dearness allowance due to rise in
Index in accordance with the rele-
vant settlement or award. In other
cases, the question of getting relief
is & matter of mutual agreement and.
collective  bargaining between em-
ployers and workers.

Head Huniing by Pak Razakars.

rshrhmtl Tarkeshwari
Sinha:

Shri Hem Raj:

Shri Bibhuti Mishra:

Shri Brij Raj Singh:

Shri Bade:

Shri Koujalgl:

Shri Hukam Chand
Kachhavalya:

Shri Naval Prabhakar:

Shri K. N. Tiwary:

Shri C. K. Bhattacharyya:-

| Shri V. B. Gandhi:

LShri Bag-i:

Will the Minisier of
pleased to state:

(a) whether  Government are-
aware that Pakistan is employing
Razakars for head-hunting of Indians
in Kashmir;

(b) whether specific price has been
fixed for every Indian head, killed by
the Razakars; and

{c} whether Government have
drawn the attention of friendly coun-
tries to such atrocities being commit—
ted by Pakistan?

-
8
[ N —

Defence be:

The Minisier of Defence (Shri ¥. B.
Chavan): (a) and (b). Some ins-
tances have come to the notice of the
Government of India in which the
armed personnel from  Pakistan
Occupied Kashmir arem, after com-
mitting raids across the cease-fire
linelinternational border in J. & K.
and killing unarmed innocent Indiam
civilians, have taken away their
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heads to the Pakistan Occupied Kash-
mir area. These incidents lend cre-
dence tg the reports that the autho-
rities in Pakistan Occupied Kashmir
area have offered rewards to their
armed personnel who take away
heads of Indian civilians as a proof
of their prowess. The perpetration of
barbarious and ghastly acts of this
nature would other-wise be mean-
ingless.

(c) No, Sir,

Development of Atomic Energy
Peaceful Purposes

[ Shri Harish Chandra
Mathuor:

Shrimatl Saviiri Nigam.

Shri 8. C. Samanta:

Shri M. L. Dwivedi:

Shri Naval Prabhakax

| Bhri A. N. Vidyalankar:

Will the Prime Minisler be pleased
to state:

for

. 4
I
|

proposals have
the accelerated

(a) whether any
been drawn up for

development of atomic energy for
peaceful purposes; and

(b) if so, the broad outlines
thereof?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) and (b): A statement
is laid on the Table of the House.

STATEMENT

Government have in hand a subs-
tantial programme for the develop-
ment of Atomic Energy for peaceful
purposes. Salient features of this
programme are given below.

A uranium mine is being developed
at Jaduguda to produce a thousand
tonnes of ore a day, which should be
in operation towards the latter half
of 1986, A uranium mill is also under
construction there and this is schedul-
ed to go on stream early next year.

It has also been decided to pro-
ceed with the second unit of the Ra-
jasthan Atomic Power Station and the
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Madras Atomic Power Station with

two identical units of 200 MWe each
subject to foreign exchange being
available to cover the cost of equip-
ment which has to be imported. A
proposal to sel up a heavy water
plant to produce 200 tonnes of heavy
water per is under considera-
tion.

A zirconium plant is being set up to
produce zircalloy from the zircon
sands and fabricate it into the calan-
dria tubes, pressure tubes, cladding
material and other parts required for
the reactors of these power stations.

A uranium oxide plant and cera-
mic fuel fabrication plant are being
set up with the ziraconium plant to
produce the fuel required for the
Rajasthan and Madras Alomic Power
Stations.

An enriched fuel fabrication facili-
ty is also proposed to be set up for
fabricating the future charges of the
Tarapur Atomic Power Station.

The Electronics Production Divi-
sion at Trombay will be moved out
of Trombay and set up as a self-
contained plant for the production of
nuclear electronics instrumentation
and components and will be able ta
supply equipment for other civilian
and defence needs also.

Other proposals for further de-
velopment in this fleld during the
Fourth and Fifth Plans are also under
consideration.
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Use of Indian Territorial

by Pakistan

J Shri Subodh Hansda:
7 Shri S. C. Samanta:

Will the Minister of Defence be
pleased to state:

Waters

*135,

(a) whether Pakistan has used the
Territorial Waters of India for trans-

AUGUST 23, 1965

Written Answers 1176

hipment of their army from West to
East Pakistan;

(b) if so, the reasons for allowing
them to do so; and

(c) whether any check is exercised
over the Pakistani ships passing
through the Indian  Territorial
Waters?

The Minister of Defence (Shri ¥. B.
Chavan): (a) to (c). Pakistan has
not used territorial waters of India
for transhipment of their Army from
West to East Pakistan by War-ships,
since no Pakistani War-ship has en-
tered any Indian port, mor has any
Pakistani War-ship been sighted with-
in our Territorial Waters. Pakistani
merchant ships are not subjected to
checking when they enter our terrl-
torial waters while in Iadian ports,
in accordance with International
Maritime practice. This practice is
also reciprocated .

India-China Border Dispute

Shri Shre: Narayan Das:
i Shri 8. M. Banerjee:
Shri Prakash Vir Shastri:
Shri Yashpal Singh:
Dr. L. M. Singhvi:
Shrimati Tarkeshwari
Sinha:
Shri P. C. Borooah:
Shri Basappa:
| Shri Sarjoo Pandey:
] Shri R. S. Pandey:
|

]
1

Shri R. Barua:

Shri Kajrolkar:
| Shri Onkar Lal Berwa:
| Shri Bagri:

Will the Minister of External
Affairs be pleased to state:

(a) whether any friendly country
has shown interest or attempted me-
diation in the India-China border
dispute;

(b) if so, the nature and the result
thereof;

(c) whether any suggestion was
made that the Prime Ministers of both
the countries should meet at Alglers;
and
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(d) if so, the outcome thereof?

The Minister of External Affalrs
(Shri Swaran Singh): (a) to (d). The
only recent suggestion of the nature
referred to came from President
Nasser who mentioned to the Prime
Minister last June the possibility of
an informal meeting between the
Prime Minister and Mr. Chou-En-lai
It was, however, not quite clear what
there would be to talk about consi-
dering that China was not prepared
to accept the Colombo proposals or
even the further modification of them
regarding withdrawal of all posts in
the demilitarised areas in Ladakh.

Invitation to Prime Minister to Visit
U.8.A.

[ Shri P. C. Borooah:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
| Shri M. L. Dwivedi:
| Shri S. C. Samanta:
| Shri Subodh Hansda:
| Shrimati Savitri Nigam:
*137. ﬁ Shri Yashpal Singh:
Shri Basappa:
i Shed Mohammed Koya:
| Dr. Mahadeva Prasma:
Shri R. 5. Pandey:
| Shrl R. Barua:
|_Shri Bagrl:

Will the Minister of External Aff-
alrs be pleased to state:

(a) whether the U. S. President
has invited the Prime Minister of
India to visit U.S A. this autumn; and

(b) if so, what is his reply thereto?

The Minister of External Affairs
{Shri Swaran Singh): (a) and (b).
Last April, the President of the Unit-
ed States of America, when suggest-
ing that the Prime Minister of India
might defer his visit to the US.A.
had also suggested that he might come
there early in the autumn. The
Prime Minister in his reply had ex-
pressed his doubt whether parliamen-
tary and other commitments would
permit him to visit the US.A. in

" In sub \
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dence, the U.S. President, while re-
gretting that an autumn wvisit might
not be possible, has assured the Prime
Minister that he would be welcome
at any future date convenient to the
Prime Minister. A mutually conve-
nient date will be fixed through dip-
lomatic channels later on.

Atomic Reactor in Rajasthan

[ Dr. L. M. Slaghvi:

| Shri Harish Chandra

| Mathur:

| Shrimatl Tarkeshwari

| Sinha:
. i Shri Basappa:
138. Dr. Mahadeva Prasad:
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri Yashpal Singh:
Shri Bagri:
Shri P. C. Boroosh:
Shri Maheswar Naik:
L Shrli A, N. Vidyalankar:

Will the Prime Minister be pleased
to state:

(a) whether the progress in the
setting up of the atomic reactor in
Rajasthan has been satisfactory;

(b) whether its setting up has been
done principally by Indians and with
a large component of Indian materials
and machines; and

(c) whether any foreign assistance
has been utilised and if so, to what
extent and from whatl country?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) Presumably the hon.
Members are referring to the first
unit of the Rajasthan Atomic Power
Station, the progress on the setting
up of which has been satisfactory.
The setting up of the Second Unit
has been recently authorized, subject
to suitable financing arrangements for
the foreign exchange component of
the expenditure being made.

(b) The Station is being set up by
Indians, with the assistance of Cana-
dian Consultants and with as large &
component of Indian materials and

q cor p

as possible, with
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the necd to complete the project
according to schedule.

(¢} Yes. Expenditure amounting to
Canadian dollars 1,06,143.668 has been
incurred till the end of June 1865 out
of the loan of Canadian dollars 37
million provided by Canada.

Withdrawal of Indonesia from U.N.O.

*139, Shri D. C. Sharma: Will the
Minister of External Affairs be pleased
1o state:

{a) the latest posilion with regard
to Government's appeal to Indonesia
to reconsider its decision to withdraw
from UN.O.; and

(b) whether Government are still
muking some efforts in this connec-
tum?!

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) There has been no reply
to our communication to the Govern-
ment of Indonesia about their deci-
gion to withdraw from the UN.O.

(b) No, Sir.

Cost of Living Index

141 Shri Dinen Bhattacharya:
. {Dr Ranen Sen:

Will the Minister of Labour and
Employment he pleased to state:

(a) whether it is a fact that sorwe
of the State Governments have sent
representations for  the immediate
constilution of expert committees to
g0 into the faulty calculation of cost
of living index; and

(b if so, the steps taken by Gov-
ernment in the matter?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Only the Government of West Hengal
have suggested appointment of an
Expert Committee to examine alleged
faulty compilation of Calcutta Con-
sumer Price Index Numbers, both on
old base (1839==100) and (1844—100)
compiled by the State Government
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and the New base (1960=100) con-

structed bv the Labour Buresu,
Simla,
(b) The Government of West

Bengal have been informed that so
far as the old index of Calcutla is
concerned, it is for that Government
to sel up an Expert Committee. As
for the New Series of Calcutta Index
(base 1960=100) the State Govern-
ment have been informed that the
method of compilation is based on the
recommendations of the Technica]
Advisory Committee and as per inter-
national practice which do not need
examination at this stage.

Torture of Hindus In Dahagram

*142. Shri Rameshwar Tantla: Wil
the Minister of Extermal Affairs Lc
pleased to =tate:

ta) whether it is a fact that Pakis-
tan Police cntered Dahagram enclave
inside the Indian territory and werv
found indulging in systematic harass-
ment and torture of Hindu residents:

(b) if so, whether it is alse a fact
that the Union Government lodged a
strong protest against this;

(c) if so, the reaction of the Pakis-
tan Government thereto, and

(d) the steps taken to counter such

tortures and harassments by the
Pakistan Police?
The Minister of Externa! Affairs

(8hrl Swaran Singh): ta) Yes, Sir
Dahagram is one of the Pakistani
enclaves in India. The Government
of West Bengal received reports ‘o=
wards the end of April, 1865 that
Pakistan Polize in Dahagram had been
torturing the Hindu residents of that
Pakistan enclave.

tb) The Government lodged a pro-
test with the Pakistan High Commis-
sioner in India, New Delhi, on 2lst
May, 1965, when it was felt that State

level contastg were not producing
satisfactory results,
{c) No reply from the Pakistan

Governmeni has yet been received.
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(d) The iocal authorities concerned
have protested more than once 1o
their Pakistani counterparis over such
incidents of the oppression of minori-
ties. As Dahagram is at present a
Pakistani enclave, the question of
treatment of the Hindu minority in
Dahagram falls into the general pat-
tern of ill-treatment of minorities m
East Pakistan.

M.1.G. Project

{ Shri Hari Vishnu Kamath:

| Shri Warior:

Shri Prabhat Kar:

Shri R. 8. Pandey:

Shri P. C. Borooah

Shri D, C Sharma:

Shri Yashpal Ringh:

Shri M, L. Dwivedi:

Shrimat! Savitri Nigam:

Shri 8. C. Samanta:

Shri Subodh Hansda:

Shri D. D, Puri:

Shri Indrajit Gupla:

Shri Hukam Chand:
Kachhavaiya:

Shrimati Tarkeshwarl

Sinna:

Shri M. L. Jadhav:

Shri Jedhe:

Maharajkumar Vijaya
Ananda:

Shri R. Barpa:

Thri Himatsingka:

Shri Madho Limaye:

Shri Ram Scwak Yadav:

Shri Onkar Lal Berwa:

| Shri Gulshan:

Will the Minister of Defence be
pleased to state:

(a) the up-to-date progress maae
regarding the execution of the MIG.
project with the Soviet collaboration-

(b) whether any phased programme
for the completion of the project has
been drawn un:

{c) if so, the details thereof; ana

(d) when it is expected to go intn
produztion?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) The Civil Works Cons-
truction programme is progressing
mtisfactorily, Training of techni-

— ———————

*143,

A
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cians, preparaiion of detaiied produc-
tion plans (working project reports)
and translation of documentation
etz. are now in progress with the
assistance of the Soviet experts

(b) and (¢). Yes, Sir. The Phased
programme envisages production of
aircraft at the MIG factories in four
phases, viz from major assemblics,
from sub-assemblies, from detailed
parts and from raw material. It nlso
involves the training of technicians,
completion of various phases of Civil
Works and deliveries of plant and
machinery, assemblies and compn-
nents etc. related to the  different
phases of production.

(d) The first phase is expected in
commence next year and planes:
under the last phase would start com-
ing out of the production line in abaut
4 years,

Entry of Immigrants in U.K.

( Shri Surendra Pal Singh:
| SBhri R. 5, Pandey:
| Shri D. C. Sharma:
| Shrimati Savitrl Nigam:
Shrimati Tarkeshwari
’ Sinha:
| Shri 5. M. Banerjee:
| Shrimatl Renuka Ray:
] Shri Raghunath Singh:
*144. { Shri P. C. Borooah:
| Shri P. R, Chakruvert!:
| Bhri R. S, Pandey:
| Shri B. Barva:
| Shri Ram Sewak:
’ Shri P. G. Sen:
Shri §. N, Chaturvedi:
| Shei Ram Harkh Yadav:
Lshri Yashpal Singh:

Will the Minister of External AM-
airs be pleased to state:

(a) whether it iz a fact that the
Government of UK. is considering
to enact new legislation to curb the
entry of immigrants from Common-
wealth countries; and

(b) if so, whether Government are
taking any steps to gee that the nu-
tionals of this country are not meted
out any discriminatory tr
under the proposed new legislation?
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The Deputy Minister in the Minis-
try of External Affalrs (Shri Dinesh
Singh): (a) New measures introduced
by the Government of UK. on
August 2, 1965, have further restric-
ted entry of immigrants from Com-
monwealth countries into Britain, It
has also been announced by the Bri-
tish Government that additional le-
gislation will be enacted to prevent
evasion of their immigration laws,

(b) Yes, Sir; views of Government
of India have been brought to the
notice of UK. Government.

Community Listening sets im . Raral
Areas
Shri S.C. Samanta:
o145, ] Shrl Subodh Hansda:
Shri M. L. Dwivedi:
| Shrimatf Savitel Nigam:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
ton No. 310 un the 8th March, 1963
and stute the remedial measures
taken tp maintain and repair the 40
per cent idle community listening
gsels in the villages?

The Minister of Information and
Rroadcasting (Shrimat Indirs
Gandhi): The reports from  the
States indicate that the maintenance
orgonisations in many of the Stules

for the maintenance of community
sets  are inadequate,  The majur
difficulty in expanding these organi-

sations has been paucity of funds,
During the last Confercnce of
the State Directors of informaticn
held in May, 1965, the Centre was
again requested to  give financial
assistance for the purpose, as the
allottees of the sets were unable to

pay for the high replacement cost
of batleries and components. The
Planning Commission subsequently

considered the entire matter in detail
at a meeting held in June, 1865. How-
ever, these discussions brought out the
fact that such a subsidy would not
serve much useful purpose. The pro-
blem is essentially that of settirg
up an efficient organisation in the
States to look after maintenance of
the sets, A few of the State Go-
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vernments have already set up effi-
cient organisations for this purpose.
The Ministry of Information and
Broadcasting is discussing ways and
means of strengthening such orga-
nisations and making them more effi-
cient jn the other Statcs.

Indo-Pak. Home Ministers’ Conference
*146. Shri Hem Barua: Will the

Minister of External Affairg be pleas-
ed to state:

(a) whether the Indo-Pakistan
Home Ministers' Conference postpon-
ed months back is proposed to be re-
convened; and

(b) if not, the reasons advanced by
Pakistan against another round of
talks between the Home Ministers of
the two countries?

The Minister of External Affairs
(Shrl Swaran Singh): (a) No, Sir,

(b) The Conference was postponed
at the last moment at Pakistan's re-
quest. Thereafter, no move has been
made to reconvene it,

Withdrawal from Kargil Posts

Shri P. C. Borooah:
| Shri Hem Raj:
'| Shri Surendra Pal Singh:
| Shri Prakash Vir Shastri:
| Shri Yashpal Singh:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shrl A. N. Vidyalankar:
Shri Harish Chandra Mathur:
Shri D. C. Sharma:
Shrimati Tarkeshwari Sinha:
‘] Shri Hukam Chand

Kachhavalya:
Shri Indrajit Guapta:
Bhri Guilshan:
Shri P. H. Bheel:
Shri Onkar Lal Berwa:
| Shri 8. N. Chaturvedt:
Dr. Mahadeva Prasad:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Ram Sewak:
L Shri Bagri:

Will the Minister of ternal

Affairs be pleased to state:

{a) whether there were some talks
between U.S.A. and India about the

*147.
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maintenance of Indian posts in the
Kargil area for the protection of the
means of border communications in
the middle of June, 1965;

(b) if so, whether India has since
agreed to withd aw from these posts;
and

(c¢) if so, in what circumstances and
on what assurances regarding the
security of the said means of commu-
nications?

The Minister of External Affairs
(Shri Swaran Singh): (a) The State
Department officials mentioned the
subject in passing to our Ambassador
in Washington, when the latter hap-

pened to call on the said officials in
some other comnection,
(b) and (c). The position has al-

ready been explained by the Defence
Minister in his statement before the
House on 168 August, 1065.

‘Nuclear Shield for Afro-Asian
Countries

(Shri Hari Vishnu Kamath:”
Shri Shree Narayan Das:/”
Shri D, C. Bharma:
| Shri Yashpal Singh:
*148. { Shri R. S. Pandey:
| Shri Vishwa Nath Pandey:

Shri Bagri:
Shri R. Barua:
Shri P. C. Borooah:—"
Will the Minister of Externmal

Affairs be pleased to refer to the
reply given to Starred Ques'ion No.
72 on the 22nd February, 1885 and
state:

(a) whether considering the vital
importance of the matter to security
and peace, the Governments of other
non-nuclear countries of Asia and
Africa have been approached in re-
gard to the proposal for joint guaran-
tee of nuclear shield;

(b) if so, which; and
(¢) if not, the reasons therefor?
The Minister of External Affairs

(Shri Swaran Bingh): (a) to (c). As
elready mentioned while answering
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Question No. 72 the Prime Minister
had only posed the problem in a
general way and it was principally
for the major nuclear powers to con-
sider what steps they should take to
assure the security of non-nuclear
states, The 'matter is of concern to
ull slates and it can most appropriately
be considered by the United Nations
and the Eigh Nation Disar t
Committee, In the circumstances, it
was not considered neccssary for any
specific approach to he made to non-
nuclear states of Asia and Africa,

Indian Ambassador in Jakarta

Shri P. C. Borooah:
Bhrl Surendra Pal Singh:

| Shri Ram Harkh Yadav:
Shri R. Barua:

.I“'J Shri D, D. Mantri:

Shri Basumatari:
Shrl Narendra Singh

L Mahida:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
Indian Ambassador in Jakarta was
surrounded on the 20th July, 1968 by
a violent mob in the Central Java
City of Surekarta, protesting against
India's policy on Malaysia;

(b) if so, the Indonesian Govern-
ment's reaction thereto, and

(¢) the Government's reaction to

this incident?

The Deputy Minister in the Minis.
try of External Affairs (Shri Dinesh
Simgh): (a) The Indian Ambassador
to Indonesia, in the course of a tour
of Java, was invited to pay a private
visit to Surckarta to meet the Indian
nationals there. On arrival at his
host's house, a group of demonsirators
came to protest against India's policy
on Malaysia, The Ambassador ex-
plained India's policy on Malaysia but
the crowd became restive and aggres-
sive. On the advice of the local
Police the Ambassador left Surckarta.

(by and (c). The Ambassador has
taken up the matter with the Indo-
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nesian Foreign Minister,
reaction ig awaited,

The latter's

Development of Television Service

414 J Shrl Ram Harkh Yadav:
1 Shri Narendra Singh Mahida:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Government have
constituted a Committee of experts to
advisp the All India Radio on deve-
loping T.V. Service in the country;
and

(b) it so, the constitution of the
Committee and its functions?

The Minister of Information
Broadcasting (Shrimati Indira
‘Gandhi): (a) and (b), A Committee
of Experts has been constituted to ad-
vise Government on—

(i) the technical aspects of TV
development; and

(ii) the new methods and techni-
ques for providing Television
Service according to  the
highest international stand-
ards.

and

The composition of the
is as follows:—

Committee

1. Dr. S. Bhagavantam, Secientific
Adviser, Ministry of Defence,
New Delhi—Chairman.

2. Shri B. V. Baliga, Managing
Director, Bharat Electronics
Ltd., Jalahalli P.O., Bangalore
13.—Member.

3. Dr. H. Rakshit, Head of the
Department of Electronics and
Electrical Communication En-
gineering, Indian Institute of
Technology, Kharagpur.—
Member.

4. Dr. A 5. Rao, Director, Electro-
nics Group, Atomic Energy
Establishment, Trombay,
Chembur P.O., Bombay—
Member.

5. Dr. Amarjit Singh, Director,
Central Electronics Engineer-

AUGUST 23, 1965

Written Answers 1188
ing Research Institute, Pilani.
—Member.

8. Shri P. N. Deobhakta, Develop-
ment Officer (Light Electri-
cals), Directorate of Techni-
cal Development, Ministry of
Industry & Supply, New
Delhi—Member.

7. Shri Chaman Lal, Wircless Ad-
visor to the Government of
India, Department of Com-
munications, New Delhi.—
Member,

B, Shri 8. 5. Aiyar, Chief Engin-
eer, All India Radio, New
Delhi, Member.—Caonvenor.

Kerala Electricity Board

415, Shri A, K. Gopalan:
the  Minister of Labour
Employment be pleased to state:

(a) the number of employees em-
ployed by the Electricity Board of
Kerala;

will
and

(b) whether Government are aware
of the settlement effected between
the Board and its employees in 1958;

(e} whether the Board has imple-

ted this settl t:

(d) if not, why;

(e) whether it is a fact that the
workmen had submitted a charter of
demands to the Board in 1064; and

(f) if so, the steps taken to redress
their grievances?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) About
10,000,

(b} No settlement was effected bet-
wecn the Board and its employees in
1958,

tc) and (d). Do not arise.

(e) The ministerial employees re-
presented by the Kerula State Elec-
tricity Board Employees’ Union sub-
mitted a charter of desmands lo the
Board in December, 1984,

(f) The issues have been referred
for arbitration by a Retired Judge of
the Kerala High Court.
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Satyagraha by Malaria Eradication
Employees in Kerala

416, Bhri A, K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there was a Satya-
graha before the residence of the
Adviser to the Government of Kerala
by the retrenched employees of
Malaria Eradication;

(b) if so, what were their griev-
ances;

(c) whether any settlement

reached; and

was

(d) if so, on what terms?

‘The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) The demand was that T4 ret-
renched employees should be given
alternative appointments,

(¢} and (d). The Satyagraha was
withdrawn on an assurance from the
‘Government of Kerala that ull efforts
would be made to absorb the retrench-
ed employees in the arising vacancies,

Cashew Factories in Kerala

417. Shrl A. K. Gopalan: Will the
Minister of Labour ang Employment
be pleazed to state:

(a) the number of Cashew Factor-
ies in Kerala State;

(b} the number of workers employ-
«d in the Industry;

{¢) whether the Cashew factories
work on a sensonal basis;

(d) whether the workers are get-
ting work daily; and

{e) if not, whether Government
have formulated any scheme to pro-
vide daily work to these workers?

The Minisier of Labour and Em-
pioyment (Shri D. Sanjivayya): (a)
225.

(b} 95,423,
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(c) Yes.
(d) No.

(e} No.
Prawn Factories in Kerala

418. Shri A. K. Gopalan: Will the
Minister of Labour ang Employment
be pleased to state:

(a) the number of Prawn Faclories
in the Kerala State and workers em-
ployed therein;

(b) whether Minimum Wages and
Dearness Allowance exist in this
Industry;

{e) if not, the reasons therefor;

(d) whether the Governmeni have
received complaints against the non-
implementation of the provisions of
the Factories Act; and

(e} if so, the action taken in the

matter?

The Minister of Labour and Em-
ployment (Shrli D, Sanjivayya): (a)
1 and 1288 respectively|

(b) and (c). As employment in
prawn faclories iz not a scheduled
employment under the Minimum

Wages Act, 1948 as applicable in the
State of Kerala at present the ques-
tion of fixing minimum rates of wages
does not arise,

id) Yes. 7 complaints have been

received.

(e) One case iy before the Industrial
Tribunal, Alleppy. The other com-
plaints are being enquired into by the
Government of herala,

P.W.D. Engineering Workshop,
Trivandrum

419, Shri A. K. Gopalan: Will the
Minister of Laboar and Employment
he pleased fo state:

fa) the number of workmen em.
ploved in the Public Works Depart-
ment Engineering Workshop, Trivan-
drum;
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(b) the number of staff members
employed in the workshop;

(¢} whether Government have re-
ceived a memorandum from the
workers;

(d) if so, the demands put forward
by the workers; and

(e) whether Government
taken steps 1o redress their
ances?

The Minister of Labour ang Em-
ployment (Shrl D, Sanjivayya): (a)
85.

have
griey-

(b} 64 (Out of these, Kerala Gov-
ernment has ordercd retrenchment of
17 as an economy measure).

{(c) Yes. Government of Kerala
have received several memorands
from the workers' unions,

(d) A list of the main demands is
Laid on the Table of the House, [Plac-
ed in Library, See LT. 4587/65].

(e) Several demands in the memo-
randa are under the consideration of
the Government of Kerala,

New Age Rules for Recruliments to
Army

420. Shri Ram Harkh Yadav: Wil
the Minister of Defence be pleased to
slate:

(a) whether Government have in-
troduced new age rules for the recrut-
ment of matriculates end literates 1
the Army; and

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B
Chavan): (a) Yes Sir.

(b) The new ages of recruitment are
fixed in relation to the trade and
category in which a person is recruit-
ed. For this purpose the various
trades and categories in the Army
have been divided into four differvnt
Groups. The ages of recruitment for
these groups are as underi—

(i) Group I and II—17 to 21 years;
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(ii) Group III—I17 to 24 years;
(iii) Group IV—I17 to 27 years.

Film Fair in Berlin

421, Shri Ram Harkh Yadav: Wil
the Minister of Information and
Broadcasting be pleased to state:

(a) the number and details of the
Indian Films which competed in the
International Film Fair held
Berlin recently; and

in

(b) the result of the competition
and the general achievement of the
said films and actors?

The Ministey of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) The following two fea-
ture films were officially entered in
the Berlin International Film Festiva:
held from 25th June to 6th July, 1965:

(1) Charulata (Bengal) produced
by R. D, B. & Company, Cal-
cutta,

(2) Shakespearwala (English)
produced by Mis Ivory Mer-
chant Productions, Bombay.

(b) The film “Charulata” got the
Catholic Jury Award having been ad-
judged as the Best Film Presented at
the Berlin Festival, Shri Satyajit Ray
won the “Best Director Award” of trhe
Festival for the same fim. Shrimuti
Madhur Jaffri got the Best Actress
Award for her role in the film
“Shakespearwala”.

Mobile Post Office in Delhi

422. Shri Ram Harkh Yadav: Wil
the Minister of Communications be
pleased to state:

{a) the number of Mobile Posat
Offices in the Capital;

(b) whether Government propose
to commission more such Post Offices:
wnd

(¢} if so, their field of operation?
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The Deputy Minister in the Depart-
ment of Communications (Shrl Bhaga-
vati): (a) Two.

(b) Yes.

(c) The third mobile post office nhas
been  sanctioned. The mobile post
office van is under construction and is
likely to be commissioned by October,
1965. The schedule of the 3rd mobiie
post office has not yet been finalised,
However, the following localities areas
might be served by that mobile post
office:

(n
(2)
(3)
(4
(3)
6
(7
(8)
(91

Sunder Nagar,

Friends Coluny,

Shan Nagar.

Shankar Market,

Central Dairy Milk Colony.
Railway Colony,

Dhaula Kuan.

Bhairon Mandir Labour Cimp
South Motibagh Market.

of Money Order and other
Postal Forms

423. Shrl Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

Pricing

(a) the amoun! of income that has
accrued to the Posta]l Department on
the pricing of the money order forms,
Circle-wise, for the whole country;

(b) whether Government propose
to price some other forms; and

(c) if so, which of them and the
proposed price for cach form?

The Depuly Minister in the Depart-
ment of Communications (Shri Bhaga-
vath): (a) There is no additiona! ina-
come since 1ne sale price of the money
order form is set off against the com-
mission when the ‘money order i3
booked. However, the total amount
of advance commission realised from
1-3-1964 to 15-7-1965 was Rs.
35,26.638°61. The circle-wise break up
is given in the statement. Laid on
the Table of the House. [Placed in
Library. See No. LT-4581/63]).
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(b) Neo, Sir.
{c) Does not arise.

Use of U.5. arms by Pakistan in
Kashmir

425. Shri Harl Vishnu Kamath:

Will the Minister of External Affalrs
be pleased to refer to the reply given
to Starred Question No. 838 on the
29th March, 1963, and state:

(a) whether the discussion with the

Uniteq States regarding the use of
U. 8. arms by Pakistan troops in
Kashmir has been concluded; and

(by if so, with what result?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).

The U. 8, Government have informed
our Embassy in Washington that the
tnree weapons of U, S. manufacture
which were captured in the Tithwal
and Uri sectors of the cease-fire line
last year did not form a part of the
U.S, Military Assistance to Pagision.

Arab League Mission in India

[Shri Yashpal Singh:
Shri Rameshwar Tantla:
Shri R, 8. Pandey:

Shri D. C. Bharma:
Shri Kapur Singh:
Shri P. K. Deo:

Bhri Guishan:

Shri Solanki:

Shri Narasimha Reddy:
Shri B. Barua:
| Shei D. D, Mantri:

| Shrl Basumatari:

Will the Minister of External Affairs
be pleased to state:

426,

(a} whether it has been decided to
accord diplomatic status to the League
of Arab States; and

(b) if so, the decision taken ln the
matter?

The Ministey of External Affairs
(Shri Swaran Singh): (4) and (b).
Letters were exchanged with the
Secretary General of the Arab Lruguo.l
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on July 12, 1965 for the establishment
of an independent office in Indis of the
Arap League and to accord certain im-
munities and privileges to the repre-
sentative of the Arab League in this
country, These privileges and im-
‘munities are similar to the ones grant.
ed to representatives of Internatiunal
Organizations such us United Maiions
and allied agencies.

Test Flights of Indian made Aircrafis

427 J Shri Yashpal Singh:
"\ Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

{a) whether the Supersonic Jet
Aircraft HF-24¢ Mach 1 and HJT-18,
basic jet trainer (Kiron), both manu-
factured at the Hindustan Aireraft,
Bangalore have been test-flown; and

(b) if so, with what results?

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): (a) Yes, Sir.

(b} The results of the flight tests
have been satisfactory.

Textile Wage Board

428. Shri S. M. Ranerjee: Will the
Minister of Labour and Employment
be pleased 1o state:

(ay whether the Textile Wage Board
has started its work;

(b) whethey Government have ask-
ed the Wage Board to submit an in-
terim report; and

() if so, when the report is likely
to be submitted?

The Minister of Labour and Employ-
ment (Shri D. Sanjlvayya): (a) Yes.

(b) and (c¢). Government have not
specifically asked the Wage Board to
submit an interim report. However,
the workers represeniatives on the
Board have raised the question of
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grent of interim relief and the mat-
ter is being considered by the Board.

Machinery in e
Establishments

429. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
slate:

(a) whether the negotinting smachi-
nery has started functioning in  the
Defence Establishments;

ib) if not, the reason therelor; and

(e) the steps taken to cxpedite the
final decision thereon?

The Minister of Defence
¥, B. Chavan): (a) Not yet, Sir.

(b) and (c). The matter is linked
up with the Scheme of setling up a
Joint Consultative Machinery for all
Central Government employees and s
under the conszideration of the Gov-
ernment. High level official discus-
sions and also discussions with De-
fence Workers' Federations are being
held frequenily to resolve the pend-
ing issues involved.

Demarcation of West Bengal-East
Pakistan Border

(Shri

Shri P. C. Borooah;

Will the Minister of External Affairs
be pleased to state:

130, {Shri Rameshwar Tantia:

ia) whether it is a fact that a con-
ference of the Indo-Pak Survey Offi-
cials was held in May, 1965 1o com-
plete the demarcation of the pending
seclions of the East Pakistan and West
Bengal border;

(b) if so, the subjects discussed and
the decisions arrived at in the Con-
ference;

(e} whether it is also a fact that
the next mecting was held in July,
1965 at Dacca; and

(d) if so, the decisions taken at that
meeting?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b} Various technical matters re-
garding demarcation of boundary
were di d and decisions were
tuken on a number of items,

(c) Yes, Sir.

(d) Decisions were taken on a num-
ber of technical matters such as joint
checking of strip maps, finalisation of
certain 4" sketch maps ete.

Festival Directorate

(Shri Marandi:
Shri Utiya;

431 Shri S. C, Samanta:
| Shri Rameshwar Tantia:
Will the Minister of Information

and Broadcasting be pleased to refer
to the reply given to Staried Question
No. 632 on the 29th March, 1965 and
state:

(a) whether the question of setting
up of a permanent Festivsl Directo-
rate has since been finalised;

(b} if not, the reasons for the delay;
and

(e) the time by which it wil] be
finalized?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (¢). The guestion of
setling up a permancnt  Festival
Directorate is still under considera-
tion of Government, because of the
present difficult resource position.

Compensation for 10ss of life and limbs
of Armed Forces Personnel

432. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether any rules regarding

the payment of compensation for the
loss of life and limbs of the Armed
Forces Personnel for providing them
security against such risks on the lines
of Workmen's Compensation Act, 1923
have been framed; and

(b) if 50, the detlails thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir. It is not neces-
sary to frame rules on the lines of
the Workmen's Compensation Act for
the payment of any compensation for
loss of life and limbs of Armed Forves
personnel, because pensionary awards
(viz. disability pension. invalid pen-
sion!gratuity, special family pensionary
awards and ordinary family pension-
ary awards) wre admissible, at the
rates and under the conditions laid
down, in caseg of denth or invalid-
ment from service of these personnel.

(b)y Does not arise,

Clothing Factories

433. Shri Surendra Pal Singh: Wiil
the Minister of Defence be plensed
to slate:

(a) whether it is a fact that there
is a surplus capacity in the clathing
factories under the Devartment of
Defence Production; and

(b) if so, whether there iz any pro-
posal under consideration to meet the
requirements of other Government
Departments through these clothing
factories?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) No, Sir. not just now
but there would be after some time.

{b) To keep the capacity in Ordn-
ance Clothing Factories fully utilized,
efforts are being made to obtain orders
for stitching of garments from Central
Government Departmen’s, State Gov-
ermments and Public Sector  Under-
iakings.

Inadequate staff in the Indian
Embassies/Misslons

434 Shrimati Savitrl Nigam: Wil
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that same
of our Embassics/Missions have been
constantly representing that due 1o
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the luck of adequate staff, work is
suffering and the staff should be in-
creased; and

(b} the number of such Emnbassies
which have mude such demand?

The Minister of External Affairs
(Shri Swaran Singh): (u) and (b), 29
Missions in all have requested ad-
ditional posts. 15 concern the Minis-
try of External Aflairs including two
for external publicily, and 17 con-
cern Ministry  of Commerce. These
requests are under  examination, It
has been difficult 1p readily agree to
the creation of all the posts asked for
because pf financial stringency and
particularly  because of the need to
conserve foreign exchange.

Employment of S.C. and K.T,
Candidates

[ Shri Subodh Hansda:
| Shri S, C. Samanta:
435. Dr. P, N. Khan:
Shri M. L. Dwiveadl:
| Shrimati Savitri Nigam:

Will the Minister of Lubour
Employment be pleased to state:

and

{a) whether a study was made re-
garding the employment of Scheduled
Castes and Scheduled Tribes candi-
dateg registered with the Employment
Exchanges in 1964;

(b) if so, the nalure thereof and its
oulcome:

fe) whether all the reserved posts
advertised through the Employment
Exchunge were filled up durlng the
above period: and

tdy if not, the reasons therefor?

‘The Minister of Labour and Fm-
ployment (Shri D. Saniivayya): (a)
Yes.

(by The study way mainly based on
the experience of the Employment
Exchanges in the placement of Sche-
duled Canstes and Scheduled Tribes
during the period July. 1962 to June,
1963 The main findings of the study
are as follows:
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(i) The percentage of p'acemenis
to registrations was 12.7 per
cvent and 144 per cent for
Scheduled Castes ang Sche-
duled Tribes 1espectively as
against a corresponding per-
centage of 12.0 per cent in
respect of all categories of
employment seckers

(ii} An overwhelming majority
of applicants belonging to
these communities registered
with the Employment Ex-
changes had a low educational
standard while most of those
who had passed matriculation
or a higher examination had
a poor academic record,

(iii) The bulk of these applicants

were registered for unskilled

jobs and comparatively a

small proportion of them

were secking employment as
skilled craftsmen,

An insignificant proportion of
the Scheduled Castes and
Scheduled Tribes had receiv-
ed technical training at re-
cognised institutions.

(iv)

(v) Their degree of mobility was
low.

(vi) Of the reserved vacancies un-
der the Central Government
noticed for these comrmunities
which were subseguently can-
celleg due to non-availability
of suitable applicants a sub-
stantia] proportion pertained
to professional workers and
craftsmen.

(cy No.

(d) All reserved vancies could not
be filled due to various factors such
as lack of mobility among the candi-
dates, applicants not fulfilling the
minimum  qualifications  prescribed
cte. Besides there was a dearth of
dequately trained candidates for be-
ing considered against vacancies re-
lating to professional and technical
categories,
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Indonesia-Malaysia Dispute

{Shri D, C. Sharma:
436. { Shri R. 8. Pandey:
Shri Yashpal Singh:
Lshrj R. Barua:

Will the Minister of External Affairs
be pleased to stale:

(a) whether Indiz has made any
offer of mediation towards a setile-
ment of the dispute between Indo-
nesia and Malaysia; and

(b} if so, whether the offer has

been accepted?
The Minister of External Affalrs
(Shri Swaran Singh): (a) No, Sir.
fb) Does not arise.

Anglo-US, Arms for India

[Shri D. C, Sharma:
| Shri Yashpal Singh:
| Shri R. § Pandey:
| Shri R. Barua:

437.

Will the Minister of Defence be

pleased to state:

{a) whether the Anglo-U.S. arms
supplies to India have been affected
in any way due to the Kutch dispute
with Pakistan: ang

(b) if so, the details thereof?

The Mnister of Defence (Shri ¥. B
Chavan}: (a) There has been no
effect of the situation in Kutch on the
supply of items under ‘he US.|UK.
Military Assistance Programmes,

(b) Does not arise.

F. 105 Aircrafts from TU.5A.

[ Shri D. C. Sharma;
438 ) Shri Yashpal Singh:
"3 Shri R. S. Pandey:

[ Shri R. Barua:
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(L) if so, the details thereof?

The Minister of Defence (Shri Y. B,
Chavan): (a) and (b). F-105 manu-
lactured by Hepublic Aviation Corpo-
ration of US.A. is a supsrsenic single
seat fighter bomber in  service with
the United States Air Force.  The
Government of India have not made
a request to U. S. Government for the
supply of this aireraft.

Hostile Nagag

439 Bhrimali Tarkeshwarl Sinha:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reporis
that Naga Hostiles held a secret

session in the middle of May, 1965;

(b) whether thiz conterence was
held at a time when there was o
heavy concentralion of troups by

Pakistan on the Eastern Borders of
India; and
(r) whether Hostile Naga leaders

have been in constant touch with the
Pakistani military personnel?

The Minister of Exicrnal Affairs
(Shrl Swaran Singh): (aj There were
reporis in the Presg regarding a meet-
ing of the Naga Nativna] Council,
which is the political organisation of
the underground, in May, 1965. The
meeting was held on 22nd of May.
It was not a secret session as it was
open {o the public, Press representa-
tives were, however, not allowed to
attend it

(b} There wag heavy covcentration
of Pakistani troops at mrany poinis
along the Indn-Pakistan border since
the Kanjarkot incident in the Rann of
Kutch in April, 1865. The meeting of
the Naga Nationa] Council, however,
did not appear to have any direct
relationship to the Pakistani truop
s rations.

Will the Minister of Def be
pleased to state:
(a) whether the Government of

United States have taken any final
decision about the supply of F.-105
nircrafts to India; and

(¢} The underground Nugas have
connections with Pakiitan and have
been receiving military training, arms
and smmunition from that Govern-

ment.
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Deportation of a Ceylonese Family

[ Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:
440.{ Shri Solanki:
Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of External Affairs
be pleased 1o state:

ta) whether a family from Ceylon
living in New Delhi for some years
past and doing philanthropic Mission-
ary work had been served with depor-
tation orders 1o leave India forthwith;
and

(b} if so, the detaily of the
dent?

inei-

The Minister of External Affairs
(8hri Swaran Singh): (a) and (b).
Mr. and Mrs. Nadarajah and their
children who are Ceylonese nationals
arrived in  India in 10682 and lived
mostly in Delhi. Since their activities
woere considered undesirable, their re-
quest for extension of sty was re-
jected and they were asked to leave
India. As they did nol ¢ mply with
the order, thev were deporied from
Indin on Tth July, 18965,

oW wEgeE W Al

441. ot fayerg qredg @ FT
& tferw-wrd 3o a7 T AT FA HOA
v

(%) #a1 ag a9 ¢ f& afewra
q W WEEAT FP ATATEEY 97 A0
¥ fawg #a%r w7 59 A1 uw A
oF WA @ W

(m) afz g1, &1 F3%7 &1 W
gegr & wfafsa @0

dXfereerd R (o et feg)
(%) o ai

(w) dm wgewr T wfrEy
T 7 AT faeg wiafon §, §vE
af wwwAr f6 gad mfweara #F 2
wfirerfrar ¥
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Telephone Exchanges in U.P,

442, Shri Vishwa Nath Pandey: Wil
the Minister of Communications be
pieased to state:

(a) the number of Telephone Fx-
changes in Uttay Prudesh as on the
31st July, 1965; and

(b} the number of Telephone 4x-
changes proposed to be opened dur-
ing 1965-667

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) 230.

(b} 25 additional.

Posi Offices in rented buildings in
UP.

443. Shri Vishwa Nath Pandey: Will
the Minisier of Communications be
pleased to state:

(a) the pumber of Post Ofliec, in
Uttar Pradesh housed in rented build-
ings at present;

th) the tolal amount of rent paid
by Government for such Posl Offices
during 1964-65; and

(c) the steps taken by Government
to provide departmental buildings for
the said Post Offices?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
vati): (a) 1315.

(b} Rs. 5.58,677.00.

(¢} Government is taking steps to
acquire land to meet the immediate
and fulure requiremenis. Wherever
land is available action i; taken to
get the buildings constructed early

Houses for Colllery Workers

4 J Shri P. C, Borooah:
‘7 8hri P. R. Chakravertl:

Will the Minister of Laboar
Employment be pleased to state:

and

(a) whether Government have ap-
proved a scheme for providing
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monetary facilities to the colliery
workers for building their own

houses;

(b} if so, the particulars of the
scheme and the terms and condilions
on which loans will be made wvail-
-able to the workers; ang

fc) whether it is a fact thal the
scheme can be availed of by those
worlfers who have rendered i3 yoary
continuous service in a colliery?

The Minister of Labour ard Em-
ployment (Shri D, Sanjivayya): (a)
to (c). Governmeny sanctioned in De-
cember 1962 5 schemes culled the
“Build Your Own Houss Scheme for
Coal Miners”. The scheme envisages
grant of subsidy of a sum of Rs. 325
‘preferably in the shape of materials,
by the Coal Mines Labour Housing
Board to such colliery workers as are
residing in neighbouring viilages for
the construction of houses cn the sites
owned by them. The wurker will be
the owner of the house even after he
ceases to be a miner. Persons em-
ployed in the Coal Mining Industry
for a period of not less ihan ten years
will be cligible for the grant of sub-
sidy under this Scheme. Tnis condi-
tion is however relaxable 1n case of
those who are thrown out of their
homes due to unforeseen mining con-
ditions at the discretion «f the Coal
Board. A

Miney; Labour Housing
worker is allowed to coustruct one
house only.

The Government have zlso sanc-
tioned in January 1964 1 “wheme of
Financial Assistance from the Coal
Mines Labour Welfare Fund to the
Housing Cooperative Societies in Coal
Mining Areas" The Scheme contem-
plates grant of financial assistance
from the Fund to Registered Co-
operative Societies of Workers for the
construction of houses for the work-
er; employed in the Coal mining in-
dustry whose income does not exceed
Rs. 350 pom. The overal ceiling cost
of the house is Rs. 4250, #f built to the
specification under the New Housing
Scheme of the Fund, and Rs. 3650, it
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it conforms to the small two roomed
house under the Subsidised Industrial
Housing Scheme, A loan of 65 per
cent (to be repaid by the Cooperative
Society in 30 annual equal instalments
and u subsidy of 25 por cent of the
prescribed overall ceiling cost, the ad-
mitted cost or the actual cost which-
ever ig the least, will be paid from the
Coal Mines Labour Welfure Fund.
The balance of 10 per cent, which is
worker's own share of the cosl, can
be drawn by him as a non-refunda-
ble loan from his Provident Fund Ac-
count, The financial assistance from
the Fund is payable to rcoperative
societies for construction of houses
for their members “employved” in the
coal mining industry ug defined in
Section 2(h) of the Mines Act, 1952,
No condition in regard to the mini-
mum service to b2 put in by the
workers has been laid down for allot-
ment of the houses under the scheme.

Indians in Ceylon

445. Shrl Mohammed Koya: Will the
Minister of External Affaies be pleas-
ed 1o state:

(a) the number of Indians (upto Ist
August, 1965) who sold their proper-
ties in Ceylon and who could not
bring their money because o some
restrictions imposed suddenly by the
Ceyloness  Governmeni and  the
amount involved; and

(b} the efforts made by Govern-
ment for allowing the amount to be
brought to India?

‘The Minister of External Affairs
(8hrl Swaran Singh): (a) and (b).
Government of Ceylon permit the sale
proceeds of property disposed of by
Indians resident in Ceylon to be re-
patriated to India at the time of their
fina] departure from Ceylon. The
maximum limit allowed for repatria-
tion by Indians is Rs. 75,000 per family.
No Indian national has =o far brought
to the notice of our High Commisslon
refusal by the Government of Ceylon
to allow repatriation of the zale pro-
ceeds of his property,
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In the case of non-resident lor=
eigners including Indians the sale
proceeds of their propertics in Ceylon
are not allowed to be repatriated. The
amount can be invested in appreved
Ceylon sccurities and the dividends|
profits aceruing to it can be repatriat=
ed. However, a moratorium was 1m=
posed on such remittances in  July
1964,

Only one case of an Indian famuy
affected by this restriction has been
brought to the notice of the Govern-
ment. The High Commission in Cey-
lon has been instructed to enguire
into this case.

Border Roads

Shri Shree Narayan Das:
Shri Onkar Lal Berwa:
Shri Gulshan:

446. { Dr. L. M. Singhvi:
Shri Ram Harkh Yadav:
Shri Bibhutl Mishra:
Shri K. N, Tiwary:

Will the Minister of Defence be
pleased 1o state:

(a) whether any precise plan and
programme for the construction of
border roads and other commanica-
tion networks in Kutch, NEFA and
Rajasthan have been prepared for
completion during the next two years;

(b) if so. whether the work has
started; and

(e} the financial implications
thereof?

The Minister of Defence (Shri Y. B,
Chavan): (a) Our requirements of
rouds and other communications in all
border areas have been reviewed, The
immediate requirements have also
been assessed. Necessary steps to
achieve quick results have been taken.

(b) Yes, Work has already start-
ed in certain sectors. In others, pre-
liminary work including survey,
alignment, etc., is being conducted.

(¢} The financial effect cannot be
assessed at this stage.

AUGUST 23, 1965

Written Answers 1208

smra wAm et wfEfa

447. =t WheTC W &Y aAT
AT WX AR W7 g7 T A AT
T4 & -

(%) Fmazas & f& 14 A7,
1965 ®I FAT T Hraea G4
sarv Afafs %t dz% gt 4v;

(7)) afz g, 71 394 fsa-fea ami
a7 fa=me fwar mar ; H®i©

() qz% & fFa7 mgey gafraq
g7

e ST saTw WA (s
gfen oY) @ (%) o, #@i

(@) 9% sdraradt G4t 7 g7
fame wTeel a7 fa=e faaT ma 4r)
g faavor aerar wfea & frmg gy

() =afafa & o= mz=3i 7 d=0
# wrm fear ar

ey & fod fawrs g

448. ot wiET w goar o owmT
atfreand S ag @R A oF
i fF

(%) 71 3z 79 & & Fme
# fara Areramsl 0 g v mE @
T AEAFT R

(&) afz gi, A af=L Tvadfr

ATAAT & 37 qF foFaan saw fogr i
o

() w7 v« fEa w5 war?

afow-wrd Wt (vt vaor fag) -
(%) ot &t

(&) dwd gwadim AT #

arard's ¥ fakrr gt a7 g fren-
FT 112317 79 54T HE WA FT



1209 Written Answers
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Heads of Indian Misslons Abroad

Shri Vishwa Nath Pandey:
448.{ Shri P. C. Borooah:
| Shri P. R. Chakravert:

Will the Minister of External
Affairs be pleased to state:

(a) which posts of the Hcads of
Indian Missions abroad have been
filled up during the last four months;

th) the posts which still remain

vacant;

{c) whether some of the persons
designated to fill such posts have de-
clined to accept them; and

(d) if so, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) 1. Tokyo,
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2. Colombo, 3. Tananarive, 4, Santiago,
5. Wellinglon, 6. Canberra, 7. Paris,
8. Dar-es-Salam, 9. Leopoldville,

(b) 1. Peking, 2. Phnom Penh,
3. Copenhagen, 4. Vienna, The post at
Peking is vacant for obvious reasons.
Heads of Missions for Phnom Penh,
and Vienna have been nominated and
are expected to be in position shortly,

(e) No, Sir.

(d) Does not arige,

Photographs of Everest

450. Shri Bibhuti Mishra: Will the
Minister of Defence be pleased to
state:

(ay whether |t is a fact that an
I.A'F. plane took pholographs of the
Everest;

(b} if so, from which of the sides
photos had heen taken; and

{e) to what extent these photos are
interesting to the Indian mountain-
eers?

The Minister of Defence (Shrl Y. B.
Chavan): (a) Yes, Sir.

(b) Photographs were taken from
the southern side of the peak.

(e) These photographs and the cine
coverage have been released to the
world press and, through the Indian
News Review, to the Indian screen
and T.V. organisations. Apart from
satisfving the demand for these pic-
tures, it is expected that they would
also encourage the youth of the coun-
try to take to mountaineering in larg-
er numbers.

Survey of Industirial and Agricultural

Labour

[ Shri Bibhuti Mishra:
a5t J Shri Hukam Chand
"} Kachhavalya:
| Shri P. C. Borooah:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Gov-
ernment is contemplating to conduct
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a comprehensive survey of industrial
and agricultural labour:

(b) if so, what are the industrial
fields and rural fields where survevs
are Lo be made;

(r) the names of the persons consti-
tuting the Survey Committees: and

(d)} whether any specific directions
have becn given by Government in
this connection?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). A statement showing various
surveys conducted by the Director,
Labour Bureau, Simla in industrial
and agricultural fields is laid on the
Table of the House, [|Placed in Lib-
rury, See No. LT-4582/65].

(¢) and (d), No Survey Committees
have been constituted to conduct the
Surveys. referred in the statement in
reply to parts (a) and (b) above.
These Surveys which are of a fact-
finding noature are conducted through
the Director, Labour Bureau, Simla.
The main object of these Surveys is
to collect information om various as-
pects like employment, unemploy-
meni. under-employment, wages and
earnings, working and living condi-
tions, social security and industrial
relations etc. The Surveys being of
a fact finding nature, the question of
giving any directions in this connec-
tion does nol arise.

Hindustan-Tlbet Road

452, Shri P. C. Boroosh: Will the
Minister of Defence be pleased to
state:

{a) whether the Hindustan Tibet
Road has been completed;

{b) if so, at what cost; and

(¢} the number of workers who
died during thé construction of this
road?

The Minister of Defence (Shri Y. B.
Chavan): (a) The road has not yet
been completed. Work is still in pro-
gress,
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(b) Does not arise as the work is
still in progress.

(c) 393 persons lost their lives dur-
ing the construction work so far.

Radio-Active Waste

453. Shri Surendra Pal Singh: Will
the Prime Minister be pleased lo state
that the special steps taken by the
Atomic Energy Commission of India
to devise and develop safe technigues
and methods for disposal of radio-
active waste?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri}: The Waste Treatment Divi-
sion of the Atomic Energy Establish-
ment, Trombay, is entrusted with the
task of safe collection, transport,
treatment and disposal of all the
radioactive waste produced at Trom-
bay.

Liquid wastes are treated by pro-
cesses, such as evaporalion, ion-ex-
change ete, concentrates from which
are stored in specially designed and
fabricated stainless steel underground
tanks lined with concrete, These
tanks are further provided with
secondary containers.

Solid wastes arc trealed by incine-
ration and baling. The concentrates
from the incinerator anfl other solid
wastes of higher levels of radioacti-
vity are contained in concrete and
stored.

The radioactive gases arc treated
and cleaned by absolule filtration
before dispersion to the atmosphere
through wvery tall stacks.

The treatment methods adopted at
Trombay are such that only a mini-
mum and safe amount of radioacti-
vity is allowed to be released into the
environment, in accordance with in-
ternational standards.

Research, development and pilot
plant studies are also being under-
taken in order to keep improving the
methods of treatment and contain-
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ment of wastes to be generated now
and in future.

Supply of Footwear to Coal Mine
Workers

Shri Kishen Pattnayak:
454. { Shri Dinen Bhattacharya:
| Shri Kapur Singh:

Will the Minister of Labour and
Employment be pleased to stute:

ta} who was appointed as the arbi-
trator for increasing the rates of
miner's footwear for which orders
were placed on the Ruby Industries,
Kunpur:

(b) whether the arbitrator went
into the details regarding the cost of
materialg;

fc) whether he had submitted any
report; and

(d) whether a copy of the agree-
ment with the Ruby Industries and a
copy of the arbitrator's award will be
laid on the Table?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
ta) Shri R. L. Mehta, then Joint Sec-
retary in the Ministry of Labour and
Employment was appointed to arbi-
trate in the dispute between the Ruby
Indusiries and the Joint Purchase
Committee on the question of the
prices of the minors' footwear,

{by The arbitrator gave his award
in lerms of an agreement filed by the
parties before him after satisfying
himself that the increases in prices
agreed to were reasonable and well
within the increase i prices of raw
material and wages which occurred
between the time the tenders were
submitted and the time the agreement
was signed.

(c) Yes.

(dy A copy of the agreement with
the Ruby Indusiries and a copy of
the arbitrator’s award are laid on the
Table of the House. [Placed in Lib-
rary., See No. LT-4583/65].
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“Encyclopaedia Americama™
[ Shri Bagri:
| Shri P. C. Borooah:
455_1 Shri Yashpa! Singh:
‘7| Shri 5. M, Banerjee:
Shri Madhu Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of External ANairs
be pleascd to state:

(a) whether Governmrut's ation-
tion has been drawn to o passage n
volume 16 of the 1861 edion of 1he
“Encyclopaedia Americana” on the
Rann of Kutch, which aeseribes it as
a “large ‘L'-shaped salt marsh. which
lies partly in Southern West Pakistan,
but chiefly along the Norihern

—_—

and
Western districts of Kutch on  the
Arabian sea covering about 9.000
square miles”; and
(b) if so, Governmen!': reaction
thereto?
The Minister of External Affairs

(Shri Swaran Singh): (a) Yes Sir.

(h) The Government asked our Em-
bussy in Washinglon to look into Lhis
matter and to report. Our Embassy
has reported that this entry has bean
dropped from the 1865 edition of the
Encvelopaedia and the map included
therein shows the Rann of Kutch as
part of Indin. The 1985 edition also
savs uas follows:—

“Gujarat . . ... its wvaried topo-
graphy includes the salt mar-
shes of the Rann of Kutch in
the north . ... ."

Israeli Consul in India
8hri Indrajit Gupia:
456.{ Shrl Yashpal Singh:
( Shrimati Tarkeshwari Sinha:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn tp certain un-
desirable activities in Calcutta in
May, 1865 of the Israeli Consul in
India;

(b) whether it is a fact that the
Israeli Consul addressed a number of
meetings condemning Government of
India's attitude towards Ilsrael and
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demanding the total revisior of India's
policy in this respect; and

(cy if su, Government's reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-

men! is making cnquiries in the mat-
ter.

(b) Government is aware that at
least on two occasions the ex-Israeli
Consul eriticised the policies of the
Government of India.

t¢) Government had suitably spok-
¢n to the Israeli Consul for exceed-
ing his proper and legitimate func-
tions in this eountry,

LAF, Accidents near Ludhiana

457. Shri D. D. Puri: Will  the
Minister of Defence be pleased to
state:

(a) whelher an enquiry has been
instituted into the causes leading to
the collision of two LAF. jets in mid-
air near Khamanon Kalan in
Ludhigna District on thy 10th June,
1965,

(b) if so, with what vesult; amd

(c) the steps taken to prevent such
incidents in future?

The Minister of Defence (Shri Y.B.
Chavan): (a) Yes, Sir.

(b} and (c). Investigations by the
Court of Inquiry are still in progress.
Neressary steps will be taken to pre-
ven! such incidents in future after
examining its report.

China Evacuating Population from
Tibet and Sinkiang

458. Shri D. D. Puri: Will the Min-
ister of Defence be pleased to state:

(a) whether Government are aware
that China is evacuating families of
her troops from Tibet and Sinkiang;

(b) whether this denoter China's
assuming a new dangervus pose for
fresh aggresson against Indla; and
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(c) if so, the steps taken to counter-
act this threat?

The Minister of Defence (Shri Y.B.
Chavan: (a) to (c). Government
have seen reporis that China is eva-
cuating families of her military per-
sonnel from her borders. While the
precise objective of the Chinese be-
hind this move is not clear. Govern-
ment arve keeping careful watth over
the situation to take prompt steps to
meet any eventuality.

New Jemahary Colliery

459 S Shri Mohammad Elias:
"7 Shrimati Renu Chakravarity'

Will the Minister of Lahour and

Employment be pleased to state:

{a) whether Governmenl have re-
ceived several representolions agsinst
the non-payment of monthly wages,
bonus, leave salary, railway [fare
and non-issue of bonus cards in the
New Jemahary Khas coiliery;

(b) if sn, the action taken by Grv-
ernment in the matter; und

(¢} the total amount of wages due
10 the workmen of this colliery ut
present?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b} Six cases relating to non-pay-
ment of bonus, non-maintenance of
bonus register, non-issue ©f bonus
cards and non-submission of bonus
returns were filed against the man-
agement under the Coal Mines Bonus
Scheme in May and June 1364. These
resulted in conviction and a total fine
of Rs. 2,300 was imposed on the man-
agement,  As regards non-payment of
monthly wages, leave wages, railway
fare, ete, the complainant union was
advised to fille claim applications be-
fore the Payment of Wages authori-
ties for the recovery of dues.

Three cases were filed against the
management during 1964 and up to
July 1965 for irregularities under the
Payment of Wages (Mines) Rules,
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1956. In two of these cases, the man-
agement was convicted and a fine of
Rs. 155 was imposed on it. The third
case is pending in a court.

(¢) This information could not be
collected as the management did not
produce its records for inspection.
However, wages [or the period from
June 19, 1965 to July 21, 1965 and &
further sum of Rs. 2079047 in accord-
ance with a decision of the Assistant
Labour Commissioner (C), Raniganj
are due to the workmen. Further
necessary action in this respect is be-
ing laken.

Accident in Kendwadih Colllery,
Dhanbad

4680. Shri Surendra Pal Singh: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 1262 on
the 10th May, 1965 and state:

(a) whether the enquiry into the
drowning of six miners working in
Kendwadih Colliery. Dhanbad. has
been completed; and

(b) if so. the action takon thereon;
and .

(c) what further relicf has been
given to the bereaved familles?

The Minister of Labour and Em-
ployment (Shri D. Banfivayya): (a)
Yes; a copy of the enquiry report was
laid on the Table of the House on the
16th August, 1965.

(b) Criminal proceedings have been
instituted inst the F t

{c) Pavment of Rs. 100 to each
bereaved family has since been made
from the Coal Mines Labour Welfare
Fund. The grant of a monthly allow-
ance and an educaiion allowance to
the familics and children of the de-
ceased workers from the Coal Mines
Labour Welfare Fund is being pro-
cessed by the Coal Mines Welfare
Commissioner.  Claims under ‘he
Workmen's Compensation Act are
under investigation.
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Tibet Issue in UN.O.

( Shri Kindar Lal:

| Shri Surcndra Pal Singh:
Y| Surt Vishwa Nath Pande::

| Shri Hari Vishnu Kamath:

Will the Minister of External Affairs
be pleased to state:

461

(a) whether Government are aware
that the Philippines have made a de-
mand for inrlusion of “Tibet Issuc™
in the agenda of the 20th Session of
the U.N. General Assembly; und

(b) if so.
thereto?

Covernmeat'y reaction

The Minisier of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
This question has been included in
the Provisional Agenda of the XX
Session of the U.N. General Assembly.

(b) The Government of India’s sym-
pathies are with the Tibetan people
and they will support any resolution
that calls for the restoration of
human rights to the people of Tibet.

Pensionary Benefits to Fmergency
Commissioned OfMcers

462. Shri A. V. Raghavan: Will the
Minister of Defence be pleased to
state:

(@) whether the que:tion of giving
pensionary henefils 1o the Emer-
gency Commissioned Officers has been
settled; and

(b) if so, the details of the scheme?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir.

(b)Y A statement is laid on the Table
of the House. [Plared in Library,
See No, LT-4584/65].

Gifts to Algeria

463. Shri V. B. Gandhi: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government are aware
that China has presented to Algeria
one cargo boat of 13,000 ton capacity
and 4 Nvushin {ransport planes; and
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thy  whether Government  have
made any gifts to Algeria so far?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Peg-
ples Republic of China presented a
13268 ton freighter named ‘Shuguang'
(Light of Dawn) to the Algerian Gov-
ernment in February, 1965. On June
17th, 1965, China also presented four
Antonov-12 Transport Planes to
Algeria, These were handed over to
Col. Boumedienne at Blida Military
Airport,

(b) The Government of India has
made several gifts to Algeria. These
include tents and medicines worth
Rs. 50,000 and 9,800 respectively, for
Algerian refugees, blankets and cloth-
ing worth Rs. 10,200 for the relief of
flood victims in  Algeria, clothing
worth Rs. 20,000 for the relief of vie-
tims of the harbour disaster at the

port of Bome in Algeria, woollen
blankets and medicines worth
Rs. 10,000 for the relief of earth-

quake victims in M'Sila, Algeria.
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Separate Ministry for Language
Problem

465. Dr, L. M. Singhvi:  Will the
Prime Minister be pleased to state:

(a) whether it is proposed fo
constitute a separate Ministry at the
Centre to deal with the various
problems  concerning the  official
language and other languages;

(b) whether such a Ministry would
be charged with the responsibility of
implementing the recent decision of
the Congress Working Committee on
language; and

(c) the detailed functions of
proposed Ministry?

the

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) No. Sir.

(b) and (c). Do not arise,

Persons Registered with Employment
Exchanges

[ Shri Abdul Ghani Goni:
| Shri Samnani:

Will the Minister of Labour and
Employment be pleased to state:

466.

(a) the total number of persons
registereg with the Employment Ex-
changes in the country (State-wise)
during 1983-64 and 1964-65; and

(by what are the new avenues to
provide work to the unemployed?

The Minister of Labour and Em-
ployment (Shri D. Sanjlvayya): (a)
A statement is laid on the Table of
the House, [Placed in Library. See
No. LT-4585/65].

(b} Development schemes under
the Five Year Plans are designed to
increase the employment opportuni-
ties for the unemployed, It is esti-
mated that nearly 20-21 million new
employment opportunities are likely
to be created during the Fourth Five
Year Plan period.



1221 Written Answers BHADRA 1,

Jammu Radio Station

461, Shri Abdul Ghani Gonl:
" Shri Samnani:

Will the Minister of Information
and Broadeasting be pleased lo state:

(a) whether the transmitter at
Jammu Radio Station is of only one
Killowatt;

(b) whether the same is not being
heard throughout the State; and

{c) when this Station will bg im-
proved and fo what capacity?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (8) Jammu Station of the

All India Radio has got two transmit-
ters, one 1 kw mediumwave and the
other 1 kw. shortwave.

(b) No, Sir; but the whole of
Jammu and Kashmir State gets fair-
Iy satisfactory service from the short-
wave transmitter operating at Sri-
nagar,

(¢} Proposal for the installation of
a higher power transmitter at Jammu
under the Fourth Five Year Plan is
under consideration.

Telephone Connections in Mysore

468. Shri Basappa: Will the Min-
ister of C ications be pl d to
state:

{a) the number of persons who are
stil] on the waiting list of telephones
in Mysore State;

(b} the difficulties
more connections; and

in  sanctioning

(¢) whether Government gre plan-
ning to increase the {arget of produe-
tion of telephones?

The Depuly Minister in the Depart-
ment of Communications (Shri Bha-
gavati): (a) 10377 as on 30-6-1965.

(b) New connections are being
given lo the extent of available spare
capacity in the telephone exchanges.
All the pending and new demands
cannot be met as the installation of
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additional exchange eguipment and
cables is dependent on the limited re-
sources available.

() Yes. Increased production tar-
gety for telephones have  been pru-
posed for the Fourth Plan.

Alr and Sea Mail Rates

469, Shri Onkar Lal Berwa: Will
the Minister of Commanicatlans be
pleased to state:

(a) whether it is a fact that the
air and sea mail rates for parcels
have been revised; and

(b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Communications (Shrl Bha-
gavati): (a) Yes, the rates on parcels
to certain foreign countries have been
revised recently.

(b) Particulars of the rates before
and after the revision are in the
statement laid on the Table of the
House, |Plaved in Library, See No.
LT-4586/65].

Technical Jobs for Students

470. Shri 8. N. Chaturvedi: Will the
Minister of Labour and Employment
be pleased to state the steps Govern-
ment have laken or contemplate to
take to wean students from  white
collar johs and divert them to lechni-
cal and industrial vorations?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): The
Vocationa] Guidance and Youth Em-
ployment Counselling Scheme already
in operation in 156 Employment Ex-
changes in the country iz intended to
achieve this object.

Calcutta Postal Zome

471. Shrimati Renu Chakravarity:
Will the Minister of Communications
be pleased to state:

(a) whether there is any propusal to
make avaikable all the scheduled faci-
lities of the Calcutta Postal Zone to
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the Greater Calculta Industrial Zone
from Kanchrapara to Kamarhati; and

tb) whether it is also proposed to
increase the number of mail vans,
postal peons, Post Offices and setting
up of RM.S. Zones to deal efficiently
with the postal services of the area?

The Deputy Minister in the Depart-
men of Communicalions (Shri Bhaga-
vatl): (a) Caleutta Zonal delivery
sysiem has recenlly been extended to
Belgharia, Ariadah and Kamarhati
Post Offices even though they fall in
the Kamarhati Municipal area. The
standards for opening new Post Offi-
ces are the same in the case of all
urhan areas

(b1 Staff isx sanctioned on the basis

of traffic. No specific proposal for
increasing the number of mail vans
is under consideration to serve the

ares, RM.S, Zones are administra-
tive units and no proposal is on hand
to establish an R.M.S. Zone for the
Industrial area covering Kanchrapara
to Kamarhati.

Visits abroad by Minister of
Information and Broadcasting

472. Shri Surendranath Dwivedy:
Will the Minister of External Affairs
be pleased to state:

(a) the number of occasions and
the pumber of days that the Minister
for Information and Broadcasting had
to go abroad during May, June and
July 1965,

(by whether these visits were 1n
connection with the work of her
Ministry or any other State business:

tc) the countrles which she visited
und how many times; and

td) the total amount of foreign ex-
change incurred on these tours?

The Minister of External Affairs
(Shrl Swaran Singh): (a) to (¢). The
Minister of Information and Broad-
casting made two tours abroad in
May, June and July 1965—one  to
London and the other to Mongolia.
She visited London from 4th June.
1985 (o 14th June, 1965 as the Gov-
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ernment’s representative at the in-
auguration of the Nehru Memorial
Exhibition. She visited Ulan Bator
(Mongolia) via Moscow from 6th July
to 14th July 1865 in response to an
invitation from lhe Prime Minister of
Mungolia to attend their National Day
celebrations. These visits were sig-

nificant part of State business for
strengthening India’s relations with
the countries concerned and they

were also an extension of the work
of her Ministry. For instance, though
the Nehru Memorial Exhibition was
co-ordinated and administered by the
Ministry of External Affairs most of
the arrangements were made by the
Ministry of Information and Broad-
casting.

{d) The total amount of foreign ex-
change spent for these tours was
Hs. 158438 including airfare in Soviet
Union. I may be mentioned that the
Minister did not draw the full allow-
ances to which she was entitled.

LAF. crash in Eastern Secter

( Shri Raghunath Singh:
473. { Shri Kindar Lal:
| Shrl Vishwa Nath Pandey:

Will the Minister
pleased to state;

of Defence be

(a) whether it is a fact that two
LAF. officers died in a flying acci-
dent In the Eastern Sector on the
morning of 10th July, 1965 and

(b) if so, the causes of the accident?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(by A Court of Inquiry has been
constituted to investigate the accident.
The cause of the accident will be
known only when the report of the
Court of Inquiry is received.

Indian students beaten in U.S.A.
J Shri M. N. Swamy:
414 3 shri 2. B. 8. Bist:
Will the Minister of External Affairs
be pleased to state:

(a} whether any Indian students
were beaten in the Southern States of
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US.A In the first week of July, 1965
by the Whites;

(b) whether our Embassy took up
the matter with the Government of
US.A.; and

(c) it so, the nature of reply re-
ceived from that Government?

The Minister of External
(8hri Swaran Singh):
Yes, Sir.

(¢) Yes, Sir, The State Depart-
ment have expressed their regret at
the unjust and unwarranted attack on
TIndian nationals.

Aftairs
(a) and (b).

Hosasmic Co-operation with Kenya
and Ugands

475. Maharajkumar Vijaya Ananda:
Will the Minister of External Affairs
be pleased to state:

(a) whether the Chairman of the
Administrative and Business Manage-
ment Council, who visited Kenya and
Uganda during November/December,
1964 to study the possibilities of tech-
nical and economic co-operation with
these countries has submitted any
report; and

(b) if so, the detalls of the assist-
ance to be given?

The Minister of External Affairs
{Shrl Swaran Singh): (a) Yes, Sir.

(b) Shri Khera had suggested that
‘Senior Administrators from the three
<ountries be invited to India for ex-
change of administrative experience
-and to see the working of our admin-
istration and of our Administrative
teaching Institutions. This is being
done.

fndian Missions in George Town and
Zanzibar

476. Maharajkumar Vijaya Ananda:
Will the Minister of External Affalrs
be pleased to state:

(a) whether the proposal to estab-
lish an Assist High C fssion at
George Town (British Guiana) and

924(Al) LSD—4.
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an Assistant High Commission at
Zanzibar has been given effect to:
and

(b) if not, the reasons for the
delay?
The Minister of External Affairs

(Shri Swaran Singh): (a) and (b).
The Assistant Commission at George-
town, British Guiana, has been func-
tioning since the 21st May, 1965. No
Indian mission has as yet been estab-
lished at Zanzibar, although a deci-
sion has been taken to do so. The
delay in setting up the mission is
purely administrative.

Tibetan Rofugees

( Shri Raghunath Singh:
471. { Shrl Madhu Limaye:
| Shri Ram Sewak Yadav:
Will the Minister of External Affairs
be pleased to state:

(a) the number of Tibetan refugees
who have entered India during tha
last three months; and

(b) whether the Chinese have again
started to suppress their freedom of
worship and thought?

The Minister of External Affairs
(Shri Swaran Singh): (a) 56 Tibetan
refugees entered Indla during the
months of May, June and July, 1865.

(b) Reports indicate that the
Chinese authorities in Tibet continue
to suppress freedom of worship and
other fundamental rights and freedom
of the Tibetan people.

Delhi-Bombay Trunk Calls

478. Shri Karni Singhji: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that Trunk
Calls between Delhi and Bombay are
being inordinately delayed and even
fixed time calls booked eight hours
before the maturing time are delay-
ed by more than five hours; and

(b) if so, the action belng taken to
remedy the situation?
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes, to some extent due to
paucity of circuits and interruptions
to open wire circuits caused by mon-
soon and thefts of wire.

(b) On the commissioning of Delhi-
Bombay Co-axial Cable System early
next year, large blocks of high grade
circuits are proposed to be provided
between the two stations.

Non-stop AILR. Service

J Shrimati Laxmi Bai:
7 Shri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether there is any proposal
to introduce a non-stop dawn to
midnight radio programme from some
important centres of All-India Hadio;
and

(b) if so, the details thereot?

47,

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir,

(b) An uninterrupted programme
service, running from 6 A.M. till mid-
night, will be introduced from the
Delhi, Bombay, Calcutta and Madras
stations of All India Radio, with effect
from the 26th September, 1865. The
programme plans for this continuous
service provide for more items of
entertainment and information, keep-
ing in view the needs of different
sections of listeners both in rural and
urban areas.

Sorting Sectlons in North Bilhar

480, Shrimatl Ramdulari Sinha: Will
the Minister of Communications be
pleased to state:

(a) whether the proposals for open-
ing of sorting sections in North Bihar
Express from Samastipur to Howrah
and in the Assam Mail from Barauni
to Allahabad have heen approved;

(b} whether it is a fact that both
the scctions have been placed under
the administrative control of RMS,
1 Division;
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(c) whether the principle; enius.ciat-
ed at the time of reorganisation of
the RM.5. Divisions in 1954 have
been followed in these cases;

(d) whether both the sections are
not being opened for want of mail
vans; and

(e) if so, the action being taken by
Government in the matter?

The Deputy Minister in the Depart—
ment of Communications (Shri Bhaga-
vatl): (a) Yes,

(b) Since the sections have not yet

been opened this question does not.
arise now.
(¢) In view of (b) this questiom

does not arise.
(d) Yes.

(e) New mail vans are under com-
struction to meet requirements of
these Sections.

Sugar Factories in U.P. and Bihar

481. Shrimati Ramdulari Sinha: Will
the Minister of Labour and Employ-
ment be pleased {o state:

(a) whether it is a fact that in UP.
and Bihar, the employees of the sugar
factories used to get bonus pro rats
of their earnings during the season;

(b) whether it is a fact that a larger
number of workers who work during
the production season will be entitl-
ed to get less bonus than the per-
manent workmen who work during
the off-seasons according to Bonus
Ordinance; and

(c) if so, steps being taken fo re-
move such a disparity?

The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) De-
tailed information regarding the man-
ner in which bonus payments were
made in the past by the sugar facto-
ries of U.P. and Bihar is not available.

{b) and (c). Bonus payments under
the Ordinance have to be related to
the pumber of days worked and the
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amount of “salary or wage" drawn by
the workers in the accounting year.
The Ordinance however, permitls
agr being reached between
the parties on a different basis mutu-
ally acceptable to the parties.

Tourlst Map

482, Bhri Surendranath Dwivedy:
Will the Minister of Information and
Broadcasti be pl d to state:

(a) whether a tourist map has been
produced by the Information and
Broadcasting Ministry and is in eircu-
lation in the -~ountry and abrnad
showing Bagdogra in East Pukistan,

(b) when this map was published
and when this area was handed over
to Pakistan by tie Government of
India; and

(c) the total of ccpies
printed?

number

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (c). The Directorate
of Advertising and visual Publicity
produced, in 1958, one lakh copies of
the “India Tourist Map (Folder)" for
the Department of Tourism. The dis-
tribution of the folder was suspended
i diately the mistake in regard to
the location of Bagdogra was noticed:
the remaining copies were distributed
after correction slips had been over-
pasted.

King of Bhutan

[ Shri D. C. Sharma:
483. { Shri P. C. Borooah:
| Shri Harl Vishnn Kamath:

Will the Minister of External
Affairs be pleased to state:
(a) whether Government have

taken note of the attempts to over-
throw Bhutan Government including
an attempt on the life of Xing of
Bhutan on the 31st July, 1985: gnd
reaclion

(b} if so. Government's

thereto?
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The Migister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir
Government are aware of these nefa-
rious attempts which have, fortunate-
1y, been abortive,

(b) It is for the Government of
Bhutan to-take suitable action to foil
these misguided activities, which are
to be deprecated, and to prevent their
recurrence.  The Government of
India will give all possible assistance
that the King of Bhutan may require
of them for the purpose,

New Transmitters

484. Bhri Narendra Singh Mahida:
Will the Minister of Information and

and Broadcasting be pleased to state:

(a) whether the installation of four
new transmitters, two of 1.000 k.w.
medium wave and two of 250 k.w.
short wave, has heen sanctioned; and

({b) if so, the time by which they
are likely to be installed?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) The Government of
India have accorded part expenditure
sanctlon for the installation of one
1000 kw mediumwave transmitter and
two 250 kw shortwave transmitters.
It has also been decided to instal one
more 1000 kw mediumwave transmit-
ter, but expenditure sanction for the
same ls vet to be accorded.

(b) They are likely to be installed
within a period of two years,

guatorial Rocket L hi
Statlon in Kerala

485 Shri Narendra Singh Mahida:
‘Will the Prime Minister be pleased to

state:

(a) whether experiments will he
made goon at the Thumba Equaturial
Rocket Launching Station in Kerala
for receiving satellite data for 1the
study of radio waves in the lono-
sphere;

{b) whether it js a fact that infor-
mation from the S-88 satellite sent up
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by the U.S National Aeronautic
and Bpace Administration ol the
United States, was now being receiv-
ed in India; and

(e) if so, the names of the Cenires
in India where guen an informatiun
is received?

The Prime Minister and Minister
of Atemic Energy (Shrl Lal Bahadur
Shastri): (a) Yes. It is proposed to
set up a receiving unit at the Thumba
Equatorial Rocket Launching Station
to monitor regularly radio signals

from the 5-68 JIonospheric Beacon
Satellite.

(b) and (c¢). Yes. The Centres re-
ceiving such information are the
Astrophvsical Laboratory, Kodaikanal,
the Defence Electronies Research La-
boratory, Hyderabad, the Physical
Re-earch Laboratory, Ahmedabad and
the Radio Propagation Unit of the
National Physical Laboratory, New
Delhi.

Burvey of India's Atomic Projecis

486. Shri A. N. Vidyalankar: Will
the Prime Minister be pleased to
alate:

(a) whether it is 2 fact {hat some
British Press Correspencents  were
recently invited to survey Indin's
Atomic Projects;

(b) whether any Indian Press cor-
respondents had also Dbeen invited
and if so, when; and

(c) the main purpose of these sur-
veys by the foreign Press Correspon-
dents?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (c). In order to pro-
ject India’s achievements in the peate-
ful uses of atomic energy before an
international public, a party of Bri-
tish Science Correspondents was in-
vited to go round our Atomic Energy
Installations and later write about
them.

(b} A large number of Indian Cor-
respondents were invited last year on
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the occasion of the tenth year of the
existence of the Departmant of Atomic
Energy, and ful] coverage appeared in
al] important Indian papers.

Electricity from Atomic Energy

487 Shri Madhu Limaye:
' | Shri Ram Sewak Yadav:

Will the Prime Minister be pleased
to state:

(a) the progress made so far in the
three projects for generating elevtri-
city from atomic energy which are at
present under execution; and

(b) the time hy which power gene-
ration would commence from these
projects?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). The required
information is given below:

Tarapur Atomic Power Project

Work on this project is proceeding
according o schedule, About 25,000
cubic yards of concrete for the sub-
structure and super structure of the
reactor and turbine buildings have
been laid. Fabrication work on the
steel vessels, which will contain the
reactor and primary circuit, has also
made considerable progress. The
manufacturing activity in the vendors”
shops on items of equipment, including
the pressure vessels and turbine gene-
rators, is also proceeding according to
schedule.

The contracted date for the full
power operation of the Station is
October 1068, but there is the possi-
bility of some amount of power being
generted several months ahead of this
date.

Rajasthan Atomic Power Project

The Station will have twg reactor
unitg of 200 MWe each. The work
on the first unit was sanctioned In
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1964, The installation of the second
unit has been authorised very recent-
ly, subject to suitable arrangements
for financing the foreign exchange
component being made. These ar-
rangements have not vet been finalis-
ed,

Excavation for the foundation of
the Reactor Building has been com-
pleted and concreting started on July
15, 1985. The excavation for the Tur-
bine Building, Service Building and
Pump House are in progress,

Purchase orders for the imported
itemg of equipment valued at asbout
40 per cent of the total froeigm ex-
change cost of the Project have been
placed.

The first unit of the Station is ex-
pected to go into commercia] opera-
tion during the later part of 1969 and
the second unit before the end of the
Fourth Plan, if suitable arrangements
can be completed at an early date for
financing the foreign :xchange com-
ponent.

Madras Atomi:z Power Project

The Station will have a generating
capacity of 400 MWe consisting of 2
reactor units of 200 MWe each.

The seiting up of the Station has
been authorised very recently sub-
ject to suitable fi ing arrang nis
for the foreign erchange component
of the erpenditure being made, These
financing arrangements have not yet
been completed.

Preliminary work at the site is

being taken in hand.

The Station is expecied to be com-
pleted before the end of the Fourth
Plan, if suitable flnancing arrange-
ments are completed at an early date.

The second unit of the Rajasthan
Atomic Power Station and the two
units of the Madras Atomic Power
Station will each require approximate-
ly 200 tonnes of heavy water, which
if imported will cost Re. 15 crores.
The Department has put up a pro-
posal to build a heavy water plant
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without foreign consultancy at an
estimated cost of Rs, 21 croreg with
a foreign exchange component of Rs,
9 crores. This wil] save Rs, 8 crores
forelgn exchange on heavy water for
these three reactors aloné. The plant
has however not yet been ganctioned
by Government, and any further de-
lay in its sanctioning will lead to de-
lay in the coming into operation of the
three power reactors. Thig proposal
was put up by the Department to
Government as far back as March
1865. Unless this heavy water is pro-
duced in India, all the three power
station® will be under international
safeguards.

Wage Board fer Colfee and Rubber
Plantations

488 Shri Sidheshwar Pramad: WiD
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Wage Board for
Coffee and Rubber Plantations has
submitted its report;

(b) if g0, what are its recommenda-
tions; and

(c) if not, the
delay?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) The
Wage Board for Coffee Plantations
has recently submitted its report, The
Rubber Plantations Wage Boad is
still at work,

{by The recommendations of the
Coffee Wage Board are wnder exa-
mination of the Government.

(c) Efforts are being made by the
Rubber Plantatlony Wage Board te
complele its work as early se poesi-
ble.

Demarcation of Indo-Pak. Border

488-A. Shri Bagri: Will the Minister
of Externa] Affaira e pleassd to
state:

rcasons for the

(a) the progess made so far in the
demarcation of the Indo-Pakistan
border along Tripura and West
Bengal;
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(b) the border which has not so
far been demarcated; and

(c) when the entire border with
Pakistan is expected to be fully de-
marcated?

The Minister of Externa] Affairs
(Shri Swaran Singh): (a) Demarca-
tion by the placement of boundary
pillars has been completed on the:—

(i) 184 miles out of 550 miles of
the Tripura-East Pakistan
boundary; and

(ii) 1079 miles out of 1348 miles
of West Bengal-East Pakistan
boundary.

(b) Demarcation has not yet been
completed on the Tripura-East Pakis-
tan border at:—

(i) The Tripura-Sylhet Sub-gec-
tor.

(ii The Tripura-Chittagong/Chit-

tagong Hill Tract Sub-sector
(iiiy The  Tripura-Noakhali Sub-
sector for about 22 miles.
(e) West Bengal-East Pakistan
boundary at:
(i) Berubari
(i) Hili
(iiiy Boundary along the rivers
Mahannanda, Boroung and
Karatoa

along the rivers

(iv) Boundary
Khal and Baikhari

Hankar
Khal,

It is difficult to predict a firm date
for the completion of the dem_rcation
of the entire border but work is pro-
gressing. -

'

12 hrs
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THREATENED AGITATION FOR PUNJABI
Suma

(Buland

Re: Adjournment M. 1236
and C.A.

Minister of Home Affairs to the fol-
lowing matter of urgent public impor-
tance and I request that he may make
a statement thereon:—

“Master Tara Singh's threatened
agitation for Punjabi Suba
and the Prime Minister's
meeting with Sant Fateh
Singh.

The Minister of Home Affairs (Shri
Nanda): Sir, I made a request to you
that at this juncture, I may be just
allowed to lay on the Table of the
House a copy of the record—note of
the Prime Minister's talks with Sant

"Fateh Singh on August Tth and 8th.

Any further question may be deferred
at this stage.

Mr. Speaker: Should I hold it over?
Shri Nanda: Yes, Sir.

Mr Speaker: How long would he
require? Would he intimate to me?

Shri Nanda: Yes, Sir.

Mr. Speaker: The calling attention
notice is held over.

RE. MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Mr. Speaker: I have received notice
of an adjournment motion by Shri S.
M. Banerjee, Shri Madhu Limaye,
Shri Warior. ...

Shri Vasudevan Nair (Ambala-
puzha): I am sorry to interrupt you,
Sir. We had given a calling attention
notice about a matter which is entirely
in the hands of the Central Govern-
ment and there is no technical ground
on which you can reject it. I am
referring to the indefinite fast by
Shri A, K. Gopalan and others in the
Kerala Jail. May I say, Sir, that
scceptance of a short notice guestion
depends on the minister.

Mr. Speaker: There is one trouble,

Firstly, 1 would ask the hon. member
to ber that T have requested so

Shri Surendra Pal Slugh
ghahr): I call the attention of the

many times and he ought not to have
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raised it in this manner. Of course,
I have great regard for Mr. A K
‘Gopalan and for others also. I paid
my attention to it. If I allow this
calling attention notice on these mat-
ters, it would become difficult for me.
“Therefore, | have said that this infor-
mation can be got through a question.
"We can only get information and not
discuss the merits of it. I will see
that this question is answered in a
-day or two,

Bhrl Vasudevan Nalr: The Kerala
‘detenus are directly under the charge
of the Central Governmenf, unlike
-detenus in other States,

Mr. Speaker: I realise that. That
‘is why I have advised him that he
‘might put a short notice question and
I will get the information that he
‘wants. R

Shri S. M, Banerjee (Kanpur): You
can admit a notice for calling atten-
tion, but they will not admit a short
motice question,

Mr. Speaker: When I have promised
that [ will get the answer, he should
be satisfled.

Shri Harl Vishnu Kamath (Hoshan-
‘gabad): May 1 seek a clarification on
your ruling? You rightly said that
information must be sought on this
‘matter, But is not calling attention
notice one of the means by which we
«ean elicit information?

Mr, Speaker: Everything is like
that, but that can be better clarified
in question. Some matters may be
‘so urgent that a calling attention
notice may be admitted on them; some
may be still more urgent that an
adjournment motion may be admitted
on them. There are various aspects
‘that are to be considered. Again, I
might take this opportunity to bring
to the notice of this House that today
1 have received 60 calling attention
‘motices. Is it poasible for me to admit
all the 80 of them? Then, even in the
matter of questions, because of the
Himitation of time, not more than
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three questions by the same member
would be put on the list. Yet, one
member gives notice of 10 or 13
questions or calling attention notices.
Perhaps he cannot decide for himself
which should be given more import-
ance. Therefore,l would request hon.
Members to exercise some discretion
in this maiter themselves, They
should give notice of only one, or at
the most two, if they feel that the
other one is more likely to be admit-
ted. Some limitation ought to be
placed. If we receive 80 lces, it
becomes rather ridicuiou’)o?lt will
rather become a joke. I'hope hon.
Members will just bear this in mind
while giving notices.

I have received notices from Shri
Warior, Shrimati Renu Chakravartty,
Shri Daji and others. Perhaps the
name of Shri Kachhavaiya is also
there, I cannot rcad his name be-
cause he writes in such g manner. Of
course, the name of Shri Banerjee is
there. I am sorry that it is not admis-
sible. First of al], we are taking up
the no-confidence motion and discus-
sing it today. The food situation is
also being discussed separately. 5o,
opportunities for expressing their
viewsz are provided by those discus-
sions,

Shri Surendranath  Dwivedy
(Kendrapara): Food would be discus-
sed separately?

Mr. Speaker: Yes, food would also
be di 1. A stat t has been
made by the Food Minisler. I am
thinking of giving some time for that
discussion because the people are feel-
ing very very acutely on that.

Shri 8. M, Banerjee: Kindly hear
me why [ have given notice of this
motion for adjournment even thoush
1 knew that the motion of no—confi-
dence is coming up for discussion to-

Mr. Speaker: He must sit down

when T am on my legs.
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Shri 8. M. Banerjee: I am doing it.

Mr, Speaker: ’ He has

not been
observing it.

Shri S. M. Banerjee:

Only some-
times,

Mr. Speaker: 1f it had been only
“Sometimes” I would not have minded
it. But if it is done always then it
becomes difficult. Now he might say
what he wanis to say.

Shri 8. M. Banerjee; 1 know that
the no-confidence motion is going to
be discussed today and that food
scarcity, famine conditions and high
prices are going to be some of the
aspects which will be mentioned dur-
ing the course of the discussion. But
what compelled me to table this
motion for adjournment wag the un-
provoked firing in Kolhapur, resulting
in the deaih of six persons. Not only
that, today 32 persons have been
arrested, 6 in Calcutta. 1 wanted an
immediate discussion of this subject
for two reasons. First of all, the food
situation is deteriorating day by day;
it will not wait for our no-confidence
molion.  Secondly, firing has been
resorted 1o by this government on the
hungry people and many have been
shot dead. So, we want o censure
this government for firing on hungry
men.

Mr. Speaker: | have heard him.
He will kindly sit down. It is really
& surprise to me that Shri Banerjee
wants to censure this government.
Which is the bigger motion—the cen-
sure motion or the no-confidence
motion? Then, it refers to eomething
which happened in a State where,
unfortunately, there was some firing
esulting in the death of some per-
jons. Iy is only a State subject. If
in opportunity is required to refer to
that subject, an opportunity is being
glven immediately, for we are taking
un the no-confidence motion today.
Over and above that, 1 have said that
1 am thinking of giving some time for
the discussion on food. So, I cannot
allow this.
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Shri 8, M. Banerjee: Sir, unless we
know the facts how can we partici-
pate in the discussion? Could the-
Home Minister or the Food Minister
enlighten us as to what is the position
in Kolhapur? I know that the Kolha-
pur firing cannot be a subject-matter
for discussion here. Yet, it finds a
place in the statement which has been
circulated to us, It gives all wrong
statistics. This firing wag resorted om
hungry marchers . . . (Interruption).

Mr. Speaker: Order, order., He
cannot make a speech like that Now
that he has made the speech, he will
sit down. I have disallowed it
When I am taking up the No-Confi-
dence Motion, no other adjournment
motion can be taken up, Every
opportunity is provided there to raise
the points that the hon. Members
want to raise. Mr. Banerjee can take-
it up ... (Interruptions).

oft =y femd (7IT) @ w0 T &
ag wraat & fw v fii A fafow noi
¥ ARt wTE g T E, I any ¥ g Wt
Az & amy ow gfader & o

&5t Wo Iaf!'! (WvY) - wemm
wgwa, 7T o frde & i wfamm
¥ yee ¥ Ty o fafa & gAY
Fra & for smo

o} wifwTe e fowy : (FET) - &
Tg w1 Wgat § fe gowar & g
Foe aga famg o & 1w T g
IuHT gy A€ WA Ak T
IR qaTg w1 R UF e A A
ot v @ &)

Mr, Speaker: Order, order.
not the method to raise it.
order.

8hri Harl Vishny Kamath: Is the
House to understand that a separate:
discussion on foo} will follow the No-
Confidence Motion?

Bhri Daji (Indore): I had givem
notice of an adjournment motion.

That is.
Order,
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Mr. Speaker: I have not considered
that. 1 will consider that. Papers to
be laid.

12.10 hrs.
PAPERS LAID ON THE TABLE

AvupiT REPORT, 1964, ISSUED BY THE
VICE-PRESIDENT  DISCHARGING  THE
FUNCTIONS OF THE PRESIDENT, IN
RELATION TO THE STATE OF KERALA,
ETC.

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
papers in respect of the State of
Kerala:—

(1) Audit Report, 1964, under
article 151(2) of the Consti-
tution read with clause (c)
(iv) of the Proclamation dat-
ed the 24th March 1965,
issued by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala. [Placed
in Library, See No, LT-4576/

65).

(2) Appropriation Afpcounts,
1962-63. [Placed in Library.
See No. LT-55717/65).

(3) Finance Accounts, 1962-68.
[Placed in Library. See No.
LT-4578/65].

RuLEs UNDER SECTION 8 oF Dockx
WoRKERS (REGULATION oF EmMPLOY-
MENT) AcT, 1948

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I beg
to lay on the Table a copy each of
the following Rules under sub-section
(3) of section 8 of the Dock Workers
(Regulation of Employment) Act,
1948: —

(1) The Dock Workers (Regula-
tion of Employment) Amend-
ment Rules, 1965, published
in Notification No. S.O. 1689
dated the 28th May, 1096S.
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(2) The Dock Workers (Advisory
Committee) Amendment
Rules, 18965 published in
Notification No. S.0. 2103 dat-
ed the 3rq July, 1965,

[Placed in Library. See No.
4579/65].

LT-

ORDERS UNDER SECTION 13 OF REPRE-
SENTATION OF THE PEoPLE AcT, 1950

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I
beg to lay on the Table a copy each
of the following Orders under sub-
section (3) of section 13 of the
Representation of the People Act,
1950: —

(1) The Delimitation of Council
Constituencies (Andhra Pra-
desh) Amendment Order,
1965, published in Notification
No. G.S.R. 1057 dated the
22nd July, 1965.

(2) The Delimitation of Coun-
cil Constituencies  (Bihar)
Amendment  Order, 1965,

published in Notification No.

G.SR 1058 dated the 22nd
July, 1965.
(3) The Delimitation of Coun-

cil  Constituencies (Bombay)
Amendment  Order, 1965,
published in Notiflcation No.

G.S.R. 1059 dated the 22nd
July, 1965.
(4) The Delimitation of Coun-

cil Constituencies (Bombay)
Amendment  Order, 1968,
published in Notification No.
G.SR. 1060 dated the 22nd
July 1963,

The Delimitation of Coun-
cil Constituencies (Madras)
Amendment  Order, 1068,
published in Notification No.
G.SR. 1061 dated the 22nd
July, 1965.

(%)

(8) The Delimitation of Coun-
cil  Constituencies (Punjab)
Amendment  Order, 1965,
published in Notification No.
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G.S.R. 1062 dated the 22nd
July, 1965,

(7) The Delimitation of Council
Constituencies (Uttar Pra-
desh) Amendment Order,
1965, published in Notification
No. G.SR. 1063 dated the
22nd July, 1965.

(B) The Delimitation of Council
Constituencies (West Bengal
Amendment  Order, 1965,
published in Notification No.
G.S.R. 1064 datled the 22nd
July, 1885,

[Placed in Library. See No. LT-
-4580/65].

1211} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message reccived from the
Sccretary of Rajya Sabhai—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha I am
directed to enclose a copy of the
Industrial Disputes (Arnendmentl
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BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): Mr. Speaker, Sir, on
Thursday last, I announced the Gov-
ernment Business to be taken up dur-
ing the week commencing from
today. In the nature of things, 1
could not announce the inclusion of
the Finance Bill (No.2) 1865, in the
List of Business because the Bill was
not before the House at the time of
announcement. I would now like to
inform the House, with your permis-
sion, that the Bill has been included
in the Government Business for the
week and will be taken up for consi-
deration and passing afier the House
has disposed of the Motion of No-
Confidence.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification,
Sir.

Shri U. M. Trivedi (Mandsaur):
What is that business for the House?

Mr. Speaker: It is the Finance Bill
(No. 2),

Shri Hari Vishnu Kamath: On a
point of clarifieation. The Minister of
Parli vy Affairs, while answer-

Bill, 19865, which has been p
by the Rajya Sabha at its sitting
held on the 1Tth August 1865."

Sir, I lay on the Table of the House
the Industrial Disputes (Amendment)
‘Bill, 1065, as passed by Rajya Sabha.

‘1212 hrs.
PETITION RE, MOTOR VEHICLES
ACT, 1839
Shrl Ranga (Chittoor): 1 beg to

present a petition signed by a peti-
tioner relating to the Motor Vehicles
Act, 1939, and the Rules made
thereunder.

ing points raised last Friday, was
pleased to say that the No-Confidence
Motion would take three or four
days—it is on record; you may look
up the records—and I therefore sug-
gest that the time may be extended
to four days.

Shrimati Renu Chakravartty (Bar-
rackpore): Prior to this, you were
pleased to say that there will be a
separate discussion on food. The
situation in the country has become
so serious, specially due to the shoot-
ings and killings that have been
going on, that I would request the
Minister of Parliamentary Affairs,
before he tries to put in anything else
like the Finance Bill, to put a separate
discussion on food . . .



1245 Buginess of BHADRA 1, 1887 (SAKA) Situation in 1246
the House J. & K. (5t.)
Mr. Speaker: When we are taking Shri M. R. Masani (Rajkot): The

up the No-Confidence Motion, I can-
not ask him immediately to put that.

Shri U. M. Trivedi: The Business
Advisory Committee had fixed 15
hours for the No-Confidence Motion.
But today I am told that it is only
3 days ...

Mr. Speaker: It was 3 days.
Shri U. M. Trivedi: It was 15 hours.

Mr. Speaker: We can see the record.
Whatever it is, that can be adhered
to.

Shri Radhelal Vyas (Ujjain): May
I request the Members of the Oppo-
sition who have tabled the no-confl-
dence motion that, in wview of the
urgency of the food situation, they
may withdraw it?

Shrimati Renu Chakravartty (Bar-
rackpore): There should be extra

discussion.

Shri Harish Chandra Mathur
1Jalore): Mr. Speaker, Sir, we have,
during this session, this censure

moton; now we shal] also have this
food debate; we have also this budget
which we had never expected. So it
appears 1o be quite obvious that the
session will have to be extended. If
it is o, we should be informed of it
quickly, so that we may be able to
adjust our programme,

Shri K. D. Malaviya (Basti): With
regard to the food debate, I do feel
that there is an element of urgency.
Therefore, it would be better if the
Minister for Parliamentary Affairs . ..

Mr. Speaker: That can be discussed.
‘What further urgency can be
pressed?

Shri Ranga: I trust that you will
insist ‘upon the 15 hours limit that
hag been a'ready agreed to.

My. Speaker: I will insist on that.

understanding was fifteen hours, but
in the report, three days are men-
tioned.

Mr. Speaker: We should not spend
more time on other work. I will see
that fifteen hours are utilised during
the three days.

Shri Ranga: Let us stick to fifteen
hours.

Mr. Speaker: Yes. Mr. Masanl

might begin.

&t mrow feZ (F0A1) 0w
WIIET §ATHA g1 A1 & a7 FFAT TmgAr
g 5 gx fedz g7 & w1 woer g
wrafrT maawAT of agt § 77 A0 wK
g fF = A% _TY AT g A E
aw A% A€ grIW A A4 WA

Mr. Speaker: The Defence Minister
wanted to make a statement.

12.17 hrs.

STATEMENT RE. SITUATION IN
JAMMU AND KASHMIR

The Minister of Defence (Shri
Y. B. Chavan): Since 1 made the
statement in Parliament on 16th, our
efforts to hunt out ang mop up the
inflltrators  have been vigorously
continued and we have achieved
considerable success ip these dirce-
tions,

2. One of the important achieve-
ments wags the re-capture by our
forces of the three high posts acroas
the Kargil area. These posts had
been occupled by us in May, but
later evacuated on assurances Te-
ceived from the United Natlons
Secretary General that observers
would be ppsted in the area and
raids on our line of communication
with Leh would cease, Unfortunately,
these assurances were belied and
attempts were made again to Inter-
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lere with our hne of communication.

it was, therefore, necessary to occupy
them again,

3. A notable feature of the opera-
uons in J. & K. hag been the strong
support given by Pakistani regular
torees to the infiltrators who are on
ovur side of the Cease Fire Line, In
tne Chhamb sector, as also in the
Tithwal sector, Pakistan moveg up
regiments of arlillery and started
heavy firing on our posts. This was
particularly so in the Chhamb sector
where a continuous barrage was
resorted to by Pakistan for 48 hours,
mainly to try and dislodge us from
our posts along the Cease Fire Line
and to relieve the pressure on infil-
trators who had been hard pressed
by our security forces. The result of
the battle has not been according to
Pakistan's desires. All the attacks of
Pakistan have been repulsed, Heavy
casualtics have been inflicteq on
them and we have maintained our
position all along the Cease Fire
Line. The Pakistanj infiltrators have
suffered considerable losses and 48
dead bodies have been picked up by
us after the battle. 1 dare say many
more have actually been killed and
wounded on the Pakistani side. Un-
fortunately, because of the artillery
firing from the other side, an Indian
Brigadler in this area lost his life.

4. In other Sectors and lately again
in the Chhamb Sectar, desultory
firing continues across the Cease Fire
Line. In the valley we have stepped
up mopping up operations and, for
some ilime now, there have been no
incidents of any impontance. The
infiltrators have either been split up
into smaller groups or have been
driven back to the periphery of the
valley. In many cases they have
been pursued and smbushed. As a
result manv of them have been
kil'ed, wounded and captured and
substantial guantities of arms ' and
ammunition seized, There are indi-
cations to show that some groups of
raiders, who had been badly mauled
and demoralised, have retreated
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across the Cease Fire Line and some
are in the process of doing so. On
the other hand, some fresh infiltra-
tions have been repomed and gizable
groups are still poised on the other
side of the Cease Fire Line, These
are backed by regular troops and
our security forces have the triple
task of protecting the Cease Fire
Line, preywnting further infiltration
and liquidating the infiltrators. 1
think our operations have to take
account of the fact that about 3,000
to 5000 infiltratory would still have
to be dealt with in the J. & K. area.

5. A necessary corollary of the
fighting in J. & K., particularly near
the Cease Fire Line is the move-
ment of civil population from areas
near the scenes of firing to safer
places, This has particularl been
the case in the areas near the Cease
Fire Line in the Jammu Division.
This is inevitable when fighting flares
up, involving hardship to the people.
The movement has been accelerated
by the atrocities committed by the
infiltrators on unarmed innocent
people in these villages. In the
valley there has been a much smaller
movement from villages where infil-
trators have resorted to arson ete,
but quite a few of them have re-
turned to their homes, Necessary
steps for relief of such population are
being taken by the J. & K. Govern-
ment with the support of the Central
Government. The Minister for Re-
habilitation has himself also made a
visit to the State.

8, The infiltrators definitely killed
by us now total 374, including six
officers. In addition, about 400
casualties are estimated to have been
inflicted. We have also captured 85.
On our side 89 Army personnel have
been killed, including 8 officers and
2 Junior Commissioned Officers. 29
Police personnel have also lost their
lives in fighting the infiltrators.

Shri H. N. Mauokerjee (Calcutta,
Central): It is quite ebvious that the
U.N. Observers are playing a very
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shabby role in conniving at Pakistan,
fur otherwise the 48-hour bombard-
ment on our positions could not take
place, In this regard, may I know
what specific steps have been taken
g0 that this shabby role of the UN.
‘Observers can be terminated?

Shri Harl Vishnu Kamath (Ho-
s.angabad): You will recollect that
-on Friday, we demanded, and you
were pleased to agree with us, that
tlie Prime Minister should evolve a
procedure, as his predecessor Prime
Minister Nehru did in November,
11862, some modus operandi for keep-
ing the House informed from day to
day, of the develop ts and h
ings in Kashmir. May [ suggest in
this connection that the Prime Minis-
ter might meet representatives of
the Opposition more frequently than
h2 has been doing so far?

ot o o (HA7) : FTVT T ST
ATHAT T A wA T & WY orfese
T AAT ATHAW AT } IW A TOAT A
w1 qTFTT ag w30 e ww gy fam
w7 1 qg-fann ar a# w
¥ w7 oz werf it @ew Enft wwfE
Q¥ FIEHIT & AR B FW AFT KT A
w aferrfagi &1 fee &7
Dr. L, M. Singhvi (Jodhpur): In
view of the fact that the United
Nations have increasingly tended not
to play an affirmative role against the
aggressors, may [ know whether

Government are prepared to react
now to the pr forth i

d or for Ty
visit of Dr. Ra'ph Bunche to this
country and Pakistan to discuss
matters on Kashmir?

Shri Vidya Charan Shukla
(Mahasamund): Would the Govern-
ment enlighten this House about the
heroic co-operation that we are gett-
ing from the local population of
Kashmir in fighting these infiltrators,
and make a pointed reference to
that?

Bhri D. C. Sharmy  (Gurdaspur):
“There was a statement in the press
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that if necessary the Indian Army
would cross over the cease-fire line.
May I know whether if things are
continuing as they are today, and if
the Pakistan military force goes on
mounting up its attack on all the
different sectors in Kashmir, Chhamb
and other places, and if Pakistan does
not desist from exerting more and
more pregsure on the Indian Army
and the Indian population in Kash-
mir, Government have any idea
under contemplation that they will
think of crossing over the cease-fire
line?

Mr. Speaker: Those things cunnot
be disclosed here.

Shri Abdul Ghanl Gonl (Jammu
and Kashmir): Bo far the policy of
Government has been to defend the
territory from our side of the cease
fire line. May I know if Government
have decided to have an offensive-
defence in view of recent develop-
ments?

Mr. Speaker: These are all sug-
gestions only., If the hon. Minister
wants to say anything, he may do so.

Shri Y. B, Chavan: As regards the
co-operation of the people of Kashmir
and other areas, I did make a refer-
ence in my last statement. I am glad
to inform the House that the co-opera-
tion of the local peop’e Is increasingly
available.

oft qmarw fog : (F7rT)  wW A
w7 g7+ 39 faifeae w1 a0 o qaAr
fifag

Suri Y, B, Chavan: Brig Mastor.
It is known. It has been announced.
I did not particularly mention the
name then,

nr. M. 8 Anmey (Nagpur): The
hon. Minister may kindly speak up.
We are not able to hear him.

Shri U. M. Trivedl (Mandsaur):
There is something wrong with the
ac jcs of the Chamb
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Shri ¥, B, Chavan: As far as
offensive action etc. are concerned, I
can only tell the House that when-
ever it was found necessary to even
go across the cease-fire line in order
to defend our side of the cease-fire
line, we have done so; and if it is
found nccessary, 1 have no doubt that
we will not fail to do that also.

Shri 5. M. Banerjee (Kanpur):
What about the role of the UN Obser-
vers there? They have supplied jeeps
to the infiltrators.

Mr. BSpeaker: The role of UN
Observers there has been criticised by
iwo Members. Have Government
taken notice of that?

Shri ¥. B. Chavan: Ag regards the
UN Observers, they may be trying
their own best, but I think they are
found rather ineffective,

Shri H. N, Mukerjee: A Cabinet
Minister has already gone on record
protesting againsi the supine indiffer-
ence of the UN Observers in regard
to this matter. The Minister of
Defence has  given us in  tangible
words so much further evidence about
the connivance of these Observers
‘with Pakistani barbarities, but the
Minister for some reason is pusilla-
nimous €¢nough not to say a thing
about it. On a point of order, I would
ask vou to give a ruling. We have
already had from a Cabinet Minister,
Shrimati Indira Gandhi,—as far as I
can r b it,—a st She
had said that the role of the UN
Observers in not doing & thing about
what happencd in Kashmir was ex-
tremely reprehensib'e. She had said
it. But herc is the Minister of Defence
who says, ‘May be, may be, they are
in some difficulties; they may be
doing their best’. Is this Maharash-
trian patriotism or what? I do nol
know...... (Interruptions).

ot wy fomd : g-facm dm wr

Y 77 9T oW g F fAdwwi w1
Frerer ifsir
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Mr. Speaker: It should not be
criticised like that.

Shri H N, Mukerjee: He was re-
ferred 1o once as Shivaji the Second
going aboul . .. (Interruptions).

Mr. Speaker: It should not be in-
sisted that Government should declare
policies on these matters immediately,
just at this moment.

Policies?

Shri H. N. Mukerjee:

What policies?

Mr, Speaker: The Government's
responsibility is there. They have to
consider it, when these facts have
been brought to their notice.

Shri S, M. Banerjee: The UN
Observers have supplied jeeps to the
infiltrators. They should be thrown
out along with them. We cannot eii-
cit information from them?

Mr, Speaker: I have reminded
Shri Banerjee that he will sit down
when I am standing.

Shri S, M. Banerjee: 1 do.

Mr. Speaker: He does not. The
intensity of the feeling has been con-
veyed to the Government.

Shri Bade: He should withdraw
what he said about Maharashtra,

AT & faw S I w8 @ ag A
w71 2 WX I¥ 3 arfem Sar =rfRm

<t geriaTe wTwa (ATRE) : wET-
Tfeam dgmfeon wer &1 SAW FTAT
THE & W T g A1 Sifge

wft wowowmt (a®mY) : wET
wTe At Ag W aifrw A4 wifgm
THA W ®7 T AhTE AAT =;riET

sl gER 9w wgEE  (39E)
ag TeTE ¥ 2
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frrer T

qF WA WA . HE #
forg AT F7AT WETAS, FT qOH FTA
LA

St gTH W7 WEATT : HTAAT AT
1 9O qg TEA wes Afw S iR,
qg TN F oA F

st g fag (FXT) - 1 ot
w1 fyrma w<F AT win @4 wifge

Mr. Speaker;: Shri Mukerjee must
clarify. Of course, ag I have already
said, it ought not to have been said.

Shri H. N, Mukerjee: I was re-

1887 (SAKA) J. & K. (St) 1254

An hon. Member: Twenty-third.

Shri H, N. Mukerjee:. .that he is not
quite sure about what the UN Obser-
vers are doing; they may have had
their own difficulties, they may have
done their duty. I find a discrepancy
between the statements of one Cabinet
Minister and another Cabinet Minis-
ter, particularly the Minister of
Defence on whom devolves the pri-
mary responsibility in regard to this
particular matter.

Therefore, it iz not g question of his
being asked to give anything out in
regard to whatever policy they may
all be confabulating sbout, but I want
a factual statement in regard to Gov-
ernment having done g thing or not
having done a thing in regard to the
Team of UN Observers, He is very

1 to tell us that they have not

minded of the Defi Minister's

postures in earlier times, and if g re-
ference to hig having been described
as Shivaji the Second, and as being
the exempler of patriotism in this
country, today has hurt, I am very
sorry. But I would like your guid-
ance in regard to this. You have been
pleased to say that we are trying, by
means of certain interjections, to get
the Government prematurely to come
out with statements of policy. It is
none of our intentions. The Minister
did make a statement which included,
I hope, an objective, factual, concrete,
truthful description of the situation.
When he told us that for 48 hours
bombardment was going on from the
Pakistan side. I was wondering what
exactly was the role of the UN Obser-
vers Team who are supposed to super.
vise the cease-fire operations; when at
some particular place, which must
have been of strategic importance, for
48 hours bombardment could conti-
nuously go on, the wonderful UN
Team of Observers wag nowhere to be
scen,

1 remember also what a Cabinet
Minister, whom I need not name again,
had said in regard to this matter, and
I find him saying here in this House
today, on whatever day it is........

done a thing—Shrimati Indira Gandhi
may or may not have said what ia
attributed to her, whatever the fact
may be—or he might tell us that he
has no power to stop the pusillanimity
which is behind this policy.

Shri Y. B. Chavan: | had made a
very objective statement. 1 am not
used to infuse subjective clements in
whatever 1 say. I have said that the
UN Observers have proved incffective,
but without facts I cannot say whe-
ther they have connived at it or not. T
have goi a certain responsibility in
making a statement. I do not want
to bring in my subjective anger or
prejudices against anybody in this
matter. Whatever I have got, I have
put objectively before the House, and
I have certainly stated that the UN
Observers have proved ineffective.
What more objective statement am I
expected to make?

fy gwn wry wouTT : gEn AR,
W71 sgaFqT €7 AT | ATAIT AT
st meoff, 7 g oA, wher sor
foomr ¥, #fe= w7 ot 1 amm Adr
ferar 21
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wft wy fomg : oo 39 AR w7
&rE ITUT AL g1 @} A1 I w1 Frwrw
faar o

ot wo wo fag : (M) : meaw
wgy, & CgAvhiRa”’ & °q
ArEAT E |

The Prime Minister and Minister of
Atomle Energy (Shri Lal Bahadur
Bhastri): As Shri Kamath mention-
ed, we have decided that the Defence
Minister would be making statements
as frequent'y as possible, and when-
ever there is any new development,
he will certainly come to the House
-and make a statement, but I would
‘appeal to you that when such state-
ments are made, they should not be-
tome & matter of such cross-examina-
tions, questions and counter-questions.
After all, if that is going to be
the case, I am sorry we will have to
revise our opinion. We will be mak-
ing factua] statements. After all, we
are making statements on matters
which are so delicate at the present
moment, and if the hon. Members
start putting questions afler questions,
policy questions, how many times are
we going to repeat that and tell the
House about it?

Shri 5, M. Ranerjee: On a point of
order.

Mr. Speaker: Bill to be introduced.
I am not going to allow anything.
The previous business is  finished.
There iz no point of order.

INDIAN WORKS OF DEFENCE
(AMENDMENT) BILL®

The Minister of Defence (Shri Y. B.
Chavan): T beg to move for leave to
introduce g Bill further to amend the
Indisn Works of Defence Act, 1923,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the

AUGUST 28, 1965
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Indian Works of Defence
1923.". ,

Act,

The motion was adopted.

Shri Y. B, Chavan:
Bill.

1 introduce the

Mr, Speaker: We now take up the
Motion of No-Confldence.

sh e s (o)

sf TwAww gy (aroEwr) o &
F FAAFRTL WAEAT F

WSt WEw . AT A ds
wE W AR o S )

=t weTma el ;. oF sEedr
T AH E

o wgieg ;79 & 3T amde
HEFT Y SGGEGT FT I IBM FT HYHT
@ X wWIE, @ & g #1472 e
g7

ot e e ;o ag mTEvaw
A Ad & f& giF ww F 3w A A
TaTan, AT AR AT A T A

oW AR W qE T g
& &% g w7

oft gwreete ot - g W ET
sqAEqT W1gA £ fF A1 A7 w9 % |aq
WIZHT ® I FY, AT AT F @Y AR
¥ ang 43 73, 39 B AW wAHT A §
oYT A FEET AT AT O KT FE-
qOIEAT § eadt &7, O W0 F @F A
¥ #Ag W1 A, I FIUY wA9TY 4,
oz w7 7% I 31 W oWW &

—'Pub]ishcd in the Gazette of India Extraordinary, Part II

dated 23rd August, 1965.

Section 2,
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wraeq) qgd § fe gart d wewl ®
sf wm &1 W smaEgit @A) M
WA FTTATC WE 1 A IR A
waaT 7 &1 §

Shrimati Renu Chakravartty (Bar-
rackpore): He is living to say some-
thing about the other Members, that

shey are standing up all the time and
0 on . . . (Interruptions).

Mr. Speaker: | have called on Mr.
Masani to move his motion.

1338 hre.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS
11+
Shri M. K. Masani (Rajkot): Mr
Speoker, Sir, 1 beg to move:

~That this House expresses its
want of confidence in the Council
of Ministers.”

It givey me no plesiure Lo perform
t\his task. The hon. Leader of the
House and I have known each other

for more /than thirty years now; we'4; country, least/of

have worked together and we have
buen good friends and I have received
nothing but courtesy and friendliness
from him. ] think he knows that |
holdg him in great regard.

All the same,
has to be performed in the interest
aof ous country, that is a duty that has
10 be faced. Last year when the new
Prime Minister took over and the new
Government wa: formed, we held our

fire and we reserved judgment bemm}/.%

we felt that the new Government and
the new Prime Minister were entitled
to sume consideration, some time in
which they coulg show what they
withed 1o do and what they were
capable of doirg Certain encouraging
things were gaid
that new paths would be chnsen and
new directions found. [ must confess
that in the twelve months that have

924 (Ai) LSD—5.
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that made uy'hope()

Motion 1258
passcd, we have been bitterly dis-
appointed. It seems that the en-
couraging sentiments to which the
Prime Minister had given expression,
and still/ gives, expression somehow
fail to e the policy of the
Government.

Now, Sir, the scope of the motion 13
wide; it covers both the international

ang the d tic scene. H . wWe
have limitations of time. Since therc
nternatio-

ig another day set apart f
nal affairs and we have spent the first
iwo or three days of this session on
that subject, I shall after a very brief
reference to internationa; affaivs, con-
centrate on what I think is of supreme
concern, thst is, the home front.

In fo tar ay the internationnl scenc
is rned, the developments in
Kashmir in the jast few days have
two new lessons to teach us. One is
that we must resign ourselves in the
near future to having to face the com-
bined hostility of / Communist China (
and our neighbouts in Pakistun, This
unfortunate fact, which we cannot
ignore any more, leadg to the conclu-
sion that we may have to face their
attacks on our territory in rase they
combine. It is perfectly clear that no
all we, as we are
placed, can possibly be sure of de-
fending ourselves and every inch of
our territory if we do so alone.
Therefore, these developments stress
the need once again that we should
find friends and allies on whom wl.'/

when a harsh dl-ﬂn!/}‘jan counl. The preseni Government's

foreign policy has lef{ us alone and
isolated. Today, there is not one
dependable friend and ally to whom
we could turn for a common defence,
who would come to our asslstance
without any reservation. The grow-
ing qni.cim/about and unpopularity 3/
of Pakistan in We:tern democratic
circles gives this country an opportu-
nity which it will waste at its peril.
Ancther thing that emerge; from these
deve'opments in Kashmir s that in
not all circumstances, particularly not
when infiltration and subversion ulkl./
place, can defence be limiteq to cne's
vwn territory. Self-defence in certaln
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conditions, and infiltration of this ls
nature, involve; retaliation. We have
read this morning the Prime Minister's
interview with the New York Time's
correspondent where he said that if
Pakistan continues her /aggression,
India would not limit herself to de-
fensive action on her own territory bug
would strike across the frontier. Cer-
tain action of that nature has alrcady
been taken. In the light of that how
unfortunate and deplorable have Leen
_the statements of our/Prime Mini ter
and our Government ' when the ¥ .et-
namese Government and veople and

23, 1965 . Motion 1264

) the so-called Socialism prachsed/ by

those in authority. ‘The miseries
of our people on the food front
have found evid in the impath

and wrath of our Members here; they
found reflection in the unfortunate
shooting in Kolhapur sand elsewhers
that has become necessary hecause
desparate le ] who are
slarving, aTe forgetting proprieties
when they are driven to these extrem-
es, Today. it is establisheq that our
food production hag been unabls 1o
cope with our growth of oopulation
and our growing needs. We are very

their American allies found i{ neces- Yglucky that in th@/‘“‘ twg or three

sary, in even worse clrcumstances, to
resort to similar steps across their
frontier.  These statements have
boomeranged againit our own national
interests? Instead of helping tho
ple, encouraging those people hy ‘send-
ing a token force to Vietnam, to stand ¥r
for the defence and the freedom of
that region and our own defence
against the Chinese Communist sate-
llites and their infiltrators, we have
needleg our friends and our allies an
helped our enemies and given thei
warmth and comfort. I hope now at
least, after we have learned this les- ([
son in our own persons we will realise
that sometimes it becomes necessary to
attack in order to defepd one's own
territory and one's owp/person. From
now on at least, 1 hope we shall show

days there were rains. But suppome
they had not come, suppose that the
drought had persisted—even now the
damage of the drought has not been
all undone—with what confidencs and
with what security could our people

¥y look fforward to the basic needs of
kl

Our currency is thoroughly debauch-
ed. In terms of purchasing power at
home. the rupee is worth 14 paise of the
pre-war rupee. In lerms of purchasing
power abroad, our rupee which claims
io be equivalent of/ 20 cents of the
American dollar, is worth in fact just
10 eents. You cannot get a dollar in
the free markets of the world for less
than Hs. 8 or Rs. 9. You cannot get a
poung in the free markets of/the world

greater state'manship and greater’” fop less than Rs. 25 or RE. 26 And,
forbearnnce  and  understanding  of  therefore, prices keep rising, Our
others. dependence on foreign aid has gone
well beyond what is legitimate. I am

But, as T said the most important 5 heliev);rnjdn foreign aﬁig. 1 have talk-
thing is the home front. What 8rey. od about it in this House lon, re
the basic facts? What are the basic ~ oyr Government came to recognise ils
facts of lite on the home front today? necessity. But there are limits to
The per capita income according to everything. When forcign aid becomes
a survey recently made by the Natloe- .5 addiction, when it becomes @

nal Counci] of Applied Economic Re-
search, of something like 350 million
of our people in the countryside—their
average income—is 68 paise per da:r/'
and there are 10 million al the lowest
level, the most under-privileged of our
people, who get an average of 27 paise
per day. This is the yesult of three
Five Year Plans and after 15 vears of

% Our Sterling DBalances/ that

crutch and we hobble like eripples,
then it becomes an evil to be resisted
and limited.

the
British left to us—Rs 1,402 crores—
have now, on the 1lth June this year,
reached the lowest on recorg Rs 73
crores. Qur foreign indebtedness
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grows every year. In February this
vear, our, foreign indebtedness was
Rs, 2,192/crores. Our repayment liabi.
litieg at'the end of the Third Plan are
likely to be Rs. 650 crores, or one-sixth
of our total exports from India for the
five years of the Third Plan. And in
the proposed Fourth Plan, it is
to be much worse. Our Fo
linbilitics are expected to be about
Ra, 1,000 crores, which is 28 per cent
of the expected export surplus of the
next five years! That is what we
meap when we “ay that the futu
our people ang our country is béing
mortgaged by those in office today.
They have brought us to the brink of
bankruptcy,

The cause of this mess which has
happened .is this: it is the entirely
wrong economic policies of our Gov-

ernment,/ We had hopeq that, in tbe%

last twelve months, these policies
would change, but it seems that the

perver'e determination of those in
office is taking this country to its
doom,

Let me consider first the food policy
of this Government, such as/ip is,
Brolessor—Sukhatme (4n Indian econo-
mist on the staff of the FAO, estimates
that our needs for the next five years
are 100 million ons of additional food
1o keep pace with our growing popula-
tion and our need; because the de-

mand for food iafgmwin.g at the rate }f'

of four per cent per annum compound.
Thiz meang thst we have to expand
our food production not Just a little
but tremendously., Food production
can be only expanded if the inputs of
capital into lang are !
these are very simple: wate, , seed an
fertilisers, to over-simplify & little.
Now, it has taken us ti'l now fifteen
years after planning starteg to dis-
caver that Mexican wheat :uits us
best, and so now we are getting seed
of Mexican wheat,
months we have at Jast discovered that
Formosar. rice suits us best and we are
now cultivating seed of Formosan rice.
This is the nature of our planning! 1t

No-Confidence  BHADRA 1, 1887 (SAKA)

going )/,
Plan

of)'{

In/ihe last few
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takes fifteen, years to locate the appro-
priate seeq for wheat an rice_—wr
staple commodities. Wheh rainfall

~ fails, we blame Providence. It is not

is to blame. After

4

Providence that
sev years of Indep only
20 to 22 per ceny of our acreage is irri-
gated. Is that the fault of Providence?
Is it Providence's/ fault thst the first
three Plans have been so ueglectful of
irrigation and agriculture: Similarly,
with regard to nitrogen and fertilisers,
We have today available 600,000 tons
of nitrogen content fertilizers. But
needs are three to four time: us large.

We are tolg }ow that in the Fourth
Plan, priority is being given to agri-
culture. [ would like it if that were
=0, but I find no evidence to support
that proposition except wvogue state-
ments by Ministers.

On the contrury, if you turn to the
Memorandum jon the Fourth Plan laid
on the Table’of the House |ast session,
al page 11 you will And that there is
not the slightest sign of any shift in
our priorities. We are still obsessed
with heavy industr d wc seem pre-
pa. g0 aheadj Let me give the
figurés for agricuiture. The propoy-
tion of the percentage of outlay on
agriculture in yerms of the (ota] outli.y
of the Fourth Plan ang the third Plan.
shows that the allotmen! yo agricul-
ture goes up from 13.3 per rent qaftie
magniflcenglproportion of 15,4 per cent!
But the funny thing is, having duae
that. and given something, a miserable
pittance with one hand, they take it
away with the other! Because the
proportion or the percentage for irri=
gation goes down from ?‘%ﬂent ¥

-

_

b

increased, an tho third Pian o 6.4 pey’ cont in tne

fourth Plan. No doubt 1t haws how
little we care for drought. Theie-
fore, the total, as given on the 11'5
page of the document, ancws that for
agriculture and irrigaum:/mmbn.ed,
the percentage goes up frém 21.2 per
cent to 21.8 per cent, Verily. the moun.
tain has brought forth a mouse' An
attempt is being made 10 thinw dust
in the eyes of the people, when they
#ay that the Fourth Pln)/gi\'u priority

3)
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{Shri M. R. Masani]
1o agriculture; there is noihing of the  conclusion in their report, which I hope
kind, The Fourth Plan is as neglect- hon. Members have seen, that there
ful of agriculture as ne second und (3 khould be/ho maximum price for pri-
third. Like the Bourbons, lhese peo-  vate purc in any commadity. This
ple have learnt nothing and forgotten is a gound conclusion 1o which the
nothing, Therefore, they are throwing Commission has come unanimousty.
dust in the eyes of the/people, Agri- Bul what is the Government doing?
culture will continue td be neglected if Did they have the courage lo accept
the Fourth Plan in its present propor-  that decision? No  Sir. They have
tion is enacted y/ funked it. What they /have done is
that they have neithet accepieg this
nor rejected it; they have passed the
Along with production, vquitable Dbuck. They have passeq tie Luck to
ang effective distribuzion is also very the State Governmenls. They have
important. There must be a fair price decided that each State Government
10 the peasant, and a fair price to the Mmay decide whether these should be
_poos han, the consumer in the city,'a Maximum prices or  mot. Thely
so far. all these years, the parity of Why appoint the Agricultural Price
prices has been unfair 10 tne poasant. Commission?  Why all this tom-
As Mahatma Gandhi used to say, we foolery? Why fool the people? If
in the towns have ridden on the back YOu Wwani your Chief Ministers to
of the villagers; we will Ju everything 8¢t like parochial gangsters to grab
for fthe vil'agers, but we won't get off 'hings for themselves and ignore the
thdir back! This Government 15 car-  interests of the country as a whole,
rying on thy same policy of trying toﬂ&"hen =0y 80 ?J'hy have‘ you not guts
keep the price down for the pemsant '° have a policy on this question of
while allowing other prices to rise—  Maximum prices? Why have you
the price of things thay he has to puy, Passed the buck? T woulg be glad to
like kerosene/ cloth, iron anq steel. 1'2Ve &n answer.
For the first time, lhe persant gets
socipl justice, to use a w?'urd Fhat has Again, zonal barriers are the most
ht-en‘ao popular_i:ful wiich is never  pernicious thing. Politically they are
practised. I rejoice. 51r that the bad and anti-national. They/ have
o Pt e e ekt () dvided s countey. which s e
are able 10 feeq their children and not + i MATKEt, into a set of princi-
1 and n palities where every district magis-
starve them for the sake of iny children  ¢rate can hold you up to ransom, If
::d y:;:rs._ 1:: lt; a gt:ua tling th]nl 15 not the State Government. Economi-
he 31:! ;f,} lmse gv:l_:;n z:: a :flt;; cally, it is ‘bad because it is allowing
trion 10 keep pricesfown tex the pea. 1y e fiates which have o slight sur-
<ont, cannot keep /down the pricen of ,J’"p usfto be selfish at the cost of others.
other things, because of iv: own infla-
tionary policies. We talk of profiteering and hoard-
ing. 1 say that the Congress Gov-
ernments at the Centre and the
Let us consider what they are doing States are the biggest hoarder and
about prices. Have they gut a priee biggest profiteer in India today. I
policy; 1 say ‘No. The mizimum  will give one or two examples. Ma.
prices thal are being offercy m/lho ',J’},dhy Pradesh sells coarse grains to
peasant are not unfair: | ccneede that my ‘State of Maharashtra. They
But on the question of meiiniun, pric- make a margin of profit of 30 to 40
es, the Agricultural Prices Commission  per cent on the coarse grain they buy
appointed by the Government have from the cultivator and sell to us.
themselve: come to the unanimous Should we not call it profiteering?
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Wnterraption
time and I do not yield; the
member can reply later.

hon.

Similarly, are the Government not
behaving like hoarders? My hon
friend says he has collected 3 mi lion
tonnes. When prices were rising dur-
ing the last few weeks and months,

when people became/so desperate as’s™’come.

to face bullets, how much have they
released every month and every week
during the last few weeks and
months? I say, you are hoarding the
grain that you have collected. You
are sitting on it, because you are
playing safe.
meny would femember their old col-
league and my old friend, Shei—Rafi
AhmedKidwai. In very similar cir-
cumstances, that man had the courage
to decontrol, to remove the barriers
and restrictions. He had Mahatma
Gandhi's precept behind
won. That kind of guts/fthis Govern-
ment is incapable of showing.

The second big sphere of bad poli-
Cy 18 plannlng and taxation. My
friend, , seems to
want us to accept the proposition
that the bigger the plan, the faster
the progres; of the country, or the
higher the ral:{of growth. He thinks
we are naive ehough to fall for that
kind of simplification. Let us con-
sider the data about what has hap-
pened during the last three plans and
try to find out if there is any

cqrre-
lation between the size of the &lmf b

and the rate of growth of our

my. The First Plan had an invest-
ment of Rs. 3,380 crores. The Second
Plan doubled it to Rs. 6,831 crores.
The Third Plan target was Rs. 10400
crores and now we are told/ that the
Fourth Plan target will be Rs. 21.500
crores. In other words, the Second
Plan was twice the size of the First:
the Third Plan three times as big as
the First and the Fourth Plan five
times as big as the/First. What has
been the resu't In terms of national
income®

If the c'aim ls true that the bigger
the plan, the faster the progress, I

1887 (SAKA)

1 wish this Govern- |

im, and he \

3/‘-ﬂlr&|Nn\flahle plan.
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I have very hltly{l presume the House will expuet that

while the progress during the First
Plan was modest, the progress during
the Sccond Plan was faster and dur/
ing the Third Plan, the national iu-
come will go up considerably. But
here are the Government's flgures:
The First Plan had a target of an
mcrelse of 12 per cent in national in-
The actual increase was 184,
per cent—a magnificent overfulfil-
ment by 50 per cent. Because it was
a small plan and there was an ox-
cess rise of 6'4 per cent. By the
timg the Second Plan, which was a bad

f/increase in national income was 25
r cent. But the actual incresse was
only 20 per cent, and there was &
shortfall of 5 per cent. Then came
the Third Plan, three times as big
as the First. What wuas the result?
The targeg/wns 34 per cent increase
in national’income. But it is estimat-

:y. came jnto existence, the target
Yy o

) ed that next year, it will be 23 per

cent—a shortfall of 11 per cent which
the planners themselves cxpect from
this magnificent Third Plap! I don"
mind suying that if this/ pernicious
Fourth Plan which they are now
p'anning is brought before the coun-
try, the shortfall will be nothing less
than 50 per cent, because it i3 an en-

Let us compare our rale of growth
such as it is, with other unplanned,
economies in Asia. Leave aslde the
West; let us confine ourselves to our
Jown region. During 1956—62, wr

had an average rate of growth of 5/

per cent. Pakistan had z rate of
growth of '8 per cent. The Repub-
lie of Chinafin; Taiwan had 14-9 pm

cent; lsrael' had 16'6 per cent and

‘i, Japan had 16-8 per cent—a’'l of them

doing withouy the kind of five vear
plans which we enjoy and henefit
from in this country!

If these facts and/figures have any
moral to teach, it iz tha; the bigger

‘/ghe plan, the slower the growth  of

the national economy. It means there
is an inverse ratio—the bigger the in-
vestment In the plan, the slower the
rate of the economy; the lesser/ the
investment in the plan, the faster will
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ihe economy move. Ii i1s not an acci-
dent that it is so. It is inherent in
the system of planning which we have.
Every rupee that we bring within the
ambit of the plan is :/mpee diverted
from more productive/to less produc-
tive purposes. Every rupee that is
brought within the ambit of the plan
is partly wasted. It is not surprising
when we know what the rate of re-
turn from our State enierprises is
According to the Reservet/ Bank of
India, the average rate of return of
Stale enlerprises is 5 per cent on capi-
tal invested, but the same figure for
private enterprises ig 10 per ceni. In
other words, a rupee invested by peo-
ple from. their own pockels gets for
the country Awice as much production
a5 the rupee invested in State >nter-
prises, taking thém by and large.
Tha. js why the bigger the plan, the
slower is the rate of growih, and that
is why every rupee brought into these
wretched plan is a rupee / diverted
from more productive to less produc=
tive expenditure.

In 1961-62, 46 government com-
pAni vith two gubsidiaries were
analysed, They had a capital em-

pluyed of Rs, 1294 crores, 4 capital
which you and I invested. The nett
result was a loss of/hs. 12-38 crores.
1 it, therefore, surprising thal this
vorrelation exists that the gize of the
plan and the rate of growth are in
inverse ratio to each other?

The Fourth Plan is the same mix-
ture as before, but bigger. It has the
same absurdities, the same wrong
priovities, the same criminal neglect of
apriculture, communications and {rans-
po ation, which are the infrastructure
on which along industrial developmen!
can be raised. I forecast that if this
plan s ever agecepted by  this
House, God forbid the day. this
country  will go down to rack and
ruin without the slightast doubt,

Then, we come o the second bud-
get, the second Finance BI'. which
was introduced a few days ago. Natu-
rally. we shall reserve our judgmen'
on that when we discuss it in detaii
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on another occasion. This Finance
Bill introduced last week casts the
ugly shadow of the Fourth Plan be-
fore it. The Fourth Plan is being
projected before us in this ugly Bill.
May 1 point out what disrespect and
contempt for this Housc is involved
in this budget? The Finance Minis-
ter hag the impertinence to tell the
House, “I am introducing the budget
so that | can prepare resources for
the fourth plan”. Which plan? Has
this House accepted any plan? Has
the National Devel Council
acccpted any plan? Has the Govern-
men, come before us and presenled
any plan? They themse ves say that
the plan is under discussion. Even
pefore the plan is printed and put be-
fore us, they have presumed to com-
mit us, without our vote and without
our debate, to a plan the size of which
we know nothing about till now!

The Finance Minister's budget
specch of last February concluded
with the assurance that the budgetl

would put the tax structure “on an
enduring and rational basis”. It has
endured exactly six months! That is
the nature of the endurance that we
may expec! from thiz Government.
Now the Finance Minister says:
“When 1 reviewed the economic con-
dition of the vountry at the time of
the budget, there was a fair promise
of our being able to hold the price-
line. .. . Unfortunately, the prices have
started rising once again with the be-
ginning of the new fiscal year”. I
must say 1 enjoyed the word “un-
fortunately”, as if it had nothing to
do with his budget! If prices rose,
they rose because of that wretched
budget. We on this side had lorecast
that the budget of Pebruary 1985.
wag an inflationary budget, a budget
that was calculated to raise prices.
With the same assurance I say o this
House that the budget that ig now
being placed before the House i< an
inflationary budget. Take it from
me that, in spite of all the prolesta-
tions from across, prices have alrcady
risen and will continue to rise so long
A< the measure of taxa'ion is what 1t
is in the present budget.
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Sir, this Government js caught in
& meaningless viclouy circle. They
first make an absured plan which is
beyond their capacity. Then they say,
we must find more resources for the
plan. So they raise taxes. The mo-
ment thiy raise taxes, there is infla-
tion and a fall in production. Then
there is a shortfall, so that they say
that there is a shortfall and they
wanl more taxation. This ig quack-
ery and charlatenism of the worst
kind. These are not people who
should be trusted with the goverr-
ment even of a small country, leave
aside & great country like India
People who cannot learn from their
own failures, people who have not
got the humility to say that they
have made a mistake, who persist in
shis perversity, they are utterly un-

Al to govern a country of the size
of Indis. Therefore, these short-
fall; which have provoked this
budget are there because of Shri

Krishnamachari's own fault. They are
#he fault of this Government. They
so kill the taxpayer in this country
&y indirect and direct taxation that
#he poor man has got no resistance
and no resilience left gt all.

13 rs.

Sir, [ forecast morc inflalion De-
cause these duties that are sought to
be cast are going to raise the price of
iron and steel and other raw mate-
rialy like. Fuel, oil which will raise
the price of the end product and the
poor man will suffer moat. Simiiar-
1y, the rise in the price of diesel and
petrol is going to hit road transport

which is the poor man'y form of
transportation in India. Therefore,
industrial production and transport

arr both going to be hit very badly
by his.

The only way to deal with this
problem is 1o increase the npational
savings. It is only the increase of
nationa' savings thai can revive the
vapital market and the national eco-
nomy. This proposed Second Fi
Bill will do exactly the reverse, It
will reduce national savings send up
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prices, hit production and finally hit
exports which are so valuable to the
country, The least the Finance Min-
ister should have done was to reduce
both direct and indirect taxation when
he brought it to the Second Finance
Bill.

Import substitution I will leave 1o
my hon. friend, Shri Dandeker, for
lack of time. He will explain how
impor; substitution on which the Bill
relies, is a complete fallacy. ECAFE
has, in g report warned developing
countries against relying on the “my-
opic” remedy of import substitution.
You cannot substitute for imports.
No country can afford to close its
doors and put some barriers to iin-
port. Any country that bars import
will soon find that no exports are
possible. Therefore, I warn the Prime
Minister and the Finance Minister
that their desire that we should stop
importing and export more is a fatal
desire. It ig impracticable. It cannot
be carried out because it is against
all laws of human naturc and
economics. They will defeat the moat
powerful Government, not 1o men-
tion this one.

Sir, every three or four months,
Shri Krishnamachari comes with a
new budget. This is not the second
one. This is the third budget this
year, because he introduced one about
15 days before the last Budget. The
House will remember the import
duties that were imposed. For the
third time in one year he comes and

tinkers with our flscal structure—and
he talks of ‘enduring’. Is this coun-
try a guinea-pig for sick minds tn
experiment with? Are we going to
allow charlatans of this nature to
tinker with our economy every fow
months and bring it lower and lower?

I am very glad Shri Krishnama
chari hag thought of the rehabilita-
tion of Ladakh. I am wvery glad
about il. 1 suggest that he re-name
this Bill as “The Bill for the Econo-
mic Rehabilitation of Ladakh and the
Economic Ruin of India”.

Sir. the only solution is to revamp
these false policies, You cannol give
them up overnight because any gov-
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ernment would find it difficult to ye-
verse the engines and certainly this
Government with which we are bles«
sed is not known for have a sense of
direction or having a sense of deter-
mination. Therefore, it has been sug-
gested, let us have a couple of years
for heart searching and re-thinking.
Let us have a pause in this break-
neck process in which we are indulg-
ing of going down the slipery slupe.
I made this suggestion, if you will
recall, in opening the Budget debate
in March this year. I invited on my
head the ang.: of the Planning Com-
mission because, as a Cabinet Minister
has described it, they think it is “sac-
rilege” to question their plans, Butl
am very glad that I am now in very
good company. I find that members
of the Government themselves are
beginning to share my thought that
there should be & pause so that we
may {ake stock of where we are go-
ing. I see an interview by Shrl
Patil, Railway Minister, in a weckly
journal—I am coming to even beiter
company in a moment (Interruption).
He said:

“How can you call it planning
with Rs. 100 crores worth of
buildings held up at various
stages of construction. Why? Be-
cause, we are told, there iy no
cement. How can you call this
planning? Something is radically
wrong somewhere.”

Shri Patil has put his finger on the
spot—He says:

“What ig it? When we criticise
like this people should not get
angry. The whole nation is in
a temper and 1 say, is this plan-
ing?"

But, Sir, if hon. Members here want
to have even better authority than
the Railway Minister, let me give the
authority of someone who hag been
so closely identified for the last ten
years with this very process of plan-
ning (Interruption). Sir, the hon.
Home Minister visited his constitu-
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ency not long ago. 1 have before
me the English translation of his re-
marks to &4 meeting in his ‘onstitu-
ency. This is what he had to say. |
am very glad he has said it. I am
very g ad he has a belated awnrencss
of the mistakes of hig past.

The Minister of Home Affairs (Shri
Nanda): It is misreported.

Shri M. B. Masani: How do you
know what I am going to quote*

Shri Nanda: I saw the reports in
the newspapers and I conlradicted
them.

Shri Ranga (Chittoor) Does be

mean to say that he refuses to be-
come wise?

Shri M. R. Masani: Sir, I am com-
plimenting him. [ am saying that he
has learnt from the mistakeg of the
past. This is what he is reported to
have said there:

“Today preparations are being
made in the country for the Fourth
Five-Year Plan, and figures are
being though: of for it. But be-
tore settling amount; we should
examine what the results of the
past Five-Year Plans have been
Today the state of affairs js such
that money is spent but from that
expenditure no money is oblain-
ed. The expenditure is useless
Plans should be so made that the
amount spent on the plan i; re-
earned during the plan period.
We cxecute our plans by getling
large sums from abroad. But in
spite of our spending vastly, out-
put does not increase as it should
The amount allotted to any pro-
ject is generally not spent on 1t
and 5 large proportion of it is
eaten up."

These are words of great wisdom and
1 quote them. [ am very glad to be
in good company. If reports are to
be believed, even our Prime Minister
entertains such heretical thoughts He
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has sometimes allowed a gesture or
@ hint to come out in public. I notice
that my friend and his good friend
Shri Jayaprakash Narayan speaking
in Hyderabad two days ago said:

“When Mr. Shastri became
Prime Minister he spoke about
planning for the small man and
the importance of agriculture in
the economy of the country. This
created hopes that the economy
might take a new direction. I am
very sorry to say that the wise
experts of the Planning Commis-
sion and other interests who do
not stand for consumers have
proved too strong for him."
Prime

shri Helpless

Minister.

Ranga:

Shri M. R, Masani; ‘The Indian
Expresg of the 24th July in a head-
line says: “Commission's No 1o
PM's Plan Holiday More”. Think of
the impertinence of this, Who are
these planners who say ‘no’ to the
Prime Minister and others? Who are
these faceless men who do not have
to stand for clection and face any

constituency? Who are these men
who do not have to stand up in
Parli t and questions

and abide by a vote of no-confidence?
Who are this super-government of
Indla who can say ‘no' to the Prime
Minister, o the Finance Minister and
to this House? As far as 1 can make
outf, these are the men who have
brought the country tp this pass
+Interruption). They are a colleclion
of people, some of whom are wind-
bags not capable of producing any-
thing but words and others are
charlatans of the worst kind. It is
time they are put in their place If
they are not sent packing home.

This country is a big country, It
has vast problems. It needs thinking
big. But the misfortune is that it
has in offizc smal] minds, and you
cannot have small minds when big
tasks are facing you. First of all, they
suffer from lack of faith in the
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common peolpe. They want to regi-
ment them and tell them what to do
and what not to do. They back
imagination and vision. There is a
resentful attitude to prosperity and
the good life. They do not like to see
people to go places. They want to
keep them down. There is a niggling
attitude to people going ahead. ‘The
result is a regular flight of talani
from this country. Our best engineers,
our best scientists, our best doctors
und even our nurses are leaving the
country in a rush because this country
does not give them a decent life, lif:
that can compare with anything they
pet elsewhere. Hence there is a flight
of talent. And what does this wrelch-
ed government do? It tries to deny
them passports. It resorts 1o this tota-
litarian device of refusing passporls
1o categories of pcople. It makes India
a prison-house. As if doctors, scientisty
and engneers are going to work like
slaves as they do in totalitarian
countries. This is what they are bring-
ing India to. Everywhere there is this
niggling, petty attitude towards pros-
perity. There are ceilings everywhere.
1 say, this country wants no ceiling; it
wants the floor to go up. So far as the
ceiiing is concerned, the sky should
be the limit for our people. Nothing
should be too high for Indians. We do
not want any cciling. There iz firsi a
ceiling on land. Now there is to be &
ceiling on  urban income. Crilings
everywhere.

They talk of population control as
it they are doing something heroic.
What does the Memorandum on the
Plan say? Does it give even 1 per cent
of the outlay family planning? No, Sir.
1 calculate that it is less than 1/2 per
cent for this great family planning
campaign with which they are going
to bring down the population.

They talk a lot of technolegy and
science, and some of them no doubt
mean it, like my hon. friend, the
Minister of Educalion. I am sure he
means it. But by and large their
policy is reactionary, On the one
hand, they talk of technological ad-
vance; on the other hand, they want
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like the railways by crushing road
transport, which is the modern,
20th  cenlury mode of transport,
1 know that Shri Patil agrees

with me, but he is called upon to carry
on what is the policy of this Govern-
nient, and the policy of this Govern-
mient is to crush road transport in the
interest of rail transport.

Diesel oil is technological.,y more
advanced than petrol. So, diesel oil is
‘axed out of endurance so tha'
petroleum can be artificially boosted.
And when petroleum is in short
supply, we go back to coal. A com-
mittee of the Government of India
has come to the profound conclusion
that coal is the best form of power!
Coal is finished. Coal is of the 18th
rentury, the “age of fossil power”,
This is the age of oil the age
of atomic energy, but we are being
pushed back to coal. Having got
used 1o Carvelles and Boeings the
IAC now wants to go and get an old
tub, the Ilyushin 18, a turbo-prop, old-
fushioned tub which rven Ghana and
Cuba have rejected.  That 1s why I
say that this is a government of
technological reactionaries, They do
not move with the times. But the
young people of the land are not going
to stand this for ever.

This means that the monopoly of
rower which the Congress Parly has
enjoyed for scvenieen years must
come to an end. That monopoly of the
Congress has been a  curse to this
country. It has become a curse tn
1hemselves also. Look at the way in
which the stench is coming out of
the de-composition that is taking plac~
liecause of the monopoly of power for
‘uver seventeen years. Let me assuie
this House that the people of thi:
country wiil solve this problem. This
is a paper Tiger. They may have a
1ot of memebrs, but they are unrepri-
sentalive of the voting pattern of this
country, for all these gentlemen
represent  only 44.72 per cent of the
voles cast in the last elections, It is
1rue that there are reasons why this
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should be so, There is the abzence of
Proportiona] Representation in ow
electoral system and there iy multi-
plicity of Opposition parties. But it
still remains true that the Government
of my hon. friend opposite is a
minority government which does not
possess the franchise of 50 per cent of
the electorate. Next time thay wili
not get even 40 per cent.

Our neighbours in Ceylon have
shown the way. They had a govern-
ment exactly like this in Cevlon (ill
last March because of which the
country was ruined and was on the
brink of bankruptey. So the people of
Ceylon threw that Government out
and installed a Liberal Democratic
government whose policies ure likely
to bring in an era of prosperity in
that country, They intrnduced a
budget ten days ago which reduces or
removes import duties, cuts down
income-tax, removes curbs on foreign
travel, and welcomes foreign and
indigenous capital. That is the kind of
budget that the Ceylonese Guvernment
have introduced, which this couniry
needs. Does it mean that we are less
intelligent than the Ceylonese? Does
it mean that the Ceylonese are more
intelligent than we are or more
patriotic than we are? 1 do not think
s0. T think the time iz coming wery
shortly when the people of this coun-
try will follow that example.

1 give a challenge to the hon
Prime Minister. Elections are coming
up in the normal course in Orissa in
carly 1968. I have heard ugly rumours
that the Congress Party there is intri-
guing and conspiring to secure a
postponement of the elections because
they do not dare face the people of
Orissa whom they have misruled and
betrayed during the last few years, 1
think it will be a crime against the
Constitution if an atlempt is made to
defraud the Orissa electorate of i
right to go to the polls in February,
March or April 1966 I ask the Primo
Minister is he prepared to face the
verdict of the electorate of Orissa or
is he going to hide behind the “emer-



1277 No-Confidence
gency” and resorl (g some trick to
dodge the clectorate so that the evil
duty can be put off by one year? He is
an honourable man and 1 ask him to
behave like an honourable democrat.
1 want him in his reply to say whether
the .Government will allow the electo-
rete to vote in 1966, Then we shall see
whether the mandate that thie party
ot in 1862 is still valid or it has
cxpired.

Mr. Speaker: Motion moved:

_ “That this House expreases ils
want of confidence in the Council
[ Ministers.”

1 will have to place some time limi'
on specches. 1 will give 15 minutes to
members and 20 to 30 minutes 1o
leaders of groups.

Ehrimati Renw Chakravartty |Bar-
rackpore): Mr. Speaker, Sir, I have
very little time at my disposal. Su
1 will not do any shadow-boxing by
saving that Shri  Shastri is a verr
good man but Shri T. T, Krishnama-
chari is a bad man. I will put all
the onus for some of the most import-
an! failures on the shoulders of the
Shasiri  Government. Nor shall [
wring in, during the discussion of the
an-confidence  motion, the fact that
weople are not able to travel by Cara-
velle. 1 shall baze my charge on the
ground thal not even a square meal is
being given to the people of this
country, by thig Government even
though that was g promise given in
them at the time of independence.
Nor shall I challenge the Prime Minis-
ter beraure he is thinking of post-
poning the elections in  Orissa duc
ne»t vear. [ will rather concentrate
my attention on the charge of their
robbing increasingly the civil liber-
ties of the people of this country, It
i# on these grounds that we are charg-
ing  the Shastr{ Government on this
no-confidence mation,
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13.16 hrs
|Mr. DEpuTv-SpEAKER in the Chair|

At this crucial moment in our
country's history, when Pakistani
invaders are striking at our doors in
Kashmir, when our borders in Kutch
are being challenged, why s it that
at such a time this is the third vole
of no-confidency motion that is being
moved against this Government in
this House? Is jt because, as the
Prime Minister has tried to point out.
that It is a hardy annual and it necd
not be taken serfously? If he thinks
s0, he ghall be making a great mistake
and that mistake will be at their
peril.

At this critical moment, standing
in fhis House we declare that this
Government has failed not only in
guarding or protecting our frontiers,
which we shall no doubi discuss
when we consider the internationn]
situation ar well as the situation in
Kashmir—we did not have enough
time to deal with it during the debate
on Kutch—but it has brought the en-
tire economic life of this country 'oa
state of collapse specially on the food
front with the result that acule
scarcity of food bordering on famine.
stalks the land, and prices of every
essential of life are rocketling
sky-high. This Government has fail-
ed to bring 1o book those who brought
about this situation.—the hoarders
and  profiteers. This Government
charges us of being anti-national. We
lay that charge at the door of the
Government,

Can a country be properly defend-
ed or can it successfully face the
threat of war if ite peuple are not fed
and il its economy including food is
in the hands of profiteers, blackmar-
keteers and monopolists? So,  our
first and foremost reason for support-
ing this no-confidence motion is the
anti-nstiona}] and disastrous food
policy of this Government.

When the second  world war broke
out wp saw in England how the first
step that Grest Britain took was to
introduce rationing of every necessity
of life. They did not talk of free
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trade or allow profiteering to go oan
unchecked, as it is being advocated
by Shri Masani in this country. The
quesiion of defence is not confined
to the borders; it is connected with
the flelds gnd factories. Our Gov-
ernment’s record on the food fron‘
hag shown without any shadow of
doubt that it has neither the patrio-
tism, nor the purposeful determina-
tion to fight the food erisis on a war
footing. What has been the record of
this Government on the food front?
Actuslly, we find that they have no
desire to hold at bay the hoarders
and big wholesale profiteers who are
the financial mainstay, 1 am afraid, of
the Congress in the Statea. They are
their financiers at election time. 1
have to say this because time and
again we have pointed out that the
only way to get out of the clutches
of the hoarders and the profiteers is
by having State trading, by building
a buffer stock by procurement and
by a supply line for its equitable dis-
tribution. None of these things have
been done by the Government. Does
this Government not feel ashamed, as
Mr. Masani has pointed out, that after
17 years of Independence, the average
carning of T0% of our people is bet-
ween 32 paise and the maximum is
6 paise per day? What happens to
such people when the price of rice
today is prevailing at Rs. 60 to Rs. 70
5 muund jn the open market, not only
in my State, not only in Bihar, not
only in Maharashtra but throughout
the country? Threec months after
the harvest, wheat is selling ot
Rs. 1'25 p, to Rs. 1'30 p. and even in
a State like Punjab, it is selling at
70 p. in the open market. What is tha
pogition of rice in Delhi? It is not
available at all. Is this Governmeat
doing anything in the matter? Even
on this one score, the House should
pass the vote of No-confldence against
the Government,

An hon. Member: It should go.

Shrimatl Renu Chakravartty: You
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go tg Patna in Bihar where bullets
tiy freely on the innnocent people.

When 1 was there for one day befure
I was externed, [ found that the pro-
ple had not got one grain of riev
through what is known as the infor-
mal rationing that they have. In
Gujarat, rice is not at all available.
In Mr. Nanda's constituency in Guja-
rat, the people take bajri, the poor
man's food, and that poor man's food
sells at Rs. 20|25 a maund, And thix
happens in a year during which we
have had a 10 per cent increase In
output. I do not know what will
happen in a year when there is a
drought and when there is a fear that
there will be greater shortages and
more stocks will be underground.

What has happened to edible o’
it was reported at the end of 1964 in
the State of West Bengal, when there
was terrible shortage and shooling
up of prices, that the new mustard
crop was i bumper crop the like of
which we have never had before. Wv
asked the Government again and
again at that time that this should be
rationed, We asked Mr. Subram.-
niam even in thiz House to do that
Hut how could that be because the

trader's appetite for profit can never
be curbed by this Governmunt A
few profiteers were arrested The

price control was promulgated by
just saying that it will be sold a!
Rs. 2°93 p. per kilo. What has now
happened? Within a short while, the
millers have stopped milling and they
have smuggled out goodg to arcas
where there ig no prire control.  To-
day, the trade is demanding Rs. 1-50
a kilo and with the container it is
sold at Rs, 4 In a city like Caicutia
it is hard for us to live and get s drop
of oil.

It is the same thing in the case of
groundnut oil in the State of Gujarat.
This Government acquiescing with
the big money-bag and the specula-
tors is shooting bullets at the peopic
who ask for food.
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Is this not the story of Patna? I
it not true that the Chief Minister,
Shri K. B. Sahay, had set s target of
rrocurement of 3 lakh tons—it was a
Tow target: maybe, it wag all right
for @ deficit State. But what hap-
prned?” How much did he actually
procure? Due to its links with rich
and powerful land holding interests
i* it not a fact thai this disgraceful
Guovernment of Shri K. B, Sahay
tould only procure 30,000 tons? After
thi= it had the temerity to scrap the
ariee control and levy control—I pre-
“vme with Mr. Subramaniam's  per-
~owsion—a day before the fateful 9th
August when the people's anger burst
end spread  throughout the Bihar
State. The Communist Party has
been honoured when it is widely ac-
cepted that our Party led the move-
went for  people’s food 1 do not
krnow whether woe deserve that honour
I am glad that it has been given to
s We are sought to be discredited
thut we led the people to sabotage.
Nu mature political party can eve:r
ank people to go in for sabotage or
for destruction of public properiy.
Gandhiji ncver asked the “Augusters”
te dn it nor have we done it now. But
»= the people’s spontaneous anger
turst in 1942 against every symbol of
Government power. so too the monu-
mental failures of Government's poli-
eies, its deliberate policies of permat-
ting the hoarders to put the noose of
death round the necks of the people,
gol symbolised in the attacks on rail-
way tracks and police stations. The
Government is responsible for their
anger. But they have not been put
behind the bars. Our comrades and
workers and leaders of S.S.P. are
auffering for the crimes of Shri K. B.
Sahoy. The hoarders were not shot
hut the voung bleeding bodies of stu-
drnts were carried away to hospital
ar vlsewhere to die. You may put
shackles on our hands and feet but
the people’s wrath must he echoed
throagh this House and throughout
the couniry by this No-Confidence
motion.

YWrat has been the Central Govern-
must s fued policy? It has been a re-
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cord of prevarication, promises lightly
made and quickly broken—a refusal
to throw the hoarders and profiters
out of the whole-sale trade and who
are holding our people to ransom and
who refuse to take the responsibili-
1v of ecquitable distribution. 1 say
this openly to Mr, Subramaniam and
Mr. Shastri. How many committeea
have been formed during the last 15
vesrs? My friend Mr. Thirumala Reo
headed a committee in 1850; we had
the Asoka Mehta Committee and then
we had the Jha Committee. We hove
had meetings after meetings of the
National Development Council, the
Tlanning Commission, the Chiet Mi-
nisters and the Food Ministers, In
one word, I sav, if this couniry is to be
ted on reports and committee meet-
ings, we would all die of surfeit.
Food Ministers have come and gone
What has been Mr. S. K. Patil's con-
tribution to this? He told us that
he was in favour of de-control. He
told us that the gronaries were full
He gave us the bluff of ‘buffer stocks'.
And vet what do we find? He relled
completely on PL 480. Between 1060
to 1964, not less than 3 1/2 million tons
of imported foodgrains were relemsed
to the people in a year when we have
had excellent crops. Out of 12 mil-
lion tons imported, between 1860 and
1983, only § million tons were left to
build stocks. In those years of good
harvest, such releases depressed pri-
ces and those very peasants for whom
we used to hear so much sympathy
never got an adequate price and that
acted as a great disincentive with the
result that as against the import re-
quirement which was 3 million tons
in 1860-81, today the import require-
ment is between 6 to B million tons.
Thia is the contribution of Mr. 5. K.
Patil to the food policy.

What happened when Mr. Subra-
maniam took over as the Food Minis-
ter* He came oul with a flourish of
promises that he will control those
who have been trading on our hun-
ger and scarcity. But he had to beat
a hasty retreat. The first summit
Food Ministers Conference took place
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in July, 1864 and there he proposed
rationing but he had to hastily aban-
don it despite the Jha Committee's
recommendations. It was left to the
States to do what they willed. Ex-
cept West Bengal, all the others went
in for informal rationing. Those who
have been in the areas with informal
rationing know that this is a big
hoax.

That al] this talk was just ballyhoo
15 seen by a glance at the procure-
ment targets and what has been at-
tained. The States refused the Cen-
tre permission to procure foodgrains
in their States. Then, Mr. Subra-
maniam went in for the Food Corpo-
ration and with much fanfare we
were told that it was to eliminate
hoarders and middle-men and to bring
cheap grain to the market and that
it was to build a buffer stock of 4
million tons of wheat and 2 wmillion
tons of rice and by January, 1966—
not very far off—it would have 1
million tons of wheat und 70,000 tons
of rice as stocks. They have failed
10 do even this. My hon. friend Mr.
Masani says that they are hoarding
it. But I say that they are not
hoarding it. Rather they have got no-
thing from the profiteers and the
hoarders.

Then, the Bangalore Food Minis-
ters' Conlerence in -July, 1965 was
the death-knell to this. Mr. Subra-
maniam submi‘ted a memorandum on
the Food Corporation but he did not
have the guts to fight for and defend it.
He wanted the strengthening and ex-
panding of the Food Corporation to
gain commanding heights. But what
happened? The Food Ministers' Con-
ference could not come to a decision
—at least they did not want to coma
to a decision. They passed the buck
to a Sub-Committee. The Sub-Com-
mittce me? and they said that  the
Food Corporation could pot function
in a big way and that the operations
of the Food Corporation had to be
gulded by the States and Mr. Subra-
maniom gave it up. What hope is
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there when we see the record of the
States' procurement? Mr. Brahm-
ananda Reddy, the Chief Minister of
Andhra—one of our surplus States—
could procure only 40 per cent of the
target that he had set. What hap-
pened in Bihar? The same thing has
happened with Mr. P. C. Sen, Chiet
Minister of West Bengal State, from
where I come, )

Sir, the story about rationing again
is even more scandalous. I shall re-
count and ask if people can  have
confidence in this Government which
plays with the people’s lives in this
way. Last year, we were told tha!
there was going to be statutory ration-
ing in seven major cities. What has
happened 1o it? The Stales rejected
it: only informal rationing was ac-
cepted and statutory rationing in the

city of Caleutta, Just a year after-
wards, in July 1865, in the Food
Ministers’ Conference the  Speci!

Committee proposed statutory ration-
ing in areas of 3-lakh  populatiun.
Within a weck the Chief Ministers
met in Delhi and they again changed
this drastically; they said tha! statu-
tory ro‘ioning would take place only
in cities of 10—lakh population, i.e.
they would only supply 17 million
population out of the totul pupulation
of 450 millions. We dg not believe thu*
a Government that behaves in- this
totally  irresponsible  and callous
manner in g year of good barvest will
do anything to keep  any of . thewe
promise; in the year which i facing
us, a year of hardship, s year of even
worse scarcity, and already there have
been go much of difficulties. ‘

Sir, this Government knows very
well that the grip of rich-peasant-
hoader-wholesaler has prevented mar-
ket arrivals. 1 need not go inlo the

figures, The figures are alread:
there. How far have they Tuden
short? Last year with a good harvesi

market arriva]l it was 3% less. We
are told by the Government that It i
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because the cultivators are hoarding.
May I point out and ask who are
these cultivators about whom we are
talking? 75% of our rural popula-
tion do not have land enough to have
a marketable surplus. Who are they
who aggravate the situation? They
are the 25% of the landowners who
are controlling 75% of the tota] cultiva-
ble land; big farmers who have today
become the producer-cum-trader
class; they extend credit and get hold
of the paddy. We know that this is
the situation in all parts of the coun-
iry, They often combine in
themselves the functions of the
wholesaler, of the miller and of the
trader and get hold of the paddy.

It is this rich and powerful stratu
that form the financial and political
base of Congress. That is why the
Congress has surrendered to them.

s wo mle WM ( mpwr )
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Shrimati Renu Chakravartty: They
are really leading our people to the
brink of disaster and death. 1 do not
want to go into the other frauds that
have been perpetrated. Take the
cost of living index fraud. In my
province, how otherwise can the juie
workers be defrauded of their dear-
ness allowance? It was cut down by
Rs. 2.10 on the plea that prices have
come down. How do you calculate
these indices? When the whole peo-
ple are shouting that there is not a
single item where prices have not
gone up, you say that the cost of liv-
ing has gone down. Is it possible in
such a situation? Will not the people
rise in anger? All that we have been
proposing during the last few years
has fallen on deaf ears. Thatl is why
legitimate movements and agitations
have taken place and will take place
and in order to drown it, you are tak-
ing to increasing repression, to laws
like the DIR. and detention without
trial.

%YKA) Motion 1286
ring the last few weeks, in the

city of Calcutta, this Congress Gov-
ernment has come out to protect the
vested interests of a British Com-
pany, the Tramway Company. The
people wanted that the fare should
not be incremsed without forming a
Commission to go into the alleged
financial irregularities of the Buitish
Company; the Government refused to-
do this. On the other hand they had
to crush the people by large scale
use of the D.IR. Can you imaginc
that after Cr.P.C. 144 was promulgn'-
ed in Calcutta even distribution of
leaflets asking the people to boyco't
trams has been a crime. and people
are taken to jail for it. If someone
asks people not 1o board trams, he is
arrested. Over 4,000 people have been
arrested. D.ILR. 107 151 and all sorts
of Cr.P.C. provisions are used if they
protest ageinst the tramfare rise. How
can you blame anyone if they are
convinced that it is because of the
great concern for British profit that
the Congress Government 15 using ‘he
wheel of repression to crush o

people,

Look at Bihar. What huas happened®
All the ML As of Communist Party
and S.5.P. were picked up pne by one.
sometimes long after the incidents.
and they have boen detained under
DIR. Hundreds of studeniy and
ordinary people have been jailed. In
the city of MuzafTarpur, a leading and
respected lawyer--many of my Con-
grees fricnds know him very well—.
one Shri Dwarkanath Kapoor, ix
arrested under DJIR. Why? What
s the crime? He was my host and
Mr. Dange's host when we visited the
city of Muzaffarpur, There is no other
erime. In Bihar who is not discon-
tented? Engineers, doctors, students.
N.G.Os, everybody is discontentad
Why should they not be? Can you
smash this discontent with bullets hy
saying that communists ure creating
violence?

In Maharashira, in Kohlapur and
Sholapur what has happened? There
have been movements for food and
there have been large scale arrests
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Throughout Maharashtra 1,000 arrests
have been made, Even MIL.As are
arrested. What was the demand of
M.L.As? The demand was for 2
kilos of wheat per day per head
Today what do we see in the
Assembly of Maharashtra? All  the
opposition M.L.As have been suspen-
ed and many put behind the bars.

The D.IR, is being used in a way
so as to stifle the mouths of all oppo-
sition. Tt began with the arrest of
the Marxist Communist Party and we
know how their whole group was
vxtinguished. Shri Nanda's infamous
speech on January 1 1864, was but
the beginning of the most blatant
misuse of emergency powers. Mr. A,
K. Gopalan and his group have been
extinguished. Todoy as we address
this House, hundreds of detenus
among the Marxist Party are on
hunger strike in Kerala, in Bombay
and in other places, on a demand

which all of us must support, ie,
“Release or Try us". Every right
thinking person supports them on

this. We cannot but think with emo-
lion of those ailing persons like the
i5-year old Muzaffar Ahmed or
Mohit Maitra, one of the old col-
leagues in the House, who have been
jailed although they are not well
Shri Nanda has failed to bring to light
even an iota of evidence to try them
in a court of law. We have already
expressed our indigenation and sorrow
at the way in which Shri 8. V. Parul-
ekar died in detention. How can we
tolerate or accept that his grief-
stricken wife, Godavari Parulekar, ur
Vimal Randive or Ahalya Ranerskar
is a danger to the security of the
country? I cannot help talking about
Sadhana Chakravarty, about whom I
wrote and requested the Home Minis-
ter to look into the case of that old
and alling woman. There is no doubt
that political vindictiveness of the
State Governments and the Central
Government is behind their criminal
detention. I do not want to quute
uvnce again what the ex-Attorney-
General said. He says that it is a
tragedy that, under the Indian Con-
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Constitution, citizens who have a fun-
damental right have been detaincd
under the P.D. Act and the DIR. is
worse than that. That is why emer-
gency powers have been used in a
very illegal manner to  wreak ven-
geance on any criticism. The moat
shocking case is the detention of the
Editor of “Searchlight”, Shri T. J. S.
George. 1 have read his editorial.
What was wrong in his editorial? It
waus only to settle old scores, thal
Shri K. B. Sahay put his behind bars.

1 know of a case in Bijmor where
a reporter jusy reported about food
scarcity; he was detained under
DIR. After the last Calcutta Cor-
poration election, is it just a coinci-
dence that two Muslims who had
dared to contest and win against Con-
gressmen were put under DIR? In
Asansol area of West Bengal—every-
body knows of the multimillionaire
in J. K. Industries of Kanpur, Singa-
nia—the Manager complained to the
D.S.P. that the Unjon Assistant Secre-
tary, Mr. Ram Banerjee, was respon-
sible for an illegal stoppage of work
for one hour. It was not necessary
to refer the matter to the Labour
Directorate; nothing at all; he was
immediately picked up under DIR.
This is the way how this Government
acts. Then there ig the case of
Prodyot Ghosh of Mercantile Federa-
ration: he belongs to no party but he
has been put under DIR. I read
about a case yesterday: one Mr. Maiti
was arrested under Rule 41(5) a&s a
result of tramway fare increase resis-
tance movement; he was released by
the courl. He was released by the
court, but as he was coming out
immediately he was re-arrested under
rule 30. 1 could give many other
examples, but 1 shall not do so now
because I have not got much time.
Even in this very House, my hon.
friend Shri Maurya has pointed out
how some of our own colleagues have
been put under detention under the
DI1R., and yet atfer a few months,
they have been rvieased. Take, for
instance, again, the externment of
Shri Indrajit Gupta and myselt from
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Bihar, and arrest of Dr. Ram Manohar
Lohia and the externment of Shri S. M.
Joshi from Bihar. What does it show?
It shows that the Government are
afraid that even our witnessing what
is happening there {s against the
security of this country! We have
seen how Shri Bagri and Shri Kishen
Pattnayak were thrown into jail on
the ground that they were a threat
to peace. We may not always agrce
with them. But why should they be
thrown into jail and detained in this
manner? After three days of deten-
tion they are now again out on hail.
Are they not a threat to peace today?

The ominous signs of using emer-
gency powers not tp sirengthen our
defences but to stifle those who have
not hesitated and who shall not hesi-
iate to fight the anti-national and
anti-people policies of Government,
whatever be the consequences, whe-
ther it be jai] or detention without
trial, are today such that the wvery
concept of parliamentary democracy
itself is being threatened.

We shall continue to declare that
the people of India have no confidence
in this Government which has at a

time of grave national emergency
thrown the entire nation to the
wolves of the hoarders and the

profiteers and that {oco in a year of
good harvest. This Government has
time and again betrayed the confi-
dence of the people by failing to pro-
tect our frontiers. This Government
hag forfeited the right to the people's
confidence by the ruthless suppression
of civil liberties and the attacking of
even parliamentary democratic insti-
tutions, not for the defence of India
but for the defence of vested interests,
including British interests as g have
seen in the city of Caleutta

For these reasons, I would beg of
this House that it should reflect the
feelings that are welling up in the
minds of the people throughout this
country. I would beg of them to
declare that we have no confidence
in this Government.

824 (Ai) LSD—6.

BHADRA 1, 1887 (SAKA)

Motion 1290

Shri Hanumanthalyg (Bangalore
City): It has become g habit with the
Oppeosition parties to advance the
samg charges, the same arguments
and the game points on the same
motion . . .

An hon. Member: And we get the
same replies every time ... (Inter-
Tuptions).

Shri Radhelal Vyas (Ujjain): While
the Members of the Opposition were
speaking, we did not utter even one
word, But when a Member from the
Congress Benches starts speaking we
find that hon. friends opposite start
shouting. This should be stopped.
Otherwise, we shall not allow any
Member of the Opposition to speak
here without interruptions.

dt wo wro whedt : w7 m
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Mr, Deputy-Speaker: Order, order.
The hon. Member who is speaking

should be heard patiently without
disturbance.

Shri Hanumanthalya: The lady
Member who has just finished her
speech was making an earnest appeal
to all of us to observe standards of
democracy; it may Be that she meant
it in her own way. But I would
appeal to her and to her colleagues
that at least in the matter of debate
here we should adhere to certain
fundamental principles of debate, It
is by keeping up the dignity of Par-
liament that we shall ultimately en-
sure all our grievances being redres-
sed whether they be in regard to the
D.IR. or in regard to the economie
stresses and strains.

It is not as if Congressmen are
cowards now. In fact, all these
demonstrations that have now been
copied were initiated and carried to
fuch success by the Congress in the
past that British Imperialism had to
quit this country. If ye take to the
same ways again because we have to
retaliate  against my hon. friends
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either on the floor of the House or
outside, we can do it more success-
fully than all the Opposition parties
combined together. But we are
patient because we want to persuade
our own brethren in the minority
parties. Discussion, debate and per-
suasion are the ways to be adopted
under the Constitution under which
we are working and not defiance or
demonstration. Our strength has to
be shown by the wisdom that we dis-
play, by our arguments on the floor
of the House and not by the demons-
trations that we make in the Parlia-
ment street, even though it may be
called Parliament Street. It is the
power of the mind that matters. If
my hon. friends have the power of
the mind to persuade the country and
most of us, they need not have re-
course to these demonstrations on the
streets and thereby invite bullets,
lathi charges and imprisonment.

I may tell you that I am one of
those who have suffered imprison-
ment. 1 sympathise with anyone who
goeg to prison for a public cause. If
Shri A. K. Gopalan or some Members
of the Communist Party or Dr. Ram
Manohar Lohia and others go to jail,
1 sincerely state that it is a matter
of pain to me, It may be the mistaken
view of certain problems of the
country that may be dogging their
foot-steps. Or it may be that 1 am
mistaken. But what iz the remedy?
The remedy is not fighting one another
in Parliament thereby detracting from
the dignity of this House, but it is
persuasion. Therefore, I would try
to persuade my hon. friends. If it
appeals to them, let them please
chenge their views. If it does not
appeal to them, let them please per-
suade me to change my views.

The lady Member made a great
point regarding workers, and jute
workers in particular. 1 was shocked
to find a gentleman of the standing
of my hon. friend Shri M, R. Masani
sympathizsing with demonstrations in
Kolhapur and other places . . .
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Shri M. R. Masani: I did not do
that. Let me correct my hon. friend.
I said that 1 sympathised with the
anger of the people. What I said was
that the people got desperate through
starvation and they were misled into
such actions. [ did not sympathise
with the demonstrations.

Shri Hanumanthaiya: I am very
happy that he has stated his case
quite clearly. But anger, Mahatmaji
said once, is a kind of madness.

Shri Shinkre (Marmagoa): He also
said ‘Do or Die".
Shri Hanumanthaiya: Therefore,

when people are angry, we have to
take whatever they say with a pinch
of salt and not rush to their aid full
of sympathy, for political purposes.

My hon. friend Shri M. R, Masani
quoted from the study made by
Dr. Lokanathan's National Council of
Applied Economic Research. It is a
very good study and a very revealing
study. I have studied that in my own
way. Dr. Ram Manchar Lohia made
a famous statement on the floor of the
House that nearly 27 crores of people
got only 19 p. per day. That may
have been an under-statement, But
this research institute has said that it
is not 19 p. but it may be 68 p. ILet
that be so. The per capita income
is Rs. 330 or so in India; that means
to say that roughly one rupee per day
is the average income of an individual
in India. If nearly 50 per cent of the
population gets only 68 p. the man
who gets one rupee as the average
income draws 32 p. from the average
income of others. You may please
have an insight into the matter. It
is nmot a matter of propaganda. The
hon. lady Member's followers, jute
workers and mill workers, have an
average annual income of Rs, 1153
and Rs 1787. 1If it is so, it is five
limes the average income, or nearly
7—8 times the income of 50 per cent
of the pcople.

Shrimati Renu Chakravartly: Am |
saying that . . .
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Shri Hanumanthaiya: I am deve-
loping the argument. These workers
in the offices, in the factories get 5or
6 or 7 or B times the average income.
This is at the lowest point. 1 am not
touching the highest point, the mana-
gerial point; I will come to it later.
These workers, so-valled workers, get
more than 7—8 times the average
income, much more than what 50 per
cent of the people are getting. You
want equal distribution of wealth.
You want blackmarketeers 1o be done
away with. 1 agree. Blackmarketeers,
hoarders and everyone of that kind
should go. Distribution of national
income must be done on an equitable
basis.

Shrimati Renu Chakravarity: My
point is: when M.P.s want increases
in pay and allowance, why should the
allowance to the indusirial worker,
based on the cost of living index, be
cut by Rs. 2?

Shri Hanumanthaiya: 1 sec the
point. I am the last man to argue
from one point of view; I will take
every point of view and convince you
that what you are doing is wrong,
what you are doing is more anti-
socialistic than probably what Shrl
Masani or anyone of this type does.

Shrimatl Renu Chakravartty: The
people will give you the answer.

Shri Hanumanthaiya: So far as the
people are concerned, 1 have taken
challenges from the communist party.

Shrimati Reny Chakravarity: There
are no jute workerg in your constie
tuency.

Shri Hanumanthaiva: This is +he
thirtieth year 1 am taking challenges
of the kind you envisage. Thercfore,
you are talking to an old hand so far
as those challenges are concerned.

This so-called worker is robbing
away from the national incomg the
cream, to the extent of 5—8 times the
average per capita income, when his
emoluments are compared with the
income of the villager. The Rescarch
Institute says that at the bottom 60
per cent of the households have only
31 per cent share of the total income.
That means 1o say, 60 per cent of the
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households have 31 per cent of the
nationa] income, whereas 40 per cent
only have 69 per cent of the nationat
income. That is the pattern of dis-
tribution of national income.

Let the workers take even
a little more. I do not mind, beca-
use they work. But are they just
to their own class? Some years ago, 1
wrole a letter to the late Pime Minis-
ter: the State Government employees
are getting less; the Central Gov-
ernment employces are getting more
Please help the state governments
through central financial aid so that
the stete government employees may
also come on par with central gov-
ernment employees in dmoluments.
But the Central Government emplo-
yees never look backwards to what
their own kith and kin in the state
government service are getting or
what they in the municipal services
are getting. All the time they have
their eyes on the upper class. They
wanl to go up and up and never look
below. Even today 1 have not found
one instance of any workers’ associa-
tion, or trade union, which will say
‘Let us take the pot of national in-
come and distribute it equally; let us
not grab as much as possible for

I agree.

ourselves’. Is this kind of playing to
the interests of not only class, but
sub-class  right?—you blame caste

feeling and sub-caste feeling; if it is
80, please apply the formuls to your-
selves—is this kind of class conscioua-
ness and sub-cluss consciousness, going
on bargaining for one's own category
of services, 1 ask you in all humility,
consistent with equal distribution of
national wealth which is the basis of
socialism?

I plead guilty if any other class,
including MP, or Ministers or Secre-
taries, get more than the pational in-
come. I admit to that extent we are
deficient in implementing a national
income policy. T grant that. But let
the bers of the ¢ ist party,
who gre more wedded to equality
than anybody else, set the example
themseives. It is then that people
will say that you mean what you say.

On the other hand, T do not want
to embitter your feelings. I want to
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asBuage your feelings when you are
in difficulties because many of your
members are arrested and you are
in political difficulties—I do not mean
personal difficulties. Therefore, 1 do
not want to use arguments to counler-
act the charge that the Congress is
getting funds from capitalists, indus-
trialists and others. In today's
papers, you find that the President of
their chamber of commerce sajd in
Hyderabad. ...

Shri Raghunath Singh (Varanasi):
Dictatorship,

Shri Hanumanthalya: What kind
of irrelevant interruptiono!

Shri Kirloskar makes a statement
that the Congress people are so bad,
they have hurt the industrial and
business community so much that ‘we
will refuse to give any more contribu-
tion to the Congress party'. This is
what their President has said. That
shows that after all we are not in such
good books with them,

Shrimati Renu Chakravartty:
Birla will give you.

An hon. Member: He will take
back also.

Shri Hanumanthaiya: If you want
to build up the strength of your poli-
tical party by these financial promi-
ses of bonuses and increment of pay,
ultimately when you yourselves come
to power in Government, how can you
face the situation? I know how the
situation is faced by communist gov-
ernments in Europe and in Asia. That
way is effective elimination. .,

Shrimatl Renu Chakravartty: Of
profit

Shri Hanumanthalya: . . . from this
world. Al least we keep the commu-
nists in jail. And i we give Rs 30
as family allowance. you ask for
Rs. 150 as ullowance, more than three
times the income of 50 per cent of
the people of this country. That is a
great issue on which you arc going
on hunger strike in jails!

Shrimati Renu Chakravartty: Why
do you keep us in jail? We will earn
it outside.

Mr.
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Shri Hanumanthaiya: Please, fc
the sake of honesty, political integrit
see that this idea of equal distrib
tion of wealth takes place at lea:
within your own working class. N
worker should get more than the othe
worker, excepting in some area
where dangerous or hazerdous wor
is involved. 1 have been to Russia,
have seen that mine workers doin;
work, where life is in danger an
paid a little more than the othe

workers, say on the surface. I car
understand that. You lead the cen-
tral government employees. Have

you ever said one word of sympathy
for the state government employees?

Shrimatl Renu Chakravarity: Oh
yes.
Shri Hanumanthaiya: Have yon

ever said, ‘We will not take a paisa
unless and until the state govern-
ment employees also come up to
our level’. Is this socialism in prac-
tice or selfishness incarnate?

14 hrs.

You say that blackmarketeers hoard
wealth and cause imbalance in socie-
ty, but you incite people to strike on
the basis of gelting more money.
Yours is not black market, certainly
1 cannot use that word; yours is zulm
market. If some people, big business-
men, hold this country to ransom
through the process of blackmarket-
ing, you are holding society to ran-
som through this zulm market, Please
stop this. Once you show how in-
come ran be equally distributed among
the working class, the rest of the
society perforce will have to follow
suit. That is the best way to imple-
ment socialism,

Dr. M. §. Aney (Nagpur):
your responsibility.

Shrl Hanumanthaiya: It is true, as
Shri Masani has said, as the great lady
of the Communist Party said, we are
in difficulties in regard to our econo-
mic situation, foreign exchange, fron-
tiers, home froni. All this i3 true,
but have not our own leaders, the
Prime Minister and other Ministers
and the Congress President said the

That is
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same thing? We have not said that
the foreign exchange positin is very
happy, nor has the Home Minister
said that we have conquered Pakistan,
nor has the Defence Minister pro-
claimed that we have vanquished
China. This is a matter for common
appraisal and agreement. What are
we to do is the question. Instead of
helping, co-operating and bringing
about a consensus of opinion to deal
with these common evils, you are
taking advantage in the streets,....

An hon. Member: Undue advan-
tage.

Shri Hanumanthaiya: . . .in
factories, for your own purposes.

This reminds me of g Hindi story.
There was a big man. He had a big
beard. He was sitting with a few
doubtful friends. One day the beard
caught fire. He immediately took both
his hands in order to put out the
fire. But the friends who were
sitting asked him to wait becausc
they had cigarettes to light. Four
or five people went on making re-
quests in the same way until the poor
beard was gone, and probably his
face was disfigured.

Here is a mation whose beard is on
fire. All round the frontiers, the
Pakistanis and Chinese have set our
beards on fire, and the Communist
Party, the Swatantra Party, the Jan
Sangh, every one of you want to
light your own cigarettes with this
fire.

Why should there be any demons-
tration at this juncture?

Shrimati Renu Chakravartty: What
is wrong with that, when you do not
listen?

Shri Bade (Ghargone): That was
a political demonstration only.

w9 K 97 F30A7 97 fF afx TR Ay
qi A gw oAw ® aq ¥ &)

Shri Hanumanthaiya: So far as the
Congress is concerned, I tell you in
all sincerity that we are grateful to
every one of you, earch party, for
some reason or other. If it is a con-
flict with Pakistan, the Jan Sangh will

the
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prove a shield of strength, I know. If
it is a question of implementing so-
cialism, the Communists will give us
certainly, a great hand of help. If it
is a question of business, increasing
production, the entrepreneurs, and
Shri Masani will help to some extent.
Therefore, we are not your opponents,
we are not your enemies. We are in
sympathy with a particular angle of
yours. I want the day to come when,
as Shri Vinoba Bhave says, you give
up your angularities and make ug see
that you are our friends, and I want
a national Government in this country
so that we may face all our dangers

with a common purpose, a common
effort, @ common outlook.

Shri Shinkre: Well said.

Shri Hanumanthaiya: That is the

way that will solve the problems of
this country.

I am not an expert in currency
matters as my friend Shri Masani is.
I will answer only one point he has
made. He has made a great point
that our rupce, so far as the dollar is
concerned, is much debased. Our

official exchange rate is something,
and the actual rate is very much
higher. That is true. I have a list

of such foreign exchange rates in my
hands, and I see in that list that ex-
cept the industrially advanced Euro-
pean countries, all countries like
Burma, Ceylon, Egypt, India, Pakis-
tan etc....

Shri M. R. Masani:
the figures for Thailand,
and Philippines?

Shri Hanumanthaiya: Here are the
figures, I am not hiding. Except for
the highly industrialised countries,
the official rate is not at par with
the actual rate. It varies.

Shri M. R. Masani: Question.

Shri Hanumanthaiya: Every deve-
loping country in this world is put to
the necessity of spending more be-
cause of her anxiety to progress with
speed. Necessarily the currency f{s
put under great strain and stress. As
they say, it is watered down, its
value goes down because of the in-
crease in the quantity of money in

Why not read
Hongkong
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[Shri Hanumanthaiya]
circulation. This is a common fea-
ture more or less of every develop-
ing country on this globe.
Shri M. R. Masanl: Question.

Shrl Hanumanthaiya: It may be
that it is more in the case of some
country and less in the case of some
other country.

Also, do not compare the currency
of USA as the be-all and end-al] of
life. America is not the best example
for all ages and times to come. It may
be a very good example for you and
me, but at every step you cannot suy
that it iz the best of examples for us
to copy. Just as the Hindus take 1o
the Gita or the Mohammedans tlake
to the Koran, let us not take to U.S.A,

U.S.A. has so much resources, has
so much natural wealth. And in 130
years time they have advanced so
much. We are not able to go with
such speed as to calch up with them.
We have worked for only less than
two decades. I certainly do not agree
with the proposition that the rupee
should go on getting more and more
debased, as they say in the econumic
language. Certainly I want to make
it go up in value. [ suppose the Gov-
ernment will always be having an
tye on strengthening the rupee.

Please do not quote only India out
of context and show that the Govern-
ment of India has done something
abnormal, something that no other
country has done.

Shri Bade: You are defending the
worst case.

Shri Hanumanthaiya: 1 do not
know much of Hindi, but I have learnt
a little of Tulsidas. Tulsidas has said
that if you help a friend when he is
in a good condition, it is not of much
worth. When you show your guts to
help a man who is in difficulties, who
1s even wrong, that is the test of true
friendship. 1 want the Jan Sangh to
help the Congress because they say
we are in difficulties.

Shrli Khadilkar (Khed):
not accept it.

oY eritewerrA ;e Ay arfeema
AL ATl

We do
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Shri Hanumanthaiya: 1 have one
more point, and I shall close my
speech. Many a time and very plau-
sibly Mr. Masani argues that this
policy of non-alignmeni is no good
and unless we come to some agree-
ment with the western powers, it
will not be possible for us to defend
our frontiers or get the aggression that
has already taken place vacated. It
looks very plausibl But [ request
him to look deeper into the matter.
I have been studying the psychology
of America. Wherever Americans
have gone and entered into a pact,
ultimately it has ended in disagree-
ment and discontent. The best cxam-
ple is Pakistan itself. I{ entered into
the SEATO and CENTO pacts and
today the treatment it receives
at the hands of America—maybe right
or wrong—is there; there is a wvirtual
ending of that relationship. Whether
it was Kuomintang party of the old
China or De Gaulle or even in Eng-
land if you go and make private en=
quiries, you know that there iz some
kind of misunderstanding that always
seems to make the American way of
treating other people a little un-
savoury. Our late Prime Minister in
one of his speeches in reply to the
debate on foreign affairs said that
apart from all theories every country
works in its own interest so far as
foreign policy was concerned. This
is a famous and very wise statement
he made. So does America, America
frames a picture of world strategy
and world pilicy in Washington on
the Capital Hill and they expect every
nation in this world to fit themselves
into that picture automatically because
they are a nation who use to a great
extent automation. They think whe-
ther it is India or Pakistan or Viet-
nam, everybody must automatically
fit into the picture. The incentive is:
“we give you dollars and aid.” They
have to remember their own biblical
quotation: if we lose our soul, what
is the use of gaining the whole world?
Merely because you give some finan-
cial aid, we cannot on that basis alone
readjust our foreign policy and code
of conduct to yours. I ask Mr. Masani:
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have you ever heard in the whole
relationship of two countries of a
Prime Minister abruptly being asked
not to come to America? You ask us
to woo such B country; when we woo
such a Government we will be trea‘ted
with contempt. That is our fear. Let
it be United Kingdom or United States
if they consider India also to be a
country deserving equal respect and
equal treatment, this ancient nation of
ours, this wise nation of ours will be
ready to respond to such an hon.
friendship. Mr. M i in the begin-
ning of his speech said that he waited
for a while to see if the Prime Min-
ister adjusted himself to the ways of
Swatantra party. It did not happen
and so he has brought in this no-confi-
dence motion. I was happy when the
Swantantra Party first displayed sob-
riety and forbearance in not mixing
itself up with the no-confidence
motion against the Government. Do
you think that the Congress Ministry
here or the Prime Minister of the
Congress Party here has to adjust its
principles to please the Swatantra
principles within six months or one
Year . . .

Shri M. B. Masani: . . . to meet the
needs of the country.

Shri Hanumanthalya: After all the
needs of the country have to
judged by the people and even today
I will tell you the people are with
the Congress and with nobody else.

Shri M. R. Masanl:

oft @o Wo wal (WwHAT) : IUTRAW
g, ¢ A § s o Al §
wTE AW o g A gfer & A,
7Y &M *Y wrAforn feafr 1 o,
a1} & & o afew g ey
2T ¥T FYRT ®T FWT ATH, 9T FATT AW
R i R Lt T
aErY 3w, aifieeT WY, & v T
¥ gl wndy ot ot ¥ ot
v g §few ¥ aT
™ ¥ it O Wl

Question.
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g & fasg A afremw R
am § wa I W ®T AW
feafy o wrE gure am & fog Qar
W wege fewr & 41 W &
fg wrf gma mEER R |
et st Lo et A @ o,
a1 % & segfez Tt W1 THo THe
dic ¥ = qaTdR F1 AA H G
oF W iw §  Imy Awm & faw
grfre o o wqw AT
ot # ow qamweded g &
fawd el % T ¥ AN qeEAd
g % gm® awa W ER AEA ¥
AN OF OF $T £ 3IT F fAw v

et yEw ¥ owft owwmo oA
o srera Hog ¥ fE owor &
o o wdarfgai e & F
or qr &t g ar fedt faw
oy * fag  fifm a6 &
afes wr ar foi o oft et @
M 9T WawN gl ¥ aw
i w@ '(Eﬂ | (Interruptions).

& gt wigmr e @ amw H,
an s %o @ ow feafy &, whm
stagT A gAa 8, AW A W
e & YA e ¥ sedarfeat fear
o gfER & W fe M
w8, W i g o
Ty sTE AATA AR B | wEAET
A gzt fe 7am o we

2

O wER &, A OF qEAAE
gfewr & w7 oA § 1 wW
auw 2 f& 1967 & wrr

AT F1 AT T W Wi ey
o ® Wi oy ek d fag
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[+t wo 5o wai]
qh7 Sw w1 AW # A9 H e §
fao & 7w ¥4 qvE W AN
FomoAEn B K omm A o#
%1t @Al & qvasg ® fas =

dymdt To FwaAt  F owdr wwd
wiaor #, fagw & 91 wme faew
fedt g, 34 & vy fos fear
# wgm A g fF 34 w1 Somw
#15 mm  fagre, gz ar fEEr
gig wg & o ww
w3 & faed foal & gfagm 1 vl
WEAAT FY W, A A9 R AEH ER
fe, R g i feft 9 feft oo
qv, faedt 7 et @ ®Y B, W
/A TN E— o TEATEE, W
fagrTam, FAT AFTH A |
UTH-FA  GEITSE-TIT AT AT WA
H g & wd w wTE-ER
® AT AT AIE #1 ¥ AW
dg Waxgafram fedirgd &,
aar awzrd, zam S oo
gevg g, wAwr qfasram &

| & miaeg # W & qAAmEn
TMEAT § | W IR TA A=A H BT
t s M gt Ax &, W s
& 3= drif o1 afedas o i 5
arhed & @A EE W @w 99wy
A F TwwT @y §oarwrd A
k8 IR A A FA L I E fomm
wr At £ § ) @ {0
sriatE #Y 8 I8 F wivy waT AW
g1 @ oA A=A FI AR gH qw Y
AR @At e fea o
¥ faa i 3 ©@ gwT ® w=foar
g % famms wriarf @t m g,
a1 & gz fear omar f, fead
¥fgw e fon au § 1 oyt 9w A
WAFTE & F" §, *% ¥ ww ™
@R T W § wfes  wfmdd #t
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57 wikfag & fay gar frarg of
§ WO AT ATE A1 wgd A AW
9T ATEIT FIT AFEN TG a0 §
T 3a * fax fag aad  feard
¥

gauwrf ww AR AR A ET
grarw fas, AW &t W oo
w9 A W gw Y ag gy & ) Afe
¥ z@ aw &% fAr =erd AFr
BTx & 1 gET A qeET At FifE
gt sewr w7 F, IA F HuAwr
WA [BAT AR E | T AR
at mergs & w3 ATt
el & "W apdrasr R fs
gu AT Wi A wmmT wma &)
afF 7 AW oS AT w waml ¥
A F AT F A AW F oAy
gaedt vy § s Ay & mig
Fg %3 & 5 g o sAmer &
A et TEAE Fr T § owmar §
agi F WA # T FEATA  AEY
FAW § ITE FEATH wA & fAU
Ty ArATer A wA g AT
IR A wW A, FAOFY AT
g g §wa A s § AR
qOgdl Y OF A gAY e aR
TAEIE B AAA R AN AR
T oaft A g7 AWTOwrosqy
wERd ¥ A o ag adwr g 7
e deT R A w1 A TAW AT F
% uwawdifas amfedgi g o

el & AW v @ g gEw
1942 ¥ W A & Mt o &
arEem ¥ wry & gween g e
W oA FowT 6 [WEE &
T ot TG WA R EA
Ay wistam § gmedt
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F fav 1942 & gw o fadwy
FE & faames  wREE ST @
g, ox fadelt gTETT w1 AW & WA
ARA ¥ WT W oW Ay A 8
f& v #vg =% ol Al WY
qiEt & W A O o fenm 7
TEiA whal €, o faeft gveT W,
fafewr ®TET Sz aY) wiw &
& o W & oY, JY oAt & qIwTT
£ 79 g % faere  wreEteA ww T
§ T 3w WSl fY g A e
fadelt swwre & f@ars  femm mar
o, Iy R §, HEw e
odt w1 gfgm W qw & AW &
foor gwr T B

ata  Fefaer aft @ ww A
@ gt &, uw amedt g o
2o gady afeor oft segfar ot
ag ow AT A K grew) gEEr A
g 1 &g o vgr g gAd ag wrfer
grammr & ag ow gmr d A &= ar
wrE 1 gmd aza Yo www oot
sridfEos @ a § S ag 45 go 8,
ArgrrafNfesn HFax g
3T amed Fafud & o fam &
F97 & W wrar oy & i 4 gy Ew
1 H1 I WA §, w1 gt
™ § A1 AW A e & fag @A
§ waiF T gued famnf 2 W77 gaw
fau & fawmfor v & fr 37wt =g-
faa¥ agarf ng, s fedvm & giar
s & v gar g fegw aa ® g
FAw TR WA W AN &
FAT XY wAE gAT w1 #Y wwAr
# f& naTaz # wod w1 o= e faar
57 3@ wfaw odr wigfed & faem
7 € 2t wmidaid Adr Y 2 Afew am
7T AN KT AR FY, FTAA CTE F Aot
AT T AN Tt A e o Ewm
w1 woAT W Awwa g, 3 w8
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ZT W Y0 A0 AT A AwwA
§, ¥ gw S & gifrm e aofied,
w wegfae e Y g A Wi TR o
|, S0 77 AFAT q2ATT §, e A
afer e E TR OR A M E
o qTE 3W & YRR IUXT AT AOEAT
& | grET 0% €W AW F AW ORY
Hram fadmrer 7 gET g § gerw,
fagre & weaw €20 ATy W § 1w
wyw e ¥ e frw owmomr ?
wgt 97 AT F@E T ¥ o
Faf qrr faepm 7 ww & adr O -
aw wErA ¥F AT § & o & wowr
HAAT WTEAT §, AR BT BT TNl w1,
|/MA, W15 9T 9 77 & a1 R A
wTawrt W q3fem Ami ogro en
0 TR AR W W Ay g A9
AT E ) W gEr A0wr p fed
ug AT A TATT STRA £ 7 T wAy
T H gAY, AW F7 wiEeg T30 1T gar
w7 gq AWt & AR fAry Aw w7
THi 0% QifafeEs o o & a2

gart fow gAadar amgq & wxr
f &1 e & FF wgfee adf e 3w i
giwfase #maw 74 & fd gureT ang
it | e & ax v S g fn
s g wwar B gfemm & fw gt
TOAT TA AT K 4TA B vieAr nfen
f& garor ot g &, F g w1 opm
gifam & wgd ¢ frm sradfeey
*1 g 71 T 42 F & 39 wraAfeey
w1 grfam w0y & o gwvd oY offor &
i g, I NI A 77 weF am
IV FY F1faw F7 a6A &1 719 #1579
EmwiwgimARNE fagazm &
wefaez qrEf 1 ot garvEre sarfor
F74 | wragTa AFY I AEATE | w07 w7
w1 fedt fxa1 wTRgTa i o A1 gRrn
77 a1 AT, fewraeg Areq
# wmaw £ adT § FwfEaeR wTam
77 7 ag wviY ol sTRATR AL & Wt
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[ 7o wo wH]
t  (freeim) o & & oarr A
ATET T @IE, 9 T q41 W/IOE

we I & AAT gETAY ATEd A
syraT Wy fwar 2 W IR Fw e
A9 a7 & 3T N gamASr F oavy
Tt &, wvEEE ) 97 g A T
# i et a & AYorferer § AT ag Wt
ga ar & fe ot 3 g9 3w & weaT
o fagra & g s &, fea fagr
& awdw § 1 €9 faag & qF wfus w7
v ®rf owrw AFF & Ay mifaw
1 91 fe wEs F oaes & gi @
o7 g A & gAY A A1 gE @
TAYET ¥ET AT A1 OF &Y 1T 37 /T
FoET A 2 1A AR gz ¢ T TR
g i fATA F g & fw
cfeg¥z 1 W@ w3 fr gfade
g g ) (RFEz AR
re-fedia | W g FEA L | Aw &
gexe 0F ) aiEdr g afzd faw
Fame R AT A 8t gt gg &
a1 e a1aA & 4 § e ag e d
ardfY & & g § | €9 T FAe g g
2 s v § Y &) TTHOEA X Wi &
1§ fifem arEA § FTAETFT F
STy AEY A1 &, AW 3 W i g,
g ag A wrgx & | IR A woAr A
wfra it gaTt crfam ¥ fewfaes cafam
amar §, @ & AT T &
w3l & g A W e fem g &
T § & o T FETT E1 EwAT
w3l ¥ MO A T JUAT FFLH
R4 WY & qTQ @@ AV AR T
gt gk | Az 39 ¥ FI HACIARE
W a¥-ay qEmt W fgraT w@
gu W, o7 1 frdy T g0 it
& wig fear & A o A

AT QU AT R .
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i qo To WEW (TEA) : ¥A F
TTatfaE IEV gl wwaT §

st woWo st : 71 &1 5T & i
az W oF wwAfaw I w gy
T w7 I IR w1 Al | qlHw A
Ein SRR R L G ok
g AET §F AT & KW w6 1 AT
WYY FYaT AT § IEE avd § o i
a% & swaar § 3R @ ww § fF
gifee & & g% srm Wfgd 1 AR
ar% qifge g ¢ fr sfy & amw A
AEY AT TR &, e FY a1 Y w0
g &1 @ wesT H I ST AnfEh
qr fF gaTeT W1 W E § 7 0f-
a7 Aifdafez g =ifey, sf #r
v g 9 ¥ wigw wqra 3 =nfed o

& 1T wfaw T FE TR g
TR AT & A A-FIHET & FeaTa Wy
& 7 ¥ o ao A9 v §, e
gr Tt g & 1 & v Tt g fE
gqzi aw forar wfaware &1 g fa
trwilz HvA & ToaT W A8
ot dezR IAH WA T Y §, I
s 9 ¥ g ¥ T | OF graie
HWA WA FH IAH G AT AHATE
ek g fad A A Hram d fs
& gfrar 1 s T § feoow
T & WL SR am wirmma ¥
geATR a1 AT W & wer gl
T\ afer ag o T g el
fr o TAERT & a8 wONvE TEf
% favre o7 Wi & F0e 99
# @ it € A€ am A @, W A
ag & o X # artan 7 Favara Tl
& g wifgd 1« SEA 1966 F A
Arwdrd | 1966 WromA ST 1967
AT W | 30 qWq ag @0 gEd
aqifegi & T A1 § 38 A vy awer
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7 wife ag aga gafaa 7= g, Afew
AT T AR ATEA FT 9Ef w RA_
2, I@ & & wrf I wfrsw 9 qEf
sfmai ) gam @ § amw
T4 q1% 97 Fg %A § 1 gafem &
Fz 9 g fe ag 9t wfavme
SEATA § A3 OF T I e @At
A& O9 ®rf g @ & 1 wOT W
Zw FY qREATHl § SETOO &7 & A)
gEE R AT A & aram A
FReT §, weart #) awegr § ar &% i
ot 8, AT LT qwATy § 37 w1
a1 aifeat famr 97 #% g9 F99 #
wifermr &1

wTa gare 3w § faindt eifegi
F ¢ fF o=rmA &7 & avere #)
wafadi ®1 aAemd, 99 1 fadw w3,
Afwa oo &1 W oF Eexd gt fen
T A AW & W WA T AT Y
HEATT §%, AW F1 FAATH 471 59 ATE
& Ui #1 woA1 %7, fom &1 wafe-
#few w71 w1 aw &, @w Al B
ZRTY off qEm A a7 UHe uwHe Yo
& @ war & v # faEg ar faee
daTT AIEA E, A EW T %W I
1 AnET 9YM 1 §A & fad avwTe
arfr A & &w i A 8, A
=xdr 7 & 1 & frederdt g arfegi
FY & A Xq F1FF 39 %1 Forder ) oy
AT FW ARATE & §, 79 61 6qw ¥ 1w
Far il | w1 WY T Ty
§ mowre 39 1 oA g 0 4% e
aweqt §, @ qaTer OET §, A 39 qrEf
§ A 3 A w1 A § frowg
1 ¥ FT A0 § feat ot g0 9w
w1 wran faindt 9t w1 qAETy A
e ALY Wt ¥ gRT Iw AT
a7 § wor ofivegfer # am
s aTFT R amA AR § 1 A
gt qret & =gty §, gETt Sy
A oY, I & Tror & T WY WY W
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T 91T 9ET AN WY ®T 9T A
fe 7 g3 a7 & wana & 17 awAl
# ol 37 w1 gw w4 & fay 3w few
g EATge ¥ g7 O wmar
@ frwmen & o oifeane & S agE
g & 39 ¥ ol w1a w) Taw w1 fadm
fir ag war w7 g & W\ 2w wY o1 O
a7 & WA AT Tear & 1 g fAw
6 AYE 8 YIHT A1 41 ATEE €7AT
w7 FT 1 qaETn fe & £ oA
& S¥are §, gafaw A i

ot where arw dow (WD) ;W
qEigr gl w9 wed § fw
T E E

ot o Ho wwf : AHTIT WY wTH
& o7 yraT & w9 ¥ (v el & e
AT ATEAT § W AT I afeat &
# g1 w vmfare oifzai w7a 8
#w ey oifEai I Ay wifow w7 g,
& co wwe & aug #§ gw g 0 faw
w7 §H wO wfgg . . .

oft v uTe faw w1 AR
w1 wgd § 3% faindt oifegt & aaran
& or w9 & a=mn § faw ¥ am & B

1 furar § W ww a1y 39 ¥ Freear
wy &
ot %o wio WiN® ;. Uy W

S 1w wwT §, wre A g
g

ot "o !tal!!ﬂ:mifl?ﬂﬁﬂfl!
% §9 I §, 3T & &\ oy awan
£ ¥ da areet v oA AT e
fxirme ot #1 % &, o @
a%d § wifs & amft o § ) T fa
# faitzn we f g ax o1 faw w7
T qETAT R g F K7 wiforw 6
wifgd, 7 f5 7 % 7 wfrvs =
ST OFT AT T & | TH &1 A 1A
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[T wo 5o wai]
¢ f& 37 & gfavam s 1 amn
T fAg=A = ¢ naT ag s
ATE I ETEHA FIA Al A XV SH AT
A quH & fag Aave vgar afed o
T meAt & A1q ¥ A v 7 fAiy
TTAE |

Shri Karnl Singhji (Bikaner) Mr.
Deputy-Speaker, Sir, I think this is a
highly inopportune moment for the
opposition to have brough; about a
no-confidence motion. And it is be-
cause of this that the Members of the
Independent Parliamentary Group
have not associated themselves with it,
although we sit in the opposiion, The
reasons are of course obvious. At this
particular juncture our country is
faced by an invasion and attacks
from Pakistan. In a situation like this
it behoves a nation like us to  show
to our opponents a house united, and
not a8 house disunited. These no-con-
fidence motions which really amount
to nothing, for the simple reason that
the opposition has not enough
strength, are something that is only
making us and our Parliament a
laughing stock in the eyes of the
country. I would therefore request
my friends in the opposition thay if
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know that they have won on g mino-
rity vote. Even then all of us in the
opposition have not realised that fact
and still continue to quarrel and quib-
ble among ourselves. Three eiections
have gone by, and yet the strength
of the parties more or less remains
static.  (Interruption). Mr. Masani
says that the strength of his party is
likely to increase. Well 1 will be
very happy to see that, But my fore-
cast is that the Swatantra Party will
either remain static or return one or
iwo more persons. And that will be
of no particular use.

Shri M. R. Masani: Wait till 1967;

you will have a very unpleasant
Burprise.

Shri Karnl Singhji: I will be de-
lighted to see that. (Interruption).

Do not kecp it on a personal level.

Sir, I have been blamed very ofen
that 1 have been cxtremely pro-Con-
gress, But, quite {rankly, 1 am not
pro-Congress. I have admired the
Congress for many things, and mainly
because it has produced men like
Gandhiji and Nehru. All of us who
belong to my generation and who
were at college when India became
independent were infi d by the
freedom struggle, and the Congress

they want to table no fid
motions, the correct thimg would be
for them to move them from a posi-
tion of strength, At the present
moment, all the opposition put toge-
ther is like a small baby kitten try-
ing to stand up to a lion. 1 myself
would like to see two powerful par-
ties emerging in this country to safe-
guard and guarantee democracy. But
right now, Sir, the situation does not
exist, and therefore when we try to
censure the Congress Party 1 would
also feel inclined, as an Independent
to censure the Members of the Opposi-
tion for allowing such a situation to
come about.

1 have said it in the past that the
Congress Party or the Congress Gov-
ernment is there by the grace of the
opposition, and that stands true today;
because the Congress would never
have been here otherwise, because we

had b a symbol of the freedom
struggle. But as matters stand today,
not many people have the sume faith
or the same confidence in the Congress
Party, and 1 would like to censure the
Government on a few counts myself.

Ever since Independence, there
has been a gradual movement towards
complete lethargy and inertia in our
government. And the man in the
street knows perfectly well now that
any legitimate claim of his will never
go through the red tape of Delhi or
the States. Such a situation should
never have been allowed. But our
administration has grown so big that
all of us are quite unable to control
it, and you would probably find if
you speak to the Ministers across the
floor, that they themselves plead
helplessness in many cases which are
sbsolutely genuine and true. The
internal quarrels of the Congress
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Party, both at the State level and at
the varioug levels in he party hierar-
chy are something that the nation
feels is only weakening the party.
"The only problem before the country
is, who is the alternative they can
vote for. The man in the street to-
day, who is absolutely fed up with
the Congress Party, wants to look
around for g change. We all want a
change, and 1 am sure a change will
do the Congress good. But how is a
change going to come about when
every seat is contested by five diffe-
rent people and the Congress wins on
.a minority vote? You cannot blame
the Congress for using this strategy.
“They have used the military lypej oA{
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subject of family planning—and 1
have been one of the strongest sup-
porters of this ever since 1957—I1
would like to say this much that the
Government has to intensify its pro-
gramme of family planning, but at the
same time it must realise the dangers
that lie before the country. If some
communities are allowed to have large
families because of their religious
reasons and some communities are
more or less, by their own instinct,
limiting their families, you may easily
have g situation created in the coun-
try where another partition may be-
come necessary at the end of thirty
years. The Government hag to take
strong steps to abolish polygamy in
the ¢ lities in which it is allowed

strategy, and they have
And if anybody is to blame it is the
opposition for allowing these five-
corncred contests to take place for
three elections. Thercfore, if the
Congress Party adorns the benches
-over there, it is not their faull; they
are there because the people voted
them, even on a minority vote.

Mr. Masani has dealt at some length
with the food situation. 1 would
only like to say ‘his much, that the
food situation and the population in-
crease are two entirely reluted sub-
jects; and unless we plan our agri-
cultural economy in such a way and
our family planning programmes in
such a way that we can get our food
output to be equated with the increase
in the population every year, the Con-
gress Party and the country is certaln-
ly in for the high jump. 1 am afraid
that most of our Ministers today are
in the gixty to seventy ape bracket,
hence not al] of them have the con-
ception of looking far ensugh lo see
what will happen when India's popu-
lation reaches ninety crores by the
turn of the century. We know per-
fectly well that all this talk about
socialism and all thig talk aboul try-
ing to wipe out poveriy in the country
will only bhe hollow talk until such
time as you contro] the population and
create plenty and v higher standard
of living for all. But if matters go
on as they are today you will never
accomplish that. And while on the

today. Every community stands equal
in this country before the law. I
think it is a matter of much shame to
us that this same government which
stands for equality of rights of wo-
men, should allow polygamy to exist
in this country and have two different
yardsticks for different Communities
of the same nation. I hope a Bill will
be brought forward seeking to abo-
lish polygamy altogether for all com-
munities. I hope my friends in the
Congress benches would not be look-
ing to Pakistan to see how they will
take such a move. We are not con-
cerned with what Pakistan thinks. We
want to bring uniformity of law In
our country.

Shri M. R. Masani: They have gl-
ready got monogamy.

Shri Karni Singhji: T know,

Another important thing is this, In
view of the fact that unil you have a
dictatorship, which I hope we will
never have, you will never hc able
to coerce a citizen to limit his family
to a size of three, which we consider
to be the optimum, the only possible
way would be to bring about a de-
terrent taxation applicable from a
certain date which can be announced
now and all those people who do not
fall in line must conlribute scmething

for the upkeep of these additional
mouths ta be fed.
As an admirer of the Congress

Party, I felt very hurt when I read
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[{Shri Karni Singhiji.]

in the papers that g certain Maharaja
was offered a package deal by the
Congress. The deal consisted of, I
believe—I am subject to correction—
that he would be made an ambassa-
dor provided he stepped out of poli-
tics and his wife left the Parliament.
1 admire the Congress and 1 would
like to see the Congress Party strong,
because it is only a strong party that
can give the country a stable adminis-
tration. 1 would have applauded the
Congress Government had this offer
been made before the Maharaja got
into politizs. The moment he began
to make it hot for the Congress in
his own State, he was offered an am-
bassadorship. This package deal
may or may not be true, but [ sincere-
ly hope that the Maneraja will have
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the university and college students
coming out will only be half-educat-
ed. You only have to compare the
students coming out of the S5t. Ste-
phen's College, for instance, who turn
out 100 per cent results in the IAS,
IFS ete. with the students coming
out of the colleges, for example, in
Rajasthan and Punjab and see the
difference in qualitative education.
Surely, our Education Minister could
see that the same qualitative educa-
tion is given to everybody in this
country. We have to realise that the
time is not far off, no matter what
Mr. Shastri will say, when India will
have to build the atom bomb not be-
cause we believe in war, but because
it is a deterrent. In a situation like
that, 1 would like to know whether

the guts to turn it down, 1 the
way in which it was done. One thing,
1 am sure of His wife, the Maharani
who sits in this House will certainly
have the guts to turn it down. 1
admire her for her conviction and for
what she stands, though 1 do not al-
ways support her ways of political
thinking.

Another point on which 1 wish to
censure Government is the question
of unemployment being allowed to
continue as it is. Admittedly, un-
employment is directly connected with
population increase. Nevertheless, the
immense frustration that is taking
place in our country today in the
minds of the youth is resulting in a
sort of impasse. Something has to
be done to see that the youth is not
frustrated and they are utilised for the
good of the country.

I would now briefly dwell on the
language bungle, 1 am not against
what was settled by the Prime Minis-
ter in the Parliament about this, but
1 see a danger in it. That is, that
for the next 20 years, while we bring
about an adjustment, a generation or
two will only be half-baked and half-
educated, because the nverage stu-
dent today is unable to get books and
periodicals and reading material  in
the local languages and in Hindi.
Until such time as this need has been
completely fulfilled, you will find that

d-rate power would ever be
able to accomplish this feat. Or, are
we going to wait, allowing other

countries to become stronger than us?

I would also like to censure the
Government, joining hands with the
Opposition, for the callous and the
non-chalant way in which they have
been imprisoning members of parlia-
ment, It reminds me of my boyhood
days, when in the former States cer-
tain rulers were known to the impri-
soning Praja Parishad members and
the congress rierarchy from top to
bottom yelled from housetops depre-
cating this. Yet, 20 years later, when
we have more freedom and democracy
has advanced, this same government
is putting members of the opposition
parties into jail, as if they were peo-
ple of ordinary calibre. If they can
treat the sovereign legislalure like
this, 1 doubt if their belief in demo-
cracy is genuine.

Coming to the question of no-align-
ment, I do not want to get entangled
in the question whether we should
be in one bloc or the other. 1 am
going to ask my friends across one
question: From the morning papers,
1 find that the Prime Minister is re-
ported to have said that if Pakistan
continue with their agressive tactics
against India, we would attack them.

An hon. Member: Why not?
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Shri KEarnl Singhji: Yes; I would
like him to do it. But my reading of
the problem is that the Prime Minis-
ter has made that statement with his
tongue in the cheek, becaure knows
it perfectly well that if we attack
Pakistan, immediately its elder bro-
ther, China, will swoop down on us

and we will be in a dilemma. Let
us face the situation. The more
squarely we face the situation, the

better it is for the country. Non-
alignment is all very well if you have
the strength. If you don’t have the
strength, wisdom lies in making
friends with people who think in your
way. I am quite sure that this complex
of not attacking Pakistan, in spite of

whatever the Prime Minister might
say, is a sign of weakness. It is
weakness because we are not pre-

pared to come to grips with the situa-
tion. Prime Minister Nehru might
have been pledged to non-alignment;
it was perhaps necessary at that time.
But we have to live with he Chinese
and Pakistani menace for the next
hundred years. Are we going to be
afraid of Pakistan, because China s
there or are we going to get ourselves
strong enough? Let us take the hy-
pothetica] case: We attack Pakistan
and China swoops on us. We have
war on two fronts, Which country
do you think will come to our help?
I think the Prime Minister would be
kind enough to answer that and en-
lighten the House.

Shri J. B, Kripalani (Amroha):
He will tell you “Russia”.
Shri Karnl Sioghjl: I also wish

to censure Government for their ac-
cepting money to fight elections from
big business. This morning's paper
tells something about Mr. Kirloskar,
the President of the Federation of
Indian Chambers of Commerce and
Industry, who said that they will
only support those individual mem-
bers of the Congress Party “who can
appreciate our point of view and
champion our cause”. 1 can under-
stand their point of view, but I can-
not understand how the Congress.
which stands for socialism and talks
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of big b being reacti ies,
will accept this aid from them. It is
a matter of shame and even now,
two years in advance of the elections,
I would like the Congress to say that
they will not accept money from big
business. My Congress friends may
say that if they accept money, it will
be withouy strings. But the corrup-
tion level in the country has reached
such a stage that nobody can ever
accept aid from anybody else without
strings. (Interruptions).

Shrl Thirumala Rao (Kakinada):
Can we take money from ex-rulers
who have joined the Congress?

Shri Karni Singhji: 1 am not
speaking here as the Maharaja of
Bikaner; I am speaking as Mr. Singh.
1 have been here for three terms and
1 am not bothered abouy what you
say,

Shri Shashi Ranjan (Pupri): For
others' statements, the Congress Party
cannot be held responsible,

Shri Karni Singhji: I want a stale-
ment from the Congress Party that
they will not accept money from big
businesy in the next elections,

Very briefly I want to say some-
thing about the estate duty for armed
forces and the police personnel killed
in acfion ang duty, I have been
mainly responsible, ever since 1952,
for fighting the battle of the soldiers
and policemen who are killed in ac-
tion against an enemy for being ex-
empted from estate duty, 1 admit
there are a lot of difficultics. When
Shri Morarji Desai was Finance Min-
ister in 1958 he showed great wisdom
in exempting the army personnel
from estate duly if they are killed
while flghting an enemy, That time
the question of exempting the police
personnel gid noy arise with the same
urgency. But today our police prr-
sonnel are spread out on the vast
borders of India defending them with
their lives in the same way as the
army is doing. T want to know from
the Finance Minister whether he
thinks the lives of police personnel
any cheaper than those of the army
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people. Does he accept the fact *hat
the army and the police, both of them,
are brave Indians doing a fine job? I
think it would behove the Govern-
ment today to come up with just a
gesture and exempt them from Estate
Duty equating the army and the
police,

Having taken the Congress Party to
-task, it is my unpleasant duty to take
the Opposition parties to task also.
Being an Independent Member, I
think most of yg can look at this con-
troversial issue dispassionately, and
it I am a little harsh {o my friends in
‘the Opposition more than what I have
been to the Congress, 1 hope they
will forgive me.  (Interruption).
The Congress Party is there because
the people voted them so, The Cong-
ress Party is there because they won
on a minority vote. The Opposition
is here in such small numbers because
‘they failed to unite when the country
wanted them. The 1967 elections are
only two years off, The man op the
&treet today is asking a guestion, He
asks: “If we do not vote for the Cong-
ress, whom do we vole for?® Are
we prepared to supply them with
an enswer? Is the Opposition pre-
pared to give them a united front®
Cannot a democratic socialist Oppo-
sition emerge out of that on the basis
of the two-parly system which is
necessary? My answer is “No”, be-
cause everybody here wants to  be
the Prime Minister, In this august
House T had the honour to sit for
three terms. I have seen that the
number of the Opposition remains
‘static. 1 make a forecast that these
figures may very well remain static—
it may increase by one or two—and
for ten years the Congress Parly will
rule. Then the Communist Party will
come up, whether we like it or not. If
you want to avoid that situation, it is
better the Opposition put their house

in order. I am not a believer at any
stage in a coalition or nationalist gov-
ernment, because I can never forget
that we in our country are essentinl-
ly too obsessed about our own im-
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portance. We are never prepared to
co-uperate and work together. There-
fore, whichever party is in power it
has to be a party which is homogene-
ous and strong enough to deliver the
goods., It is for that very reason that
I have been asking my friends in the
Opposition, for God's sake unile and
bring about an altogether new poli-
tical party of the democratic socialist
forces. The man on the street today
is greatly bothered about hunger and
poverty., They are not interested in
your fancy manifestoes any more as
was the case in the 1852 and 1057
elections. 1 am quite sure, if these
problems continue in this country, the
food situation gets worse, living stan-
dards remain static and the cost of
living goes up, all your manifestres
will be good enough to paper the
walls, The country needs, again, as
1 said, the Opposition parties to unite
and bring about a merged new party.
Alternatively, they stand to be cen-
sured as much as the Congress for
allowing such situation to exist

Mr. Deputy-Speaker, 1 should coun-
clude by saying that I oppose the No-
confidence Motion, and until such time
as the Opposition is strong enough I
as a citizen will cast my vote for the
Congress because I believe Congress is
the only united big party in the
country as of today which can deliver
the goods. When my friends in the
Opposition will unite themselves and
merge into a new party, 1 shall be
delighted to vote for them because [
fec] the country needs 3 change But
1 fear that situation is not coming
about for another ten years.

I will just conclude by saying this
much, that all these No-confidence
Motions mean nothing until you can
press it to a logical conclusion, The
logical conclusion is to oust the party
in power and form a government, If

Shri Masani and his friends bring
about a Noconfidence Motion which
appear to have the support of only

50 or 60 members, 1 repeat once again
that it is like a little kitten trying to
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fight a lion. This is not the way of
achieving the end for which a No-
Confidence is usually moved. If the
Opposition want to do something, let
them take this unification pledge here
and now so that the man in the street
will be prepared to vote for the Op-
position and not be in a dilemma as
to which of the flve or slx parties to
wvote for.

Sir, I hope that in the years to
come We will achieve prosperity and
self-sufficiency in everv fleld, and
right now I think it is the Congress
Party which can deliver the goods.
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¥ | vy maer ¥ gAemIERSl oW
7% swer fEar e g9 &1 Ao
Ttz 71 oifAdr € S ar wifen
w7 SfE gwdEr  gwidl 5EE w7 TR

¢, fm wom ¥ freg Wi
foemm a7 @ 1 Ffga gw Am
af &7 wwA ¥

TR grao] § 2R 07 A% TRAT Al
fie graat & wwmeAr F45 glowr &
i ogwr wmAr @ o Aw iy fw
gfgarr a=f g 2, Afsa gfemvi
¥ g fi ot Aw =%, aE
oF fvq AEY RO

of gen w woumg - At R
AFTEAT EAT E 0

IqNeAW WilEm - WIET, MET |

i} TIAT™ sqT® | TITSOET WEIEE,
T oz & AT ¥

At pnm draEE
& 77 %1 9T ATHA TR IwAT F
fam Awa aw ot 7w w1 a7 7@ o
qT W T WA M 97 RA ¥
At g7 A% ¥ gfemrr Awr arm
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[ wrdeme 2]
o1, A 30 aug fadme ) 1€ o=
gt— M fF raawgemtfai sy
A T B— ot AF aw o
w4, wife m & e v R
t oww ¥ i e 49 &
FAEF s saw g v Al &
aueEE o & i

T, Ty faea TmETT
ifg faviga  wim mdro 0
afer Nfa 779w @@
ife s g afgg = 0”7

fram & w7t a1

“arg A T Afg W 97 AT
&fg fafy foem e qFATar 1

TR IWTH A A A wE

“gAg WA wE FOfETT 0
df wr @t wEw s o0

fragaagety, ago gmwd 3

“arror v Afg vq W
g d 37 wom q@rer 0"

WY wt 3 9wy w e #

Bamman g i woe fegeama
g # 4F g @y wg
oET F A AE @ —, M A
g5 § | W w L WY, qF AEY % o
e gt I gw Arwd R
frodt zwr fow gag wgn A EERR
aw T gwr foar 4, 9w Wy figg-
A Fam g fe fogem
wr & A § ) oz wEear ®
# offem e w1, WK d
W frw i d, At fegeT
w1 7 T oA

AUGUST 23, 1985

Motion 132
8

aaTe for w5 i gaml oY g
WY gdr ot & 99 ) FaAr Agam
E o f5a gwg il ¥ qg@ e ax
o 5T ww a3, dafaaw o g
qUgHT fFar, dgET S A as
M gevom ar 1 FfEw I
¥ o o dd wr,  faa & ST w0
¥ frog gaargd (aREw e OR
g g, afwvag fafim oy 3w
w7 gud w64, ggm,  Aw@
R wW=w %, @ g owr oA
qiffea  EUESATT & W ASM
B oawaT § )

St SiETT TR A FEE AT A
e m=mw )

oY TeET TR AT A
¥t v R

‘aw fadw aw afgr A
oM FW W4T AT N
$7 w9 moft ogeE o )
facht =f  #EW@ FOAT 0
o g 4fs  wfE weE
v famm wfea &1 d=r o0
T WEH WM AW AT
g wn fem fadma am@r oo
Faq wwz  fam AT oo
ufgew famg 3T A FTAT N
gt 9 WH ™ AR i
dmr wg A Fag fogad
wgy worg wave frg, Afoesy w6
ATF | T I 37, g A Atnien”

gy zum FifAE

ot TeaTE saTE ¢ AT Aeey
® W9 9T T FAT AR
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1 WA 9T gm wAT Tifgn fw G
7T H I W wAE qEAT ¥\
gt frr oot 7 wem few e
qEl F owg ¥ oAt £ 1 Wl
AW g oaEr g

st siwTe oTe A 0w AT A
aer #

st ohE™ = o & G
som g g fr fpgem # 1 aod
q5 T WOET g =ifgn, wan 6T Ry
¥ wifgd | G® sww W, o fis
e AT O wwr g, g facnd
foa ®m  ®wENR q9E, T
w1 FHA &9, W # oewifa o)
AT G, T H ¥ Ao 3w A may
F ¥ AT AW F ot A wife
1 TWET, I E nfEWE AT
ST 39 Fgg Aoam w1 ¥
for 2w *F wroardt w1 awrn & fe
I A1 0H FEW ¥ aw WA

=fed 1

HOAgE § T M I Wy
nf 1 SmEEl AEE AEEw E
T FH owgr fE gw w dag A W
g ® wEm A e o
gt fau wmwfar @1 A wwer
a1 oo Afmwr w1 & faEee

BHADRA 1, 1887 (SAKA)

Motion 133 -

& ag o fd=A won wman g
fr gr wwa e At gx ofedt w@f
o9 gl § | AT A § feaek
wrgw *1 A fam W\ w9 fF i
Fiwgre frar a1 1 & wwwn §.6 g
st frgat agw £, 91 v ¥ ™
qifeet 97 7 w@F 1 g ofef §
WIORT AT AT ofeaAT wTAT g oy
wrowl @ g fe d ofcfegfy
¢, % wE £ w ofedt wy fn
TET AT A%AT & 1 0% i o am
Y wwt § | wE arfert ¥ e @ o
am fafres & 5 aom aww 97 qes
& 9 frame &7 g A s wei
e AgHA #1 IAW ofoedw e
g | T N ¥ A1 fogw oF A At
ER SOkT 2 2

W where W dvw W ¥y
@® g
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st tdme wmw - faega d
T 9T g9 A T § | OF AF FHIL
fom werAoe ardta F & S wEw
fE w51 7Y rm wnfew ot gurdy Ao
gav foa sarfvm oeta @ & & 9
Fgx ¥ f& g1 w317 g wnfed, g
ot g anfed, AR S
Fz grar aifad /vy Zw H | & AT wRAT
g f& =R TEfe A g g
a1 9z 3% A9 A wAEE g, IAR!
fazr & wified o gaw feerr &
arz &1 sk w1 wg wfgn froag
TAT § A1 AEY | FeA 4 F
fagremt & 1 977 F2 TR F TI
foamr sr&dr g1, 3991 £F9 ag 740
& ) gamrdA et o FeA R @
TAREA AT F gy AT @ qAY
i wEl ® & far 9w A gawT
o a1 WA ¢ R I e g
wra A1 faetr avwTe w1 E AT
& | gTRIT 1 wwAn w=E AW AT
THT T 9241 & |

AATY FEE A Avg HAW & ane
# oF am ¥%) faa €Y 59 57 74 T
T FAT | I AZA Y A7 A1 FY
¢ % gam wfawe v g, T
wfadra var g 1+ 9w gg wwr @
WY SAM AATHE AATREE) wH ¥
I A AT G BT a7 FEL A2 AT
ot {1 IEE sm & f me wEw
qORTT F FE wfeA e 9w o#
waraT ¢ 1 & e ge 2o Wt A=
T E 1 W RAW EAde gh Al
=i Fx ¥ e e T Ay v L

ot o o qiw: ¥ET N2W TAAHE
3y wife foar )

shewam e : W AT §
¥ 6 faw o 37 any ¥ i xE wwrog

AUGUST 23, 1965

Motion 1332

¥ fom gare Ay ATw € Afew &
7 FAATAT A0EAT g i e wdw -
Hz § 7 wifve 38 & 7 foam 1 ot
# g3 & e 31 awt g7 fafwwes
e 43 gr & A7 & yga g R A
Fark fy @7 a7 W@ 9 ¢ fs oma
93w i 7 IFA AT AT AT 29 AA
T AT A & W w2 maA Az A
o g i & 1 320 A da fa o
TR #Y arar aen st s
FeEAl § oaimr @ O Az aw
RgTTeE W seE Ff fram & g
AT ATZE A K G AT AT Y
Aew TEW TEAAEZ A § | A F
¥ 3@ 97 F1E QAR £ 9 &7
AE From & 1 o aw A oA g
Ag ¥ gw gz fefwfaz &, aw Az 7@
qT ga% fam fadr 573 & ot mm
I 1% AT A 29 97 UF 487 W
HATE F1 AL FAT & IF A aE wmA
fe a7 garemTh FeAr  aga aw
waw &, 2T @ w0 waw § W
¥ gawr g wha & amg fadm v
g 1w geww favga w3 &, aww g,
famar 2wt gt &1 oAl @
aFA & 1 ¥ wrAET § ) Tt O
wgnETETE ¥ wiyefa sy v €
¥ 91gd § fr mew wiw afman 0 R
gt ¥T TE A7 gT F Aw v A
% | T w owAw fs ogwTt @t
TA G & ATEY AT 9T TF w41 iy g 7
® 4% T WFA1 E K gwIT agi
weY €74 {5z & #9 F W 97 74
g Y fran & | oY @F A gzt
530 &, 347 AT TR AT FI IS TR
& 1 ag foafa ax § o3 T ok rf
& 1 wore wem w3w i e Ay aa 9
qgEETETE wify s gET At e
Tt ap TF A &) faeen Wy
sfersr g1 omar 1 gt g AT &
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ZAF TET A7 AN qreRr 3, 4% gAiy
azi AgY & | 7T F fz & wUw Az w5
TFdqz FrE wfAwa T & AT Az
1w £ AT & ) FAT AINE W@ H
1T AT AFA £ | WIT AT £ WAy
ATAT AT &, ATATE, FAGAT WL A1AT
iz & 717 wrga § fEogarv gar oW
frama T o1 137 &Y 77 W | 3g
w3t A% farArfaT g 1 wAR0 6T Ag,
wAl, 1, W wrfy Fv Ity g
o f& &9 Sragra a9 7@ 99
A% &0 HT FIM ATET AT AN AEY
o 9y faadt arogT gary £ I8 T
&, ATEl § S70Ar 39 7% aF far ¥4
&1 F1fw 7Y FI0, AT aF A7 AT G
SRAA g g AF A4 g ) AT T
ar 41 ar 714 9397 F Wi g9 33

1 7z A%1 & | waT w7 Wg fE
w7 w3w, A, Wiy 7 927 30 WA
a7 g171 2w faear v A4 2z Faen ady
TZ AFAT & 1| F7 TIST &1 ATEA FIAT
grm fF 3z sarar 7 sarar mw dar
Rl A7 gafr wraegEATai &1 qfF
wZT AT 1 AF, IAF F1 g yeqriE
79§ A1 $97 Hrew £ T3 AT AT
frgm At mraar & A1 w9 wIA
qriz A1 ¥ difzm Al gifew
FEEAMT F AT T K1 weR-fni e
AT I Ffom w71 Anfgy 1 A6t FE
arfasT A% ZRT | 3A A7 & wfawr
¥ WEAT ¥ 07 BT GRAR F1 aA)
Aty wg 7EY &7 oA%A ¥

ot tm /@@ qwiw (7AT)
IR WERT, WiawATA &7 geny
F1 AT wAET ¥ gt 9T gafeqa fear
¢ % 37 97 faq 91T T4 3w A
wifey foafy ® adrar =Y &, za9
aar grarg IAT ¢ 37 a¥ freom
§ w17 faoro g1 Ad wfg daerr &
IwIT 3AF AR wAT gAT § AT T

BHADRA 1, 1887 (SAKA)

Motion 1334

Haw17 ¥ Ff safny &y 3A% ama
AEY &, S5 franf AFT AT B

FEIA ZATE 1A FT, FATLT TTRAT
w1, gAT? FeTieA &1, gt fazoit war
&, ZmrCr g Aifs w1, gav wng
Feared &1 A1 faa wefrga fear 3
vaey g1 & gfe qay off ow awy
gzt 487 & 9v7 47 arewy wife gt
& gm 8 v ema wiwfad g
H1ZAT | WTTH TE a1 AfY, A 9
faadT a1 TAT Axq § faawt Az0 &
weaew H ower &, Faait & sqov am
W1, ¥ qET F KA Y, FOOA fnzA
ng1 1Y, Ta% qeqed § 7 A faaAr
AT FET A7 TATT AT T
faa w7 &1 grow faemomger fam
am & a1qF yfeqs frar @ sa wfqoarg
F 9T F WISWA {490 78 74 A
¥ o ® Fwm faw agedn 17 a1
F5T7 &7 § of 3% favg wmgar 7
g7 wrw Wt frgori & wfez w1 § wrw
st faaoii 7 g% da1 famen § 3o
¥ gfgron % fom, w1 73 fam va
T § FT | w9 g WY owgn ¢
gatdr faxelr qzT W gl wRA
g4 §WTA E TGT & | ATT §EST 0E
ararrm Ft =TT 1 fAgia &, 39 T
&5 | qTfEz ¥ e w1k ag w7gA 24 fw
garr ara dar o A §, yETEA WY
g &, fagra ot AgY &, srarT A
a¢Y &, mrary W AE § W17 oa awTe
yaFAATEl 1 qog €9 # aum
w71 ¥ oz fodr @ & o8 W1 AT
#fez ag wif yufam fr 38 goa sarare
w1 frpfafrdz w0 & A1 v ag dw
Fow! wxi &7 ! A@ am w1 W9 YR
i fr wToRt a7 =fre gardd T
i, ARiy 374 AA| 7, AR GH7 5FE0-
zasy & xg1 & gH weg faeelt B, o
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[4r wg mgm arein)

7w 8T A1 § W1 AT g AT
ot W1 geEgfEve §, wi9 W1 Ean £,
i &1 A, gy wandr aEw w1
g feqt AMOAT 1 wqT TAET A
sarm Af TEm

qw wadie weew : 3k gee A
g

=i TW W T A R AT
ar gz & fw & feafr a9 afaeag
N F OATeqW ¥ T4 ¥ & §wA
& §, 7% feafa wgr e AdT Y g 7
guamArgg g fraz ddr wi &
IART ATH AN H W7 A4 TH A
ITET I wfawary & wgeme &1 @A
&t wAafy fas o€ | aga & A A AT
aga ¥ WAy gedi F wiavara &1
wrata T o1 ¥ gfe dwe § gaw
e foer mat gafen Igi TaaT gl
aw fgr | Afwa A fam s safeag
fear & 3a8 & wwar § fr 3=
QAT # ARFT F) g {1 FegTEr
7 w11 § ) weatidg e F A
w1 fauw faa 37w Iafeqa fear §
fom & framn frowm i daw1T &
27 §6 AF & I 4 $7 ag wow
& § fF IrgdT T, W g
gL & wgt Ang, agh Wi AT e
gadez 5 7 w14 fagim w1, woAr
TH A7 %1 4§ 7 Af@n w01 7§
gt SrgaT § fr wn g7 qvg 1 Ay
g1 ag Aifad /gl ¥ § fx ga%
fearr &1 frarer fAw= mar ¥, @
fzaniy AT 9T dFTE @ W § W
YR 9 9T g g AT w? W
T/ A% { axardy For weer §, e
&7 & oy wg wwar § e waEm Iaw)
wzafa waa w1 | g6 gy ar fe
ew %1 fegfa Y ag g O T

AUGUST 23, 1685

Motion 1336

HE | gHEr 77 ) AfxT 17 374 A7
uEOAFE g

BN I9AT § Wiemw ¥ Wm agal
Fgd § W FAAREET W AT
It &, W Faq 49 § wAIH ¥,
At frafy w1 gt @@ guoweAr
g % fe s oz g garar
STRY #, FeAIA AFIAT AEH ¥ | WAL
At A w1 fr oF Aot g e, g
it g€, Al o1l g owr @ Rfew
WY IWTEA ALY 30§ ) AT T
F oA § aw gares ) fafam 2w
g1 wifgd g1 #fET g at fafrgm =a
st a1 ok g faarar | A ww
Had ¥ a7 OF a9 K1 9F 90 fw
ATFRAT W 97 g1 g w7 fewm 07,
afromr a7 gas1 3 A T & FI0w
TS AY ¥ U7 g FIAT 9% TAT §
T T daq ol @ ) Sw Ty
ar ¥ fau 2% wmy s § A1 @F
#rar oAl ¥, WY Czvgmw F aw 9%
g gETL WA T F T & 9V wiE A
FT § g faer way &, gwr Y AT
#! | AT §IF HHT IF AR F ATX
# fs 2o %1 Tar waAtsw &, Zw AT TET
AT HelF WA F1 74 T4H T30
¥ | g8 wEo FY, §H T FT T v
¥ faw T @w e aMET & O
FH § \f 23w g &, 91 39T W
oz faim 5@ &1

4 ¥ 479 59 a9 F1 A0 AT 9H
i ¥ fr enfex gter & & wmeAw
YW WAy wwd g Oy afr-
feafr &  dteem ® 9 W g
A E A R @R FTF, TN W
YN T F, TR AAT w0 fawwit
Far e Hgman g awx E o
g8 %W 1 g & o werw Al g
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7 7 g7 & ga & fFo w1f e
1w ¥ fr gare gl g W
g oo fafage za wr e
wifgd @ At F=aw se fafem o
g w2 feffm @ w
WREEH ¥ 39 ¥ wATT F WA wqit |
Fah wE A AT ¥ g agt e
w1 w4 o g, dfew fom www ¥
gwfar @ 2 w7 aarmias gfe
¥ TW FHT T THET AT I & AW
% ot v faem @t &, 9w & dfdr
grit & 1 & wrowr ea wrwlew WA
g g fw afs gn aer w1 Haw
oo FiwEt £1 2w gu, At o gt amaw
§ I AT T g wAw g
w1 WWE HWE O e w7 e
wt fr gmt @gr v FY &
at & qwwan g f ag e wrld A w
m = & fga & fau s a9 1 wT
dar faar smaaT & w71 A
9 QT E 99 H "= WA w1 ot
arft Wi & fam aeesr e d
WA AgEr g Aw AE T
@&

e AvATfedi &1 0w el
aro g A Ay pewi & i
w1 wT wEd § 5 g T gt
a3 g A IEF A
oo § o ag avu e § feoud
wrE, WG, &1, T owgmi
w1 agAT wifgd wifs a6 e
Fh o & T fe T o §
¥ aga v dwn ferar amar ¢
T H gEare & ford wATm A gy
o ATE AT fen w1 Rt 3w
f& =8 w1 srwEaw qem g e g
O gl avs Mg ¥ Ami A
I fe w7 AT agm oW

BHADRA 1, 1887 (SAKA)

Motion 1 333

wEiw fArqmegam a1 ag
w1 g fawr @, o gy §
wg gATt Aifaw wria § Ay qgarn
g

w@ gt § wfrew sema w5
T W 9w €7 g Wi
aw  frafa &1 amR oS @
g avva ¢ e oz swam oft see
T A W AW A 9 0l
AT WTERY 1 TET &, OF ATE W
gl aw offme b aw o
WETT T AT WTAT § | gHA W
w1z ¥ = § o qwetAr fean o
IH AAER ¥ agi 97 ¥ e
Fm ) WA A A A F
Wy gr Fwear fen, wowwr
w wTewET ®7 §e wwwia e fe
foamet gart g & T W 9w v
mfm sqfes gvft 1 &fe qgr 9w
F T aqrh w5 o, e
wfavars g & o a7 arw wmadi

&1 d@fer 37 % arem § e wfavam
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[ = 7ar mmia]
el A1 g & fadEw A g #
AT gz & fraw 1 qAr § 99 v
At AT SrarAW fawE R F
Tz "eA 39 & fAewe w7 oz
2

oYW AEERl &Y AT Wfed fw
T OF g S| §, §AT s
mfgera &, dlwT gwEA geETr
grafes AT & 0 oz AN oW
HAAG T 0 IAF OF AT ATATAIOD
frmtr w3 § gm g arfer fam 6
wifed, A%eT W7 FTH FIA AT AAAT
dar Fraw # 1 Az 7Y A ofew
fF m& arw At st g gz
vk A1 T Al gEl avw gmy
sfqs wTEIeE T WIAEAT £ A7 TEY
3, At e oy wrt A famm . AF
T zg  wiawEm g™ oo T
Zaft 1+ g wer g fEoEw AW
I aw uw TEAeRs P & oamy
& AT adl & AW 42 77 TH 419 97
faare w79 s fomr & gro W g1 @,
fam & Jqead 9 I & @EFIC FT
HITET B TET 2, oF ¥ HEEA &Y
= qar gq1 qafoat g1 a9 2, W
s ¥ Fd FroAwS g AW wTH
gri SramA i R AT s F oaw
2w ¥ fewig § wegrady da & @
2, wAw &1 ¥ WY qEAl ¥ gfg
g T B, 9w ¥ mgrmem Gyl wwa
% uw gfeww ag o 1 e
oY FEAY ¥ W WiEE F v W
faa, afew o fely fewr & s
#f wamE  gE ag far fw
@ ¥ wI ¥ A oW Eoag 6
o @ Ew A ag o St wEE
W g Efer wor o w2
F v # SR o w A D f
fom wwe & wrw w1 gy g s

AUGUST 23, 1965

Motion 1340

avd & d8 125 fafagT zq ww
T IeTEA W H T AT, THT AETC
I 50 @\ w1 A qura 5 87
ga faolt wzr & gy ¥ ot a7
wad &, 78 faafe &1 aar awd &
IR FH @97 g%d § W e
W AET AT 14 GAT @ wAT § A AN
W@ oAy F 1 ¥ Ag  FAwIEs
T ¥ fF aomm Te¥ fr o fadndt
M WTEIT AT WAEAT FX A0E
=ATe® A, ¥ fawer Fafeqa
#]t 1 & mwmar g f5 owe fadndy
T WO ag U9 HIA A Al gw oA
FTRT A FT TR

E oW w9 &7 @\ | =T
W9 AG F1 E qg w4 AT wErfuwre
HEwaw A& wwar &
o ow EfFwmag E1 97, 1964
A FTAT 1965 aF F A gAY
9 § 99 F mAWIT qo4rF ¥ @7
¥ frg v tmd 5 ag agd oo
w1 w T8 a3 64 w9 59
w2 | wdY S gEEYE J 9g WEwA
foar & fe Y o9 adfq gem #
Ff¥ 97 93T = 4300 FIT wo
FTE | IR H ImEA WA F frad
g F &0 g ewT § 9 & wrew &
Fg1 e dfwmet oty amn Sim s
AT A IW FT OANTR JEET | EATL
A+ og wA § T grsfae die & o |4
Fr wfwm & 39 & faw o gw wfvas
|y ¥ § a1 gw W ¥ ArOAr s
o Gz A Ewa €, THI A ¥ WX
gu  wréT & wrw & o wfear
forw % www 150 faeii # dar gt oy
¢ wmmA ¥ I8 @ A & A awwar
frer ¥ 3o wqfaq @ & awdr
[ 3]
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sit Yo %o wETA : TW AT 9T
wTAT ATfEd «v |

Wt T oWgw qm e
YRAH T [IR AE@A T 59 T 7
FERMF 0 & &5 ¥ #9 awd Wi
wdw & fog &1 § a91 goeey
fer m awa & walg o @1, @
FT, ¥ GTAY F Y W A TC
aqi fafras &9 7 T & a8 o §F
s &1 gufa & 9 oAFAT
WY A G auiT ToAT # ag WA
AES EIAT & AT AT W E g IH QU
& &1 a7 wfaw  IomEd FT F qio
OFc 480 & WA gW AT HATH
FET W AME & 9w oY @ w3 E
g EATU A%e9 § WX 94T o7 abiy
graAT # Zw 22 an 23 gfawa qAmE
=T FH I FHT T 9T T AR
FHT AT W T OF ATTFHET AT gL
Zur &1 wifus g Gfasewr w@ifdeee
T 1 s WATET &1 IAAET AEA
a1 f& wav 9N v adfin g #
4300 FIT To ¥ 9 FAT qEAT F
@ gu IF S8 qU e EF 1 W
WTAVEEGT TF & ¥ |

wamwifaw § fs sa gw #1 dar
wrEr  wifgd &1 EW WY T @
q¥i | afea aq s @Y E AT AT
waHy araw g o ww arey fw
Y HETAT  ATOW g1 ATH,  ATeRaTdr
araw FoAE, WA E agA oAy
8, T § ATON {1 Y, AL A oW
§ag ATOW gt AT AT fH T AT

afrar Y wifgd, sadia sbrese g4

BHADRA 1, 1887 (SAKA)

Mation 1342

arfgy, a7 & e 21 ofaT ag
& 5 s FOeET aY wroor &
O a7 wWWarol ¥ WY Al | WA
T ST 7ETET A W) /1 wmw faar 2z
9 WAl § @ Smm o gAw
wer w1 &1 IrAfer A g1 AR
73 & Ff1 gafe Ty §Y gF Aef
fe %o fawes 2 w7 7gr om0 fr gm0
qEaw &R & fAam dqrw ) qwAr
# 5@ w9 AT wWy & Wi 3E
g0 xwa & fAm gw W w1 a7
FIATH E | gnT A gET AT Wi
Y Ty ow orama fEar @A

7o Fama  f& gwrdr A/TeIT
gl a1 & A9 oF avE T w7
@ & gATdr HAmdt &1, g90 aTR
whdt & fAomer #T o39ww w7 O
# o AraT W grAAT wA ¥ w7
g FF AR wr Awas Tl
g gw wigA & fr deev & A Wt
wd 1 wrf wroor AdY & R ooe waear
§ garr mrg qify 7 gae q 7oA
ari § A1 iz g vE d 39 §owAT A
g, WIT gETT A1 HEST ¥ oW W
aFal "1 AqAAT FT AW TR
1 91T IF wfEwT aATA w0 39
W OEH QU A FT AT |

ot waeT & w71 e o AATAy
T TZ F7 wAiGg A4 w7 wfga
g AT 1 % owq g & 7
IgFET AT FAT ¥ R Zw owTa Wy
Arcta wt & 1 g AuRA § 5 oAm-
gATARz & fagr w1 A1 gETT Ao
sa w41 7 wfrega fegr qr gwe
98 oF I ot | garT dw A
aTr ¥, Ia¥ us TE wrd a7 wier
t & gwt #twm # o whe
§, 9% IAET g WA DrxATdT F gep
g ®%T | gg g g wrf smw
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[t 7% wgra qrdg]
E ¥ R g W w0 AR wE
# gl AT w1 & W HAdET &
qmﬂmml 7= waee & i wme

g, wﬂﬁﬁnﬁa@?ﬁgl W
Fq wiea #1 agq & fog 7y wmawas
% &9 #%| & qg g § agas
Tk IEE Q0 FL | O AW &
Aoy W W g, SuE ge wien fw
g9 w0 A %emr  faen #T 69T &
A9 3N AW FT ATHAT HT 6T A
¥ qRI R G FE W ORAE W,
Tg Trg & yeAT B AE & 1 %W
g W e & wfg @ Wi asan
= ¥ fer o 7 & ggE W
% o 91 Fwewt #1 gw o ag
favare & i agda & wTerw ¥ A gL
waE ¥ 9E fger www g wET
qTET Y °g WY ey fi s wh
i 1 o T e A fgw A
q ot wael @R, T wEd @GE
T W A wEEa T W |

15.32 hrs,

[Dr. Sarosma MammsEr in the Chair]
Faw ¥ix ¥ wo@m # 1oag

Sww s § A ey e § fag

F W AT GRE 9N 2
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& wEr 3 wfem, W fam A
7 @ aoee & freg W w1 wAaw
afed o

w= § gary A faitfeas s
¥ AT mar 3a% wia & wedr sgrafs
ufed #w@r § R guk W1 wam
ey W g e A s e
¢ W VA F AT KT WA TeATHAT
# faww w1 wra & o A g §
IA% wf g S AT H A A
2 ot T Aq & guro e
ST { I s F A7 & wfy 9
g & fagia @ o e s
¥ guTd wEwaT )

FH W9A  TWT gAY ¥ IH HEeq
®) fogm) g TUTR At A o7 ggo
tfrgnmmarma S awaw
TF TR fAfREgET W1 AWM A awe
g e &%, g7 w0 AW oAy
LSRRI R L
& W% oF @ 5 A g a9y 2w
FEOW FY FRY g | HUT W
AR W FS A § A 9w QT
g o, s g8 faart § ot ag
F g AT @ SR W owte ww
qQFdT ¥ qTSAW §, WA & oweww
&, wiwr & wmeaw & WY AqEET A
T ¥ ARG 1 g gw FET W
gHT A1 wETT  gETL ATE AT
T w IOy fomar o aver w A
WTATEAT A @A

A W & g & frde w1
§ fFoama & ot fadig wg & =t
AT AT & & e A ek
e ¥ WrEAT awa & ot g, A
§ wUAT T AR A F |
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“Shri P. R. Patel: This is a censure
motion moved by the Swatantra Party,
and since they could not muster a
strength of 50 by themselves, it has
been supported by the Communist
Party, the Jan Sangh and other
groups. It is a funny thing in demo-
cracy. The ideologies of these four
or five groups or parties differ. They
are minussing each other; they do not
make additions, but they divide each
other. And ¥yet on Lhis ccnsure
motion, they have all stood up. A
censure motion is always to oust the
Government in power and to show
readiness to shoulder the responsi-
bility? which group is there opposite
which can shoulder the responsibility?
Neither the Swatantra Party nor the
Communist Party nor any other group
is in a position to do so now. So, a
censure motion in such circumstances
is really most undemocratic,

My hon. friend referred tq the fact
that the Congress had been in power
Yor the lasy fourteen or fifleen years
or more and should, therefore, be
ousted. I would say that it is for
the people. and not for Shri M. R.
Masani or the Swatantra Party, 1 am
sure that considering the way in
which the Swatantra Parly works to-
day perhaps the people will oust the
Swatantra Party from the sphere of
polities allogether.

My hon, friend the lady Member
from the Communist Party was very
critical of detentiong under the De-
fence of India Act, the DIR and so on.
We do not like detentions. We are
for the liberty of one and all.

Shri J, B. Kripalani: Who does not
like it?

Shri P. R. Patel: We do not like de-
tentions, Even the Congress people
do not like detentions. But there are
certain circumstances when we have
to put restriction on the liberties of
individuals, because there is no other

way out. You know that in our
country the C ist Group ted
to create such g stuation as  would
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help them tp capture power. So, they
imitated the Viet Cong.

Shri J. R, Kripalani: Why do you
not ban the party?

Shri P. R. Patel: The Viet Cong
are used by North Viet Nam and they
want to capture power and pul an
end to the democratic rule in South
Viet Nam. My hon. friends from the
C ist Party wanted to do the
same thing here, bLut the shrewd Home
Minister saw the game and put them
behind the bars. And now they cla-
mour that they must be given liberty.
Liberty to do what? Ta invite China
here? To create trouble here? To
create disturbances here? What for
should they be brought out from the
prisons?

Shri J. B. Kripalani: Who invited
China? -

Shri P. R. Patel: T think that it was
a wise step on the part of Government
to have put these people in jail. To-
day, the rightists amongst the com-
munists clamour for the liberty of the
Leftists. Whether inter se they
quarrel between themselves or not or
whether it is a game between them,
I do not know. Byt if the Rightists
are really opposed to the nctions,
workings and ideologies of the
Leftists Group, why should they try
to see the Leftists free from the
prisons? It seems that they are one
and the game. After all, the colour—
right or lefl—does not make any
difference. A communist is a com-
munist and the loyalty of a commu-
nist paturally is not to this country,
They were never loyal in 1942 and
even today if there are some com-
munist groups trying to capture
power here and to have a dictator-
ship here then those people would
say that they are for liberty and those
persons  are freedom-fighters and
liberators. I would submit that those
liberators deserve to be in cells and
not outside,

I have every respect for my hon.
friend His Highness from  Bikaner.
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|Shri P, R. Patel.]

His was a studied speech and T must
admit a rationa] speech. He refurred
to detention of Praja Parishad work-
erg by the ex-rulers in our country.
T was detaind in 1942 by the ex-ruler
of Barnda. So many others were also
detained. But those rulerg were in
the country just to give leong life to
British rule; wc wanted to end the
British rule.

Shri Karni Singhji: Not in all cases.

Shri P. R. Patel: 99 per cent. If one
per cent was there, it was helpless, it
could not do anything. So naturally
that fight wag different. That was
a fight for the freedom of the country.
But today what did they do in Patna,
Kolhapur, Sholapur, Calculta or any
where else. Well, to compare thal
fight with today's arson, rioting and
looting, to compare these acls to the
acts of 1942—I say there cannot be
a more stupid thing than that. In
1942, we were fighting the foreigners
for our freedom. Today, who are the
people who are instigating the people
and want to creale troubles in  the
country?  And at what time? When
we are fighting Pakistan, When we
have o face China. At this time,
they are resorting to strikes and all
those things. Are these patriotic
acts? People know it,

1 want to say a word of praise for
the Jan Sangh members’ demonstra-
tion of one lakh. Tt was a peaceful
demonstration. 1 give credit td
them,

Shrimati Yashoda Redy (Kurnool):
But they are not so orderly in the
House,

Shri P. R. Patel: But there is one
thing. For staging a demonstration
of one lakh. what amount of money
must have been spent? Leave aside
the question of money. If at all they
wanted 1o demonstrate against Pakis-
tan or against anything done by the
Government in that connection, the
best course for them would be to
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march to Kashmir and help the
people of Kashmir to drive out the

infiltrators.  That would have been
the best patriotic work they could do.
Instead of that, they are staging de-
monstration  here  and shouting
slogans. Will this in any way help?

st gew W wgET A A
T T ORI G |

Shri P. R Patel: Will this help in
any way ‘o beat Pakistan or any
other enemy of the country? 1 would
request my friends to give strength
to the defence of the country in re-
moving the infiltrators.

Shri Masani referred to international
things. You know agriculture is my
subject. But my friand referred to
the international situation and sugges-
ted that we have to face China and
Pakistan and now in the western
countries Fakistan is not liked and sn
we must have friendship with  the
western powers. I am nol  opposed
to friendship with the weslern powers.
At the same time, whoever s
friendly to us, we should be friendly
to that country, If Russia is friendly
to us, there is nothing wrong in our
being friendly with Russia. Why
does he say that we should be friendly
only with the western countries? I
am not, as I said, opposed to friend-
ship with western countries. But
cpe America. We were attacked in
the Rann of Kutch, What weapons
were used? American weapons. We
brought this fact to the notice of the
US Governmeni. They were help-
less.

An hon. Member: Why halpless?

Shri P. R, Patel; Whatever be the
reasons—after all, there are political
reasons—they may not have any con-
trol over the weapons they have
given. So instead of depending on
America, England or Russia, I am of
opinion that we should be militarily
very strong. We must manufacture
our own arms and ammunition and
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see that we are sclf-sufficient in that
also, That is the only way we can
go about the problem.

Then my hon, friend referred to
the rural situation and rural poverty.

st gww W wgE : few AW
Tarsr fF A ?

Shri P. R. Patel: I know that the in-
come in the rural side is about 68P.
per capita, I the income of those
persons like contractors, teachers,
lawyers and other professional peo-
ple, artisans and so on living in rural
areas, is calculated and then the in-
come of persons living on agriculture
is caleulated it would be much below
40P. My friend says that after all these
17 years of independence this poverty
is there. But what was the condition of
these people in 19%7? Was their in-
come 40P then or much less? Has it
increased or decreased? [ would not
say they have prospered because of
having an increase in income by 10
paise, If they earn just 10P more,
one cannot say that they have be-
COmMe prosperous. But the fact re-
mains that the income has increased.
To that extent, Shri Masani should
give credit to the Government, But I
am sure he won't,

Then he said that we are importing
foodgrains and objected to it.

Shri M. R, Masani: 1 did not.

Shri P. R. Patel: I thought he ob-
Jjected to our spending money on im-
porting foodgrains.  Anyway, it is
very good that he does not object.
But if we look intg our agricultural
production, we see that it has increa-
sed. How far it has benefited the
agriculturists is a differeny question.
I am not going to discuss it now. But
agricultural production has increased.
Even with that, to feed gur people, we

have to impory foodgrains,. We are
helpless, We t allow peopl
to die of hunger. If we import,

naturally our economic position would
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be bad. It is only the import of
foodgrains that has affected our eco-
nomic position. Our economy  has
become worse because of it. So the
only way oul is to have more produc-
tion. Our  Minister of  Agriculture
is trying his level best to have more
production,

Then Shri Masanj referred to Mexi-
can wheat seeds...

Shrimati Renu Chakravartiy:
Formosan paddy seeds.

Shri P. R. Patel: If it gives more
vield, if Mexican wheat scedg yield
more, what is wrong?

Shri M. B. Masani: My only point
was that it took you fifteen years to
do thig scnsible thing.

Shri P. R. Patel: The British
ruling us herc at that time. He was
here. He did not suggest it uptill
now.  After all, you are more intel-
ligent thap the Government. You
should have suggested, but you did
not gugpest and this suggestion has
come from the Government, The Gov-
ernment now wants to increase food
production by importing this Mexican
seed lp overcome our deficit. What
is wrong about jt?

Shri M. R. Masani: Nothing wrong.
It took you fifteen years.

Bhri P. R. Patel: Maybe even
after 15 or 17 years, but what is wrong
with it? So, my submission iz that we
are trying our level best to meet food
deficit.

He said that the Agricultural Prices
Commission fixed the minimum prices
and then left it to the States to fix the
maximum prices. Under the circums-
tances that had to be done, and that
waz done, and that is in the interesty
of the farmers. What is wrong
in that?

S0, my submission is that whatever
steps the Government takes should
not be criticised. Whatever is good
should be praised.

And

were

My hon. friend Shri Vyss referred
to the Madhya Pradesh Government.
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[Shri P. R. Patel]
My information is that the Madhya
Pradesh Government indulged in
profiteering.

Shri Bade: That is wrong.

Shri P. R, Patel: The profit was not
~only 50 per cent, it went up to about
100 per cent. 1 think a Commission
should be appointed 10  enquire into
this,. That advantage was taken by
the Madhya Pradesh Government of
the zona)] system, and the zonal system
is therc becouse the States make a
profit.

st ®o WYo wAwt (wrge) -
amfy W, & en wlaemm-sa
¥ AR wv% & fan me gwn §
wF F w9 fiA 9w gw §m Oy
o ¥ fr gwrd ¥or & ammy A qETAS
£, g gHTO AT 39 AT g FA
#1 wifirer whfy, e v oart # gH
o & g%

a9 7 wzH & 7% & awA A
ATH ST WTRIGT FIAT ATEAT £
fom wwa gz-faom &1 g g
I AT EATE W F GISETH WrEAT
& fosdl & ot IR HIT AT oY,
ug ¥ g W IAFT G A g |
#fer am d wwAd & frwaw
o' srefaEom #1 am 9 w7 gw S
#1 a9 U A W g )
qTHS H oATiEEEE 1 oFAd gW &Y
are are fadn 7 w4 g, afer aarer
TA F FW GIEE AT FEA AT WY
TH A # %zd 4 fR eeds g
fre wat = "z wncfadaw &
FERAT 91 {F 1959 " 1960 F
aaAl &1 afoom g o#v, fam W
qUEFFTA F IT AT HAGHAT F, AT
FATE §TFT K1 6 W4 A7 A0 WK
g Gar mwmyar A w7 | wfEw
¥ f &9 F7FTC T et ar vt
* TATR 7 A1 WU A A g oA
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g & fregam & @ oft At A
¥ wreraar #% 3fe & A 57 @,
afes wore o 3w & AR A——wtfirra
o) gwEfET W §—qer w, At
# gwwan g % g7 o A wy s
fe fegem 3 W1 WOl o) B
w9 2w wr qf7 & ary § femAw @
qu-favig %1 a/@ " 2, ag e
feft oft 2w o arow &t farrry

L - .
-—

B T &1 w1 e 3 fie
g AW AR FW { ATHAET g1, AfAA
ww gfrar ¥ tfew ¥ ag e
frame & f5 T & o, 97§ 43
BT &9 @r A wgr 5 gy aveft W
wraen fosgaw & gl ¥ ¥ fewm oy,
fom & 1 wemg @, At 7 fegeE
F s a aifwe, W1 fr oo
A FT g w4 | I frgAw &
g gerdr afw & I § gw-fom
g | g® mron ad ot fr oaw s
W & ATy gAAT a2 favEmeT F T 0

/T a1 F1 qwEr fm & F
e ¥ E q ¥ TW F wraTEr Ay aer
ey Koo af v g e &
IA § AR TN 1 A AT 3ot
I § Tarar & 9T A A @ an afier
M 4 sgrr g ) afwa ow amfos
g & any & ag wggw s f e
w99 & guwiA ¥ mfeae 1 aamE
fra, fomy &7 et 27 gu fiv o B
FTVEIT § 8 wTd, IR gt 97 AQEa
w7 FY Fifow T W7 FAIT F I7AT
w1 A e 1 g8 a2 § e fom
fer qmw ¥ gmavr # wf, @
waaT AT F 39 qE et fw oot
Fdhwn o Tagarfe
aiffam w1 Fomn s 2
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o &7 wAn ¢ fE sl § o
qifErET ST A WO, 39 F1 Ew
|t & wrw @, e &, fawr faan g
3q % fan ¥ a6 97 wuq T
T ATE AT RATE | & oAt wgrafa
ufrer &741 T1gar § 34 faifeaw, gav
ORATH W17 3IA FTAl A, faEi
fegema &1 uri & freeA w70
gu vt mmgfa & Afea & grem Wt
"ERT WIT g A1 AgEA & Ay qeAr
arg § i oF A o dge e
T 7 A gz foed & fy swfe 5
g fame oY &, FTeeTe # g @
gfrwsr @1 ardm, arfaart = go-
foz &Y maw [ g Wi fret gEdT o
& iy odw & gad 51 wifow
w7 7§, A1 TH 07 I I EEndy
®t 1 dag fa3 a1 0w wEm TR gmt
qrET q4T A 7 owraw FaEr-—aae
et ot o7 g a—f swie §
® ¥ 1 a7 A B, Afwd am ®
W= AE gR OATR gut fE g gar
glamvar mfeet smifa &
o i gu Wiwg F fam 9% e wt
IFA a7 97 qTAF A T R

o7 AITAT AR, GATTIIAT gL,
ot EILET w7  yEfeaw
# foo? v mama A femr o,

& Twar § f& owre moeT ®
o A T @ ozgr ger, A1 oAy
o @ geter & Fv oM W oge
a7 3 g wAr , fam ¥ g
mF fegerht ¥ ™ wv sfwam o
it 3 1 eafAe & aamar g fe
ag ATETE FEr faet 1w W
o o T Ay wfew

924 (Ai) LSD—8.
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WSt gETe AW AT gvew W § 7
W 1947 % AW WIATE GUT 9T, AT AL
2w o T #1 Fge g wf o 1 A
F arar ay f gt Wt A 9 feve
wadi & wwasT o ff, maz ww IW
=t arfes fo avd ) e gur W 7
o o Wit gy, sty wTe-
afar g mar | s<reafr grawfy gY@
T\ & gErae § faeey ot v arewAT
o, wgmE A aug ¥ 3T & w0
T @z v @ af o §E v
TR T K AACATE WY F167 ATeiE T4
Tg T | A AW §, A QIATIHE O~
Fr—amwif {a¢ ¥ wfww 2 Tn qw-
W AWC—F TR AMAr mEr
9T A(H AT AT § | FY WHAT wHA
# A qu, g ¥ I &7 wHT AN
&Y o7 ag Wiger § g Tqr § | WO
# 7ZH AT FEE 97 F=A AT AT
HTH g7 FTA ATAT AOGT ®F qTF A
| gw AW e fgeger W aw
g g, fom # g # grondy
2, Ewlt Y grard & 1wt
AR AW & @ig oft g7 wEr AT §
fr gm mor w¥F, ferrem w1 g
WIRT gt ot arar & A i
grT =rfge 1 & wwwar g fe o 1947
#, o fggerm wraT g, A TN
der g 39 FW AT AT N9 AT
TATH o7, OTX A4 T ASAT |8 ATH
a1 7417 g, At A7 ¥ g & ag
Aare, TifeaTa & 7w ¥ fAg g A,
AT o & fag g dure, e
T+ & fAg a7 A, &feq o 3w
1 T AT A oA A1 3w R ATy
fem oo & FEA A, €9 W AT
ot &% | |TS W WTT A€ AT QW AYE
o7 T gW Al TR W7 TE K ST
W A & T At A 3 w1 A A
€ | ¥t fm, srafem S e arga
5 wgr fe sl 3 wamelT dar Tt B,
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[ ®o Hro F74AT]

qz F1dt & 1 Afww wf ey A A f

T &Y 1 FWT wY AT Ay faer o ogw

& 1943 7Y T T | ag At g

fe  gewawT o AmoEdl A 2w ww

TEE THE T T w1 fordt 77 Arfegi

oY WIWT & FTT | A8 g9 AGT g0t A

fs wez fam a2 gram ST T Y ward

FT AT FWA w) fad av ag dew w5y

fordr ff w2 q 18 Y 777 ¥ wodAY s
= ST HEA AW T g A A

oI W AR T AT g Ay a

W W I &, I €re wrfo Wvo

T qT A T | Gg AET T F @rar

foir @Y 73 ® fosr =t Afawes w1y
AT 7 fa¥ | G A O F ey

ey, ST & A AT, o frgEaa

¥ gy a1 2y o AR

16 hrs, ‘g

# 0% foz ¥ fag s w€m
sy fudl & f& gardt 99 ) and
mifes s #fr g Pmgat wriag
afi §, v gw AW A 39§ oAt Adt
#yedr o, wy aEm T ard 4t o\
amwE FWTO ATTE WERTWITT ®) wurE
afit ) v W e § o g
qi TF w1 FErE ¥ 1 Tl T, W,
HEA WY GEGATH qF A A gH R
faer wfgd 1 oo e pesw ¥ g
ar 7 &) #few g ferg faeeft oy arferar-
#z oY AGAF 1 HAAHT 3, TEHI I,
wfadi i T W qveat 1 sk
FET A | AT Ta oerd F oftw gwdy
FRiY | W T A AT F R I A
wot ov §% § W om 3Ew  fw
7T 45 g §, vafaw Al gl ag
¥ weT SR B

s g foet ® wegfaest &
wer =7 3 1 Afea 3w &1 afadt wr
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& wwie & = o9l aifagz
gfeaer & 121 | wwfta arfereft § 1w
T a4 W AITAH T AIAT | G
Hifa g1 g weATiedir Aifs @, garer
ow Aifs g Tifgz 1 AW w s
AT wT firedt o grem # w0 o e
99 AgT awAT 0

AT AHA FT WA ALl A A
w1 difaw | g fast mo sndr | FEw
wiwer da7 | Y apeht g e it A )
#fww =t ai¥FT 7 Tav wEr WU W
T ®1 fF 3w wY fwm & Ay
Z | oF 7 &5 & ST, maE &
AR o AWgki ¥ Amee e
=TT Tga ¥ Ta vuy Avar I faw
T KT ATE AF AL AAT WTE | T HT
NHT FURTT A% T 7

W aw ¥ wgmE & AT § o
ux wfan da1, = wfaww 1 g
w17 & u% oo F1 wfEwm AT e W
famsmar way 1 I wRr e fageay
sETad 1 wren frnge g wfed
22 W@ mE FANfE & & ae
W%g W B TEAE 100 T0 F FH
T 160 A aF, 2 AT, T4 BRIV
FY ASAIE 109 To ¥ 250 Fo AF |
& avE ® 22 W@ AvEd s
F wrg &1 fvim oft goomrErd & €7
fagr 1 arz fean i g, wfama o foid
F1 mAs, #fes frrde gEw W
e frags wd gw ) meT ¥
gt g FTww s nETE L AT
TENE TNH 4 UFAET W T E
IWET AW g1 FT AAAT F1 BT W
wodt wfae wfama ' aw w7 @ §,
e wim § 1 fv o ww & wrewd
&t o §, %1 foo wew ey ¢ e
w1 FEY RAT a9 WY g AURTY 9 Y
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g & & sz § % o ot s
wive & aaed) ¥ qfelr | qg o # T
a w73 §, g A sarm ¥ g faw A
e T ¥ B, afiey w e o,
ag &y Y a% | 37 F fo wrr e
AT FEET Y g A1 3w & faw
¥re wrko Wnﬂlglﬁ'ﬂw
¥ fadmm wvr T § for w7 &
aow g fr &g favmr W Qv
safir & fir woe ame @@ Afre
segfaen & wwar wwgn & @1 fagiw
& O 97 7Y | 99 #1 AT X 777 &7
% 9 & ALY AW AT AFAT | TW AT
¥ go Wt w1 w7 R T A 0E
i o3 o W ¥ oo omay 2w Y
aeuy Fargia & qu e &, misT o1 & soony
# 43 %7 ¥ wov TEE AT dref
¥, w s A rATew smfr e
wradfas  Fmar e f aoma g,
A1 & qamar g i of e s A,
vz wegfrer A, 8T 37 & o6 R
qu g AT | Sfeaer wawag e
oTA ACHTT AR FY FromEenrTo F wi
firgams ®7 @Y 2 | 7o Sifeq favw
g, whTw arrdl e gu, W
W fromme g ary #, wafad fn
Arus N wifrda 16§ aadrai
v firegnfrat & w4-F401 FA wAT

t..

q ST e AT AT frmare
LA Al

ot ®o wWlo wHAT : WT AT FT
aweTE g1 A1 g AT @Y ond 1 & e
£ 5 gfF afavam sema mar o ¢
gafar wmo & gewer wiww gef
fir T a1 &Y 4n ¥ KA A AT
w1 | Ffen oF oF w9 wmR faA W
& w7 el fr wr aref F Rw oy
gufa gk & 1w wTw wEET ¥ T
F & Y AT urT w7 ag g gr 0 fe
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0 gUA rfrac s g ar | 39w
I3 FU7 T AT 41 | gE W
Fererr e w7 1 o feera g
A% OF ALY FT G KA WOT 0 AR A
wer f ¥t ga ane, T e §
W & wgr T O@r At g Awar, &
gt %1 dvwm feere g g Tw 3@
Fra1 fF 99 1 Fvay §@ A9 R g,
A iy Bz § WX ag 9w Kz @3
9 ¢ 1 wew 819 A S e § ge-
ferg Tea1 ot W Y wOaT 0 IW R
TS K1 RN VAT, IO q@ T4, AR
syt am & ga wfr gwar, dew
g S HE § ) 6w & aE 39 T Al
rft &Y Yo | AT oft w7 7 | 7w W
am i waara, awr Sew @ 1 i
T ¥AT T | IAHT AL ¥ FIETC
AT & fF wlge a1 3 & fee 2w
T ET TET § | T W 94T TH ATH A
T WET | ATETE Wiy aAeTy
W%ﬂwmquﬁaﬁmt
wrm aga &, #feq aa W fegram A
qaedy w4 & o

# 1 a1A Fa TEATE 1 A wTET
¥ e arcar ug sfawrs g 7
ot | W AT wfavam sy
WTarT § AT O ST F 1 AT AT g w
g g g & wpAr g e oo v
AN H FTRA K AT AT ET
wifer gg wr wEHAT 08 Yo Ay
& 1 garY e gwo dio § xafag o ot
ugo fro ¥ 7F I gaTC TMAT ALY § 1
wafan A A e A9 B AW
oTs §F ATt ¥ dEar w0 # fE o
It @ ofy & @ oy oW g e
awfn o gf ot it A@ gt 1 o
o Fffr grear & At € aga Iy
ot | S T vy fw gw gy fird
arar fedmn, s fadom, gEdr 9w
aeffy wrorT & wgr nay fr @ firfermw
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[ =o Hvo FAHT]

7 T BT | FF A 9 80 ATH AW HI
el wew faenfy, of e 370 & aw
fg=dz gam | AWt F qur fF frgaiz
w1 g A1 w1 fR g Gifwarifaw
7 g, ST Y & w7 fET qerm
Fram | FrEd daadta e T oY
g, Sy 99 adfa g W a8,
ofifa & amwm g 5 Zw £ grem
T 2, M AT T AT & T A
o AT W afgd fE ag g 3@
st et §T fF s AR aw T
* Oy ¢ ar g | T 3T FA F
e F g, %o mrio WiTe AT T R,
A8 o & 1 ww A A form wdE
& an Afwm swamAr Av-aTT g ET A,
T wF TR

el Trferdt e d T &

A w40,

A1 VT ATHE O i 3496,
AravirETe Fe "

Shri Kappen (Muvattupuzha):

Madam Chairman, in a parliamentary
frrm of democracy, the no-confidence
nivtion is a powerful weapon in  the
hands of the opposition to bring down
the Government and take up the ad-
ministration but it is a weapon which
is rarely used and uscd only for the
purpose of taking up the administra-
tion. Bul here in India. every now and
then, we have to confront g no-con-
fidence motion. Simply, because therc
are 50 Members to support a motion.
it is neither fair nor proper to move
such a motion, And who are these
50 Mcmbers? They are drawn from
parties and groups who have diver-

gent views, whose ideals and ideas
are different, and tha' is reflected in
the speeches delivered here also.

While Shri Masani wus for removing
all control, my hon. friends of the
Communist party were for control
Which of the opinions is the Govern-
ment to accept? This reminds me of
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the story of a rather greying young
man who had two fiancees. One of
the flancees did not like his white
hair; the other flancee did not like
his black hair. So, when he went to
one of them, she plucked out all the
white hairs and when he went tp the
other she plucked gyt all his black-

hair. (Interruption). Finally, what
happened was that he hag nothing
left on his head! Therefore, if this

Government is to follow the advice of
the Opposition, its position will be
that of the young man.

Now, what are the reasons that
prompted the Opposition to move this
no-confidence motion? The two main
reasons advanced are, firstly, thu
difficult food situation which the Op-
position cared to call the food crisis
and secondly, the high prices, First,
is there really a food crisis in India
to day? (Interruption). The fact Is
so long ag foodgraing are available
at reasonable prices most of ys would
not think of a food problem even
though the avaijlable food may not be
sufficient to meet the minimum food
demands of the entire population.
Thus, in 1855 with the availability
only of 67 million tons of foodgrains.
we never talked of a food situation
or of a ford crisis. Even the Planning
Commission thought that the increase
in production would help to stop in-
flation and stabilise the economv, This
view obtained support from the fact
that the index of cereal prices which
stood at 100 in 1952-33 came down
to 76 in the year 1955 In 1858, with
n record production of 77 million tons
of foodgrains, a team of agricultura!
erxperts from foreign countries were
telling us that India was facing a food
crisis. How do we account for this
shift jn view? It cannot be sp simply
bhecause of the increase in population
only. Because, within this period.
the population increased by eight per
cent, while food production had In-
rreased by 12 per cent. Evidently.
therefore, it is not the availability of
food that matters, but it is the price.
If people have not got the purchasing
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vower, then, the availability of only
47 million tons of foodgrains does not
cuause us any concern, but if the peopl,:
have the purchasing power, if  their
standard of hiving is high, if they have
got the money, with a record availu-
bility of 77 million tons, we are again
confronted with a food crisis.

In the current year also, the case is
the same. With a record estimated
production of 88.8 million tons and an
import within the last seven months
of 4.3 million tons, we are again faced
with a food crisis. We must remem-
ber that the target fixed for tne end
of the third Five Year Plan is only a
100 million tons. Therefore, there 1s
availability, within seven monthsg ot
the year, of 93 million tons of food.
Another two million tons are going tu
be imported. Yet, we are facing a
fond crisis. It is ngt because food s
not available. It is because the peo-
ple's standard of living has gone up.
They have got the money to purchase
the food they want. Not only that.
Money in the hands of producers has
another effect on the availability of
foodgrains. When the producers
have got money, they have a tenden-
cy to hold on to the stock in the ex-
pectation of better price. Also, 1t
gives inducement to the rate of con-
sumption. Sp much so, the marke-
table surplus is less even though the
production is high. This has been
clearly brought out in the pamphlet
prepared by the Ministry of Food and
Agriculture on page 2, para 2. I am
not reading it out for want of time

Five years ago, our late beloved
Prime Minister told the Houze that in
the  villages, he found the people
were better fed, better clothed and
better housed. A survey conducted
by the National Council of Applied
Economic Research showed that bet-
ween 1951 and 1961, savings by indi-
viduals  increased from Rs. 61743
crores to Rs. 101343 crores, In a
country like India, where saving is
not made by cutting the cuirent con-
sumption, it is 4 clear indication that
the people's standard of living had
gone up between 1951 and 1961, An-
other indicator of this fact is the in-
vestment in assets like houses. Bet-
ween 1961 and 1981,  invest-
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ment by  individuals in  house
construction in rural arcas hag gorz
up very much, Similarly i(he invest-
ment on vehicles has trebled during
this period. Investments in cycles.
tadip scts and other things have in-
creased so much, showing that the
people’s standard of living has gone
up. Therefore, Mr. Masani'; conten
tion that the people have  becomu
poorer is not based on facts. He i~
an economist. He har either purpose
Iy misread things or has not careu
lo read things properly.

Much has been said here about the
arrest and detention under DIR and
various provisions of the Cr.P.C. I
wag said by Mrs. Renu Ciwgravarty
thut 10,000 people were arrested. It
is wrong. Up to date the number of
people arresied is only 330. Even
they have not been  arresied only
under DIR, but under various other
provisions also.

The leaders of the Left CPI have
been arrestei because the, were pre-
paring for a revolution in this country.
In proof of this I wish jus* to read
out one portion:

“The exiremist sections in the
party feel that the conflict with
Pakistan would create conditions
which  would facilitate  their
plans for an armed revolulion to
achieve  peoples’ Jdemoceracy.
Ganesh Ghosh, who is in-charge
of the underground organisation
of the party, staled at & secrel
meeting in Calcutta on April 28th
that war between India and Pak-
istan could help in the promotion of
civil war in  both the count-
ries, which would ultimately lead
to the victory of the proletariat
in view of the help which could
be expected from the world re-
volutionary forces under the lead-
ership of Mao Tse-tung and the
Chinese Communist Party.”

This is what has been said in a
secret meeting.

Sir, it is wvery clear as daylight
vhat they were preparing for.

Dr. U. Misra (Jamshedpur): What
is that thing from which you are
quollng?
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Shri Kappen; This was said secre-
tly in a secret meeting by a Left Com-
munist leader—you may he a Right-
ist,

Now Sir, I am asking Shrimati
Renu Chakravartty whether the Stu-
dents Federation of India has not re-
ceived a directive from the Students
Federation of China to create a
revolution here. 1 have got with me
a pamphlet that has been circulated.
Under these conditions, what is this
Government to do? When Chinese
and Pakistani forces are facing us ot
the border, is the Government 1o keep
quiet for these people to create revo-
lution inside and let China to come
mn?  Sir, the Government has acted
wisely. If the Government had not
arrested them the country would have
been put in danger. Shrimati Renu
Chakravartty said: “You put shack-
les on  our feet”. 1 am asking the
Government to do it, to put shackles
not only on the Left but also on the
Right, because there is no difference
belween the Right and the. Left.
‘Inder these conditions, the Govern-
ment could only arrest them. But the
Government has made a mistake. The
fGuvernment is feeding them in Tri-
sandrum. They have gone on hunger-
ttrike from today because they have
increased five pounds in  weight—
most of them—since they were arre;-
ted. The Government have given
them all that they have asked for—
allowances, newspaper, radic and
what not. Many of us have not sny
af these conveniences in our houses,
This is » mistake made by the Govern-
ment,

Now, there was an allegation that
the Government did not proceed
agalnst the hoarders and pro-
fiteers in this country. I do not
krow whether Shrimati Renu Chakra-
vartty is aware of the facts. During
the seven months of this year 39,000
avarle have been proceeded sgainst.
All of them are food traders, Of them
3000 have been convicted and T00
more are going to be convicted imma-
diutely. In 1964 anly 13000 people
have been proceeded agsinst. I asi,
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is the Government on the side of the
people or on the side of the hoarders.
38000 people have been proceeded
against within the course of seven
monins for hoarding, profiteering ete.
Tharefuvre, the Government have been
taking effertive steps to see that hoard-
img and pufiteering in the country is
siopped.

Buy this work requires the co-ope-
vation of the people. Unless the Gov-
ernment gets co-operation of sll the
people it cannot succeed in its task
and go ahead with its policies and

procedures. Instead of giving co-
operation, what is being done? What
happened in Andhra, in Kolhapur,
in Calcutta and other places? When
this country is facing a crisis, what
were these people doing? They

were creating trouble in this country,
utilising the students—the Communi-
sts and their allies. [ charge them as
traitors of this country.

16.24 hrs,
[Mr, DEpuTY-SPEAKER in the Chair]

When the country is facing a crisis,
when the country is in danger of be-
ing attacked by not one but two ene-
mies, is it proper for the people who
love the country to create trouble?
They shed crocodile tears over 3500
miles in Kutech. They do harm to
the country by creating these trou-
bles.

MNow, these are our real enemies.
Let us understand that. Let us put
shackles not only on their hand and
feet but, if possible, on their neck
also.

st 3o ®o fwddr (dewix)

Iqreqw wErEw, faed uw Aw ¥ A

a3 it WY o fe gR o afrem

w gEATE wade & fawg wTm oOw
wr & 1 g foa famg 319 T B
s g @ e g Wi e
AEEET F1 W Ag w7 ww g FfY
Y ACH AAC TN § AY 9w }
fr wee st § o faage el
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freeft matiiz 1 gAv, oW W W
TFT T § A A T g g
fiF st #1e¥ 3000 1T d000 W gED
g foest gwdt § 2 g8t 18,000 ¥
ST BT £ 1 S W gH 9Ter AT
w § g g ot At &1 v fem
¥ oY e &)

faxet & @ goror wEgW § Az
fiiq adt® & qu7 a7 a1 78 gaT A=
wrT 3| & 7% famg Treer & A o
o & fF agt aeqot fagear w1 g9
JTFAT TT@T 9% | FH W1 ATH
fammg & ¥ A1 39T A gH waweAT
& AT W § 1 gETd W a9,
T W &Y AR a3, gH W 0w
T[T AR IH FW AN 9 W w7 A
u%, ag wiwg G217 w4 F WY TH wAG
w® & v wgr ey g awaEr
T A

a7 feirie. & T AT 7H
at ga e & fr gare W At g
t o g g e @ E
aq @ A 9§ Ao wed
s ¥ & sw g ofam ard g awh
T 3§ ar Ad A1 v <= § R
IAT Al GH AEAFIAT T AHAT FIAT
agr 41 ag #07 gfew W fedw
fr gATL WA 9T R 5, 5 W 6, 6 WET
w S gu & e g Y v d
WIS gag g9 AR N qg AR T8
e 7 a1 & qraw gy 1 @ & |fe
@ & g g9 %1 97 g e g fin
gNTL T FETE AT W E Ar A
firdedr {2forde 1 oy g § W
I ITET WEEEAT § | AT qg W
v § e erfae ag w w § W17
I % qre w7 waqy qvae § WY Fan WY
EATY FAX ERAT E1 6T g Y Ay
Mﬁiﬁqwimgmwz
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otz $2fstar o frm o waroer frz
gt 2

Tt avg afx g9 9w & eni A w7
wza W gifdw 0 3 OR @R
wel o1 a1 giferda § T aw
frmg T ¢ A1 quT W o g
qua § 1 oA & fan & qaars
quwtﬁwmfo Ao dro
ag frdte war § e gurdl w1 ade
aE A v Gy gw 7wy T Afew
7¥wa o7 Y fr worwe § Ay aw
T T 13,400 OFY FEE RIS T
& wf ¥ 1 smfgy @ wRi AW W
Tgife Ao A raw & e
gt awerar faeft a1 gaTh Wi fied
TF ¥ afrw em ook 7 oo A R
f go & & i wr @ & 1 fwerfa
*1 agi Wi # & fawrery % o wae
FTAT TAT §, IT & A KA qqTN
TEAT Y | TE WY g qAw @ e qoy
wrafusl ®1 gaTdt wowT W T ag
frprer amgT. ®T AW A1 IR ATy
TR WA T X AT qwAT
¢ wifefem 19 @1 e §fvmm fadram
1 A FY W o g g W
wrae & 0 ot fen ot H
TR M W § A g & el
w1 v ft 7 felr o Hfem fwenfagi
T A AT ATEE & WA ErE
o HRA A qw @ & 37 fe-
= qadfedt w1 gyt § foee &
ferg gw w1 Famw ¥Y oo A g7 oft 8
g A WH Y A E | AT W FTAIT
# 9 arfeenfot gra T g 4
Iq ¥ qTHE AAC T At gH B arwi
W ¥ ATt W% A qTaT § 1 enfar
¥ TEee A 91 A gofe st A1
7z Y AT # g 0 & W
¥ AT AT % T e T o A
ﬂﬂq‘m?mlﬁ{[ﬂllmﬁ
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[ 3o o Hdxi]
My 4 TEr ¢ afrer A # A
g} 7w sPwssd afren
ATHFACHFH AR E | A AT WA &
wZT WA § | Uy @ qaara7 17 A
AEgmuTEAgU AN W vy & fw oA
AR A g § | &A@ ¥ A
ag FEd F9 o1 @ & 5 agi oA
¥ 7 OF R A A AER
T § T A W e d wEe
waAd F7 g femfadi 97 wa
q¥nT | wE OF S & A W e
AT VA & W7 IA & W[ gH ST
E EgT aRA § 7 T I ¥ A9 A ¥
gW FATg WWfar w7 " § 7
dfFragaige s o #1 a@ §
frgmedar egimsr a9 o RE
arn g g ¢ e g g A
amAT e § fowd fF droo o @
gaTa fat A {w o oW gw
¥ g & fr gt oy afeeE qu-
dfsa fi=f qw oy & ¥ gw
g @ g § fr e s A aw
w1 & 9T w1 A a7 I AL | gw
ag #MY O gage g wna § T o
# Y fawery g faer & &, G F7
at ara ga fawr & & i o o W
¥ xdgm § 5 ogw 37 anefmdd
FIT FT CEEATAT AEA F IH O
T g ey 7 dw wET AT
9T qo THAe Wio ¥ AT wrawdw &2
gt dgmfrmamy § & w3
t fr wrr gav & fafafomge ghaarc
 w wT A, A w0 v A g, S
aw g ¥ w3 o Tl ar a A 8y )
X a7 THIE FH A1 To U0 Wio
¥ grawad & A § gEty A &
wré ofefadt 7 1 W 4 | waw Ow
#r WO § 1 g A iR anE W
ant & 7 G W ¥ 1
frert €1 o & fr & e wepf w1
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A A 0§ AT IREH T Fe
%1 wegfa &1 oo faar & 0 oo
AT, ATHATMAT, AIA-F TAT AFIT
# WATT §A o Ay g ) w6 W 4 fo
WO s Y § | oform ag § fF
o W & fgm & aEl w7 gury
WTEATST FT gAT 2T s A G
AT & 1 WA HETT A gATTT WA
IIAT FTAT & | W Fga & fF oE qw
Tt qEF §, 3 B1E AT FY T4 A7
IACT AT F@AH ®! ThE, qE A
weawr ®9 & agr famrd w# £

BT A & gW A -y fawen
g § & s garo &w @, Wy wn
AT gat A5 T R, 7w g & s
o am s e
FfT ¥ 2 avg w0 famr dpi—
g 9 &) g % fafesw @
FTTHIT & TEA 1 uF v ¥ fafoay
g o g wiead ¥ @Y aw gEi
wse F fafeas & | swde =1
aret fafeww w% FToiT o § o
Ay Y fafeas e sfean o &, &fe
Tt WAy # gA arn fafeaw amw
gfemr @ &, Sfew ag fafeem ws
FTWHIT AFY &Y %t & | 48 WE W A%
AT I W R AT T aEE Y
st ag We faer fean mam @, &t
ww ft #1 i 7 g v g owr
g % fr gw ST A9 § 4t an
TRy § | W 4y VT A | T g,
a ffreeed Y #= &1 A wT W
fean wan gy | Afew ww Aw A AR
feemdt og § f& =7 wfudi w
sramgA fegn wan, W wA-ETH gWTY
fatg oo wH ¥ W gwW 39 v
favars F4% I M | IF FT AT
ST §F T AT 9% W & | T A
IT garh wed i ww wwdt, dn
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g A fwe wwd | g feay wd
st am § fF 1500 mAT F gw A
w0 o frr AR A T & g
FHFTgag & 6 T T 07 9 A
argr @ faww wwx | o few ave
w g ?

wTWHT w1 wee e safer o
o FT WEAT TEN §, @ AT AW AT
HHET § | gATE WTERGWA & yifaww
1 ¥H 77 wort g 8, faa w1 ek oy
2 fr wTwfie geTY 2w w7 o% W o
ST AT EE A qET T G AL {EFAT
*T fear § 1 T wiERgEE Wy O
wi A Ay fear oo oawer g &
ATT-ATE NAAHT § A AAAT FT 0T
R o wm ot & qodt 7T 91fEn
o7 AT AT FE YU ST 17
T T 0 wrfew, ATfw W g
o« TEE wEEE A W8, A ' A
Eoc il

A TF a7 F1 a7 ™ § fE g
EIAT HHEAT W7 EUTE AT FIWHIT |
a¥ qIT ¥, 79 avea o1 foowa & W
R & TR o efwe ) A w
e §, a7 gt o, My o faaw
g oardy AmT A e wY amw X
foam &, ag o gt fam e w1 faeg
g 1 afew mi o a3z & fr AT
X TEANT €H ¥ FATHA K7H AT
ag qafew & | ag w8 @ w1 g Al
o 5 ofeenfmi & s, Sie,
freret | wif o7 v aw fe @M
fe s & o gw 9T g WA, gW
T AT, a9 g9 gy et 7o
T %) ag Ay eqart arfen fe 9 o
B9 9T qre I €Y 7597 AN w T
2, I7 9T guAT w7 & W 61 96 g
feat 3 | ag dft Afr & e s A
MR ATt vy gw T ¥ famrs

% Frd 7 orw gW N GOl T
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%W f AR w7 AN § 7 wm On
HET FTRT ¥ wT Y Ager g wd
&1 wrfre o ol g A & ) 3 A
F 3 A Nt 9 g ¥ o
affeT #1 A fT oS &
T g w1 ©f wfewr @ g
aferm 3 fom s 21 g
VAT a7 T4 8, A Ad-mm, v
s dgar g1 w7 agt 97 aw o
W T ) owT oTW 9T ot gw
3™ ¥ fovg 37 A w7 oAy 7
W oew ¥t I at wif v oy
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[ To Ho firddt]
AMT—39 & wArar @7 #r gdET

FAET YW@ & Y OTH W oW wETAT

¥ ATHA g W 9vR wan @
@t oifwem ¥ gt efant &
T W, " Fw fwren W @ #
oI IA W AEAT 120 AR ¥ 9T
¥ 70 ATE TE TE § | TR AE
wEfagEt w1 FT gen ! e EA R
FATEE @ Fwq ¢, ar fEv few
F1 FTmEY g oAwy £ 7 oww
7. 85 &1 & sy ¥ @ af -
AT & ament F1 ifew o ww &
e g X ofgem ® @ W@
T JAweE § fatu ¥ w3 aw 0w
weg W Y R ¥ wfeewr aw
¥ f& Immr T W T-
q@% arffem ¥ oA owT@r s
g ot &1 T oEEam A &
avy & f& gud  onv wwfwl
e 7 famm &7

B A gl 9T TgA @TEr ATRAT-
frftwr & ame T A g § Wy

AUGUST 23, 1065
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mar w1 @i O Al & ar §
T AT AT AF AL R

sl gMm wr sgEew oA
gl & =ag arm 2 afesma A
¥7T g0 &, M AW B

Mr. Deputy-Speaker: It is not for
Shri Kachhavaiya to give the ruling.
There is no point of order,

Shrimati Laxml Bal: Sir,
not knmow Hindi.

you do

A Fo Wo fakdt - F w7 @ ar
fr 37 amaror & fav goar faaie
w71 5T g mar & 1 IodmaT awpe
azd wE gyt § o e gnefwi
F1 g arA Wt off g AvAr § | qga
Fifew 71 ¥ arawz Wy feafr o
2 fr w99 1 i fam o @ ¥
AT wET gt o W 1 W IaWneEn
=T § & ot g af qfeew ¥ wrR
& W 8 wgark wgr 1w e,
wad wrE Aeaor framd ol 4

qmrdifa fem feafa aw agw
wE §, A o w3 ) wvd & g
w1 WY wTa ¥ | qE gETL OF WG
& 29 ¥ v faean °, afeema
# wgt oF wed & w=e ¥7 oo fowm
a1 qgt gare B o feafr ag &
arrg A1 wE ¥ 0 gt wed w7 e
wEt w7 g & 1 g T Y ¥
afira wew &t g A § aga wfuw
qfragif amr S s gk
femrge # wovar O, wa wgt w9 R,
wafwrar ¥ vavar o, a@t w0 §, g
¥ s o, agi 3w f ok & 1 ey
Arw gard qur &t feafe firedt an
T} frewr amder TEW W oW
Z TT Y | G SART WO QAT F
AT MY A Y wEgEA WO, IAET A

BHADRA 1. 1887 (SAKA)
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FTTO FT KA AT I O AT | KOO
itfegmed Kymr s 73 ¢,
fedt g7 ¥ gw o7 fawarm A
T, g 9T W ¥ AT vt wfioe
& wE ¥ fr ag qurr fad war wrA
afers &Y 77T ¥ 1 ww Eww ToT WY
IAMTERE AN ot 39 AN gwIr O
1800 ¥XI¥ *9d A & * ¥ ¥aT
qr A% 1800 FAT *9qT AATH A
™ ¢ W vaw wfafaa e gary
FIT 2100 FII¥ TG w1 FAT A qA@
tigwam fad @ A @
FATT 9 TR omr ¢ oW fw

“the minimum that is available
to keep up our currency"”

ot gt frafr s o o# @
w ¢ fedft W oA wm g
e, wrA # feslt w F o fome
e, fedt Wz 1) oo ¥, @ Y
=r§ fror frarE 4t &Y &, w01
wror 1 femw qu A weh &, @@
wH dw qrqw Al oA & fe g
et Y wwe € 0 Fwhr ot £
ot feelt @™ @ ahT W} g
& *T far g, Hedt ao mw oo @
™ waT wfewy ¥ werw o oo ar
W % agr vaw wfevas wwoao § oA
ARl wAm gz o & fa = oah,
ora e #Y feafa que af § o frafy
gudt g A7 wEW 9F w9 g w7 AT
AT, M AT ag g FHA & oy
Aurr @1 am fr gw W § o
ag wgx w1 T A & Ay At e
sgr 3 fe 18 TR aw AWy
Ay faeeft €1 A7 a7 sarr A
qt afrers o & wafe 394 120
a1 150 vt wifew fae § 0 v
art & amaE ot aF W gt 8, A®
o IRt w1 97 Af o e
&, w1 sy g A e ¥, faeen
wT ARy wifgd wp s wh g
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[57 = o 7o fradl]
AT 9EE ¥ WM IAE I P,
fr MR magaATy

qA a7 TEy 3o owd ot & fe
uweaEr & G 97 faw feda wmw
gfear wr7 *1 @vFT 7 ZW 97 AW
fea §, 3a%T o gEAAmET gRAART
frrm m ww gw zw wE fr
TEFT TETMAT TTARE g g
TR, AT H oW g1 g, -
fow odfa *1 Ay & fao g
I e M w0 smaAw F
TaFT IqEn AdY g afed 1 @
T F1 AT AE ¥ 1 & g & faeear
WK FAATT 1 FAFAT W FO0H
¥ greardy &3 #1 awr o Fww w7 A
TS ¥ WIA A F % w7 fEmm O
o rafam o w7 e man ¢ f

st tgme fe¥ g FEiRe
s § A1 a=x & fwam Swom

St Fo Wo fuddt & am & oA
Ty #, I8 gF 7 AR wrf FAF A
& 1 fred fadi Temam # oam
W, AT | AT guT, 77 ot § wrewr
TAATAT E | UF BIE F WWA K1 FAHT
g5 myadr Ay gf  wfa earfe
w73 & foau 97 &9 & w0 7, qwi F
wfafare Soffe 7 gz wdwT &
A9 7 YN 7, 0o dfo § AY ¥H
¥ FT FAT F1 AT AT ) IEE A
agt fafeeT qrgw w0 | IR ez
g w7 o w7 fo g @ fooe
foat & o wrEst & oo AT &
wq FAREL.A e e S S
fe & &% fog awa § 9 TE wrd
fo wT W W T g Wit @ ms
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foie & &4 foe o1 99 wwT W@
FET F qATEAT FT fa@T W4T | 99 QHo
Tro &1 #gr fF g7 ag 1 R =2
frd ot s 397 ot =T fean s
w1 i ag st gk A0 W
w17 Ia7 wrfer wqroeT & w10 F Ggraar
4t § ot 3awr oY ZEeT F3 frar mar
"7 a7 o mrie Are H1 IHEHT w7
T | wewETe & d¥rEE w1 &1
it Pafirrer gt a1 ek AT & i Wy
& va7 agd wem #1 § WL A
Wt grawT 7 fagr | oy o Afw o
W waEt %1 7 §, qm IfA g 7
AT oIS T ®1 @R F oAy
TAET IqUNT g7 wwfed ?

it A1F §7 gy & ofe § W@y § Av
HFT w4 4 ¢ fF S ) aegee FO9
¥ o wwe AE gu & waiw A &
A7 st #r€ wftwre a{ft § fv s
TE 9T 43 ®T TIW FT WA 7 |
# frdwr v g 6 w11 e ol
T et & w9, dr dred go T afew
fea1 ot ¢ 2 gu gt ¥ ewdw @
e T gEd w1 ot ww Afed

Shri Khadilkar: Mr, Deputy-Spe-
aker, the no-confidence motion in this
House has become almost a hardy
annual. Nobody in this House, nor
anyone outside in the country, takes
all these Opposition parties who ally
themselves in bringing forward such
a motion, with any seriousness. But
on this occasion when we are passing
through a serious crisis, a crisis of
confidence, there are on the one side,
prophets of despair and doom like
Shri Masanj who are trying to under-
mine the economic stability of this
country; there are others like—un-
fortunately, he is not here—Dr. Lohia,
who is preaching that anarchy is
better and he is waiting to celebrate
the day of deliverance, He would
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like to see this country pass through
a period of anarchy to find out a new
solution to the problems facing us to-
day.

What Shri Masani  and his other
friends are saying we must very clo-
sely examine, A few days back in
Bombay he said this—all the time the
Plan is the main target of attack—
‘our economy is stagnant, we are not
growing at all, our international cre-
dit is at the lowest ebb.’
to take serious exception and ask the
Home Minister whether attack of this
nature on the economic stability and
credit in the world of this country
should be tolerated. Is it not treaso-
nable o say this kind of thing? I
would like to quote only two small
passages for your information,

Shri Surendranath Dwivedy (Ken-
drapara): Which paper?

Shri Khadilkar: This is from the
Swantra Party's March of the Nation.
This is from his speech in Bombay.
He =aij ‘that we are pgoing bankrupt,
that TTK is going to lead this country
to bankruptey'. 1 have nothing to say
against that particular thing. That is
legitimate. But 1 am going to refute
every other thing thet he said. What
he has said in the House is legitimate.
But what he has stated outside is
treasonable and treacherous. I am
going to quole it. I quote from the
‘March of the Nation of July 3rd
which has reported Mr. Masani's spee-
ch. He has advised other countries
this way. Omne is this:

“He welcomed the West German
Government's recent decision
not to give any more govern-
ment loans to India and other
developing countries except for
the legitimate purpose of build-
ing roads, bridges, dams and
power stations. For everything
else, those who wanted cepital
must go to the money market
and raise foreign equity capital”,

BHADRA 1, 1887 (SAKA)
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The second is more important:

“Mr. Masani hoped the US Gov-
ernment would also impose
similar economic discipline on
the Indian Government by
withholding further economic aid
unless inflationary policies were
obandoned, the proposed Fourth
Plan was scrapped, the bias
towards heavy industry climi-
nated and agriculture given the
priority that it badly needed”.

New whatever arguments he has
made on the floor of the House 1 will
deal with them in a democratic way
that is legitimate. But is it proper
for a responsible Member of a party
and a responsible Member of this
House to advocate in the wide world
that India is going bankrupt because
of this Plan end therefore ‘do not
come forward with any aid'.

Shri J. P. Jyotishi (Sagar): He has
more sympathy with America.

Shri Khadilkar: Nandaji has taken,
on the basis of good evidence. certain
action against the left communisis
because they were showing sympathy
with the Chinese. There was suspi-
cion that they were inspired by Chine-
se in their activitics in this eountry.
And we defended it in the House, I
specifically refer to it because when
the World Bank Mission came here,
its leader, Mr. Wood, advocated—he
has every right as g creditor to do so—
demonetisation of our currency, rais-
ing of import duties, devaluing our
Plan and tying our economy to the
free market economy once and for all.
The Prime Minister and the Planning
Commission recently have taken a de-
cision. a right decision, a bold deci-
sion. a correct decision, that even
while facing a crisis, there is a con-
stitutional directive placing certain
social objectiveg before our country
whirh cannot be abandoned. that we
rannot cut our Plan to please our
foreign creditors.

Shri Masani has said that whatever
the Prime Minister said in the past
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cagually hus been debunked comple-
tely, and about the Finance Minister
he has said that he is leading the
country to bankruptecy. 1 shall show
now what has happened during the
last Plan and the previous Plans, how
far we have advanced. But before
coming to thal, is it proper for a Mem-
ber of this House, . . .

Shri Ranga: Why not?

Shri Khadilkar: ... .to argue this
way and canvas opinion outside the
country, asking other countries not
to advance us credit, not to help us,
to bring this Government to their
knees? Is it honourable for the Swa-
tantra Party spokesmen? Have they
got the face to go to the people and
say that they are being inspired by
the world creditors who want to bring
this country to its knees, to humiliate
it? 1Is that the way?

Shri D. C. Sharma (Gurdaspur):
No.
Shri Khadilkar: Do they realise

that planning in this country has be-
come part of the State apparatus,
that planning in thig country is not
done al the top? When I go to my
district. to the villages, people are
crying. They want wells, they want
drinking waler, they want education,
they want roads, and above all, they
want employment, better life and
higher education. So, it is not a pro-
cess which can be switched off and
on according to the decision taken
by some technocrats at the top at
some pragmatic level. This is not go-
ing to help this country, the poor of
this country to better their lot. Some-
times pragmatism is bandied about.
Pragmatism is & method, it cannot be
a substitute for a policy. That must
be borne in mind. During the last
Plan has industrial production really
stagnated or gone down? Let us exa-
mine it. There is some time at my
disposal, T will plead for a little more
time for the economic argument. If
we lenve aside the old, established in-
dustries like textiles, jute, tea and
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sugar, which constitute 50 per cent,
and go to the chemical, engineering
and metallurgical industries, it is a re-
cord performance, We have sur-
passed the targets of the Plan in some
cases. This is a phenomenon about
which I am prepared 1o argue with
facts and figures, but it iz difficult to
do if here just now. I am stating it.
I say with a little pride that though
China has advanced in the industrial
sector at a faster rate, on the agricul-
tural sector our rate of growth of 3}
per cent or nearabouts is comparable
with China's rate of growth with all
their monolithic structure, with all
the greater social and economic disci-
pling in that country.

Therefore, in the economic fleld.
when people like Shri Masani
argue like this, we need not become
apologetic and think that we are
committing some mistake. 1 know
of weak spots. I would like to
do a little self-reapprisal and be
self-analytical, not because there is
a no-confldence motion but because
they have lost confidence in themsel-
ves. They are a frustrated lot and
have been left out from the big cur-
rent of nationa] politics in this country
and those who had been out from
this current are in a frustrated mood
and have now come forward trotting
out a no-confidence motion of this
nature and I do not take them very
seriously. The only sensible speech
worth considering and  which was
critical of the Congress Party came
from an independent Member, Msha-
raja Karni Singh. He made some
good contribution. I can understand
him because it was more to the point.
The other criticlsms were absolutely
beside the point. What is the state
of affairs in the communist party?
1 am surprised at them.... (Interrup-
tions.y If you read the latest policy
statement. what is the struggle that
goes gn among them? One section is
very eager to share power with the
Congress, not actually sharing power
but is ready to come closer and form
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a united front. That is one line
Another section is there which is sup-
posed to have an extremist line: no,
no; do not show softness to Shastriji
o- Nandaji; now vou must take cud-
gels; the condition in the country has
changed; food situation is very criti-
cal; this is the time when we must
forge a new front and attack. Have
they resolved this conflict? Have they
the sanction of the purty? Let them
go to their comrades. Let them join
hands with the reactionaries like
Acharya Ranga. .... (Interruptions.)
Even in dream if you imagine that in
this country this Government and the
party is defeated, you will be shocked
the next morning to find that there
would be no alternative and the forces
which Acharya Ranga represents will
come with bended knees to Shastri
and will say: please satay on; we
have a greater stake in the stability.
in the peaceful progress of this coun-
try; for heaven's sake, carry on the
Government; whatever weakness may
be there, we will stand by you. That
is their position because they have a
greater stake in this country and they
have got a lion's share and it cannot
be gainsaid that those who have got
the lion's share will not do so. This
Government is carrying on whatever
progressive policies are possible in the
given situation and you have no right
10 trouble them by bringing in this
frivolous motion of no-confidence of
one line, seeking an omnibus type of

pport and a contradictory and op-
portunistic alliance which is not going
to improve party politica nor will the
Indian polities tolerate this type of
non-sense any longer.

1 hawve got
little, . . .

Shri J. B. Kripalanl: Have you a
mind?

to apply my mind a

17 hrs.

Shri Khadilkar: Yes, certainly; I
have a healthy mind. not a frustrated
mind. If T were to apply my mind a
little objectively what doI find around?
The foreign colonial rule left all the
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contradictions and problems of this
country bundled together and hung on
a peg. In the changed context of
the situation, that bundle is unfold-
ing itself and there are the problems
of State reorganisation, language prob-
lems, border problems and all sorts
of p.oblems which have crept up and
the Government, whatever its colour,

will have to face these problems
in a vealistic manner. In such a
situation, we are mainly concern-

ed with the minimum that a poor
man should get. On the agricul-
tural front, T must confess that we
have done well so far as foodgrains
are concerned compared to other
things. There also, I would like to
remind Acharya Ranga that there is
u shortfall in fertilisers. The fertili-
ser licences issued to private parties
have remained infructuous during the
third Plan. Let him check the flgures,
Who is responsible? We want ferti-
lisers; we are in need of them. Thou-
gh licences were issued to their party
henchmen, even then, they were not
honoured and nothing was done. You
are responsible for keeping the agri-
cultural production at this level.

Sir, in this country, unfortunately,
at the Centre, we see a  different
ph on, a phenr which is
causing concern. OQur Food Minister
is trying to evolve m national food
policy; it is a commendable effort.

Mr. Deputy-Speaker: The hon.

Member's time is up.

Shri Khadilkar: I will take some
more time, Sir. This is an important
issue.

Mr. Deputy-Speaker: He may con-
tinue tomorrow,

17.02 hrs.

The L-< Sabha then adjourned till
Eteven of the Clock on  Tuesday,
August 24, 1965/Bhadra 2, 1887
(Saka).
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